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The House met at Two of the Clock.
{MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

UN.ICEF. (Am)

*33. Dr. Rama Rao: (a) Will the
Minister of Health be pleased to state
what aid Government have been receiv-
ing from the UNICEF uptill now and
on what programmes has it been
spent?

(b) Is it a fact that there will be an
increase in the aid from the UNICEF, if
so, by how much and on what program-
mes will it be spent?

‘The Deputy Minister of Health (Shri-
mati Chandrasekhar): (a) A statement
containing the necessary® information
is laid on the Table of the House. [See
Appendix I, annexure No. 6.]

(b) It is not possible to say at this
stage what further aid from UNICEF
will be forthcoming. This will depend
on the schemes for maternal and child
health which the Union Government
and the State Governments may put
forward and on the availability of
funds with UNICEF for allocation to
this country.

Dr. Rama Rao: Have Government
any special programmes to enhance
medical facilities for children in the
hospitals in the country?

The Minister of Health (Rajkumari
..mrit Kaur): The hon. Member knows
that Health is a transferred subject. It
really comes under the State Govern-
ment but in conjunction with UNICEF
the Centre is working out great facili-
ties for training for child welfare work
v 4e All India Institute of Hygiene
aL _alcutta.
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PRIVATE RAnLway LINES

*36. Dr. Ram Subhag Singh: Will the
Minister of Railways be pleased to
state:

(a) whether Government propose to
buy certain private railway lines;

(b) it so, which are the lines that
Government propose to buy; and

(c) what is the length of each of these
railway lines?

The Depnty Minister of Railways and
Transport (Shri Alagesan): (a) Yes.

(b) The Tinnevelly-Tiruchendur
Railway on 24th February, 1953 and
the Barsi Light Railway on 1st Janu-
ary, 1954

(c) The
Railway 38.18 miles and the
Light Railway 16670 miles.

Dr. Ram Subhag Singh: Is there any
proposal before the Government to pur-
chase the Martin Light Railway?

Shri Alagesan: There is no such pro-
posal, Sir.

Shri A, C. Guha: May I know the
total mileage covered by these private
railways and how the mileages are dis-
tributed State-wise?

Shri Alagesan: I have already told
the mileage, Sir. Of the Railways
that we are purchasing one is 38.18
miles and the other is 166.70 miles.

Shri A. C. Guha: I want to know the
total mileage covered by these private
railways—al!l the railways.

Shri Alagesan: The total route mile-
age is 811 miles on all the private
lines.

Shri A. C. Guha: May I know the
total number and how it is distributed
State-wise?

Shri Alagesan: There are about 20
lines but just now I am unable to give

Tinnevelly —Tiruchendur
Barsi
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details of how they are
State-wise. ~

Shri Kelappan: May I know if it
is not the policy of the Government
to bring all the railway lines under
Government ownership?

Shri Alagesan: As far as these pri-
vate lines are concerned, they are
governed by Agreements and each
case is considered on its merits.

Shri A. C. Guha: Is it not that ‘rail-
way’ is a Central subject and should
be under the Central Government?

Mr. Deputy-Speaker: That is an argu-
ment.

Shri T. N. Singh: May I know what
is the price fixed for the purchase of
these private railways and what has
been the basis for settling the price?

Shri Alagesan: The basis is govern-
ed by the Agreements. The purchase
price of the Tinnevelly-Tiruchendur
Railway is Rs. 33.60 lakhs and the
purchase price of the Barsi Light
Railway is Rs. 189 lakhs.

Shri T. N. Singh: In evaluating the
assets may I know if the full purchase
price has been allowed for the old
engines and tracks taken over?

Shri Alagesan: I think we are pay-
ing at the capital cost which has been
calculated.

Pandit K. C. Sharma: May I know if
the Government have any control or
supervision over the administration of
these railways with regard to the pas-
senger facilities?

Shri Alagesan: At present, no, Sir.

Dr. Ram Subhag Singh: May I know
whether the agreements concluded with
those private companies bar the Go-
vernment from bringing the affairs of
those private railway lines on a par
with the other railway lines which are
run by the Government?

Shri Alagesan: I have made it quite
clear. If it is expected that we have
got the power over them to enforce
certain things, the answer is in the
negative.

Shri K. K. Basu: May I know whe-
ther Government has any intention to
purchase in the immediate future the
private railways round the city of Cal-
cutta?

Shri Alagesan: I have already ans-
wered that question. There is ns such
proposal.
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Shri Velayudhan: May I know whe-
ther the Shahdara-Saharanpur small
gauge railway Ais a privately-owned
one or not?

Shri Alagesan: Yes. It is privately-
owned.

Shri Nambiar: May I know whether
the profit or loss is shared by the
Central Government in these private
railways?

Shri Alagesan: I have not got the
details here but there are certain
guarantees. If the hon. Member is
having in mind any particular railway,
I can give him the answer.

Dr. Jaisoorya: May I know the rol-
ling stock value of the Barsi Light
Railway?

Shri Alagesan: I cannct give the
figure just now

Mr. Deputy-Speaker: Next question.

INTEGRATION OF AIR TRANSPORT
COMPANIES

*38. Shri Nanadas: Will the Minister
of Communications be pleased to state:

(a) whether Government propose to
take over the entire ownership of the
various Air Transport companies; if so,
under what terms and conditions:

(b) whether it is proposed to retrench
any workers who are in employment at
present in the Air Lines;

(c) whether Government are aware
of a conference of Aviation workers’
Unions held fh Delhi on 10th, 11th and
12th of January 1953 and the decisions
of the conference taken therein;

(d) whether the workers in the Air
Transport Industry or tleir unions have
submitted a memorandum to Govern=
ment; and

(e) if so, what action Government
had taken on the same?

. The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes; a
scheme for the re-organisation of civil
air transport operations in the country
is under examination and a Bill on the
subject is proposed to be introduced in
the Parliament during the current
session.

(b) No; on the contrary we contem-
plate that every rerson who is at pre-
sent bona fide in the employ of any air
company should be continued in em-
ployment when the proposed State
Corporation takes over the undertaking
of the company.
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(c) Yes, Sir.
(d) Yes, Sir.

(e) The views of the Unions will be
taken into consideration while finalis-
ing the scheme.

Shri Nanadas: May I know how the
corporation would be constituted, whe-
ther it will be a prototype of D.V.C. or
difterent from that?

Shri Raj Bahadur: All these matters
will be incorporated in the Bill and
the Bill will be put up before the
House in due course.

Shri Nanadas: I understand that
there would be two corporations in-
stead of one, one for the external
service and the other for internal
service.

Shri Raj Bahadur: This matter also
is engaging the consideration of the
Government.

Shri Nambiar: Would not this in-
volve retrenchment of certain men
who are now working?

Shri Raj Bahadur: That part of the
matter forms part of the next ques-
tion and my hon. friend will have to
wait till then.

hri V. P. Nayar: Do Government con-
template the associating of representg—
tives of employers’ organisations in
the corporation?

Shri Raj Bahadur: I should have to

repeat my answer,

Mr. Deputy-Speaker: They are going
to be placed before the House shortly.

Shri A. M. Thomas: May I know
whether the Dakotas now operating are
reconditioned from the War Disposals,
and other types of aircraft are obso-
lete ones. and if so, will there not be
the necessity for purchasing new air-
craf{ soon after they are taken by
the Government?

Shri Raj Bahadur: That the Dakotas
are those which have been recondition-
ed after having been obtained from
disposals and are obsolete types is
not a fact. As a matter of fact the
entire industry is being run on the
Dakotas. Vikings and their life is yet
quite long. They are quite sound and
are cxpected to function till 1960.

Shri Velayudhan: May I know whe-
ther the Government have any idea
whether the so-called nationalization
will lead to profit to the Government
in this industry or not?
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Shri Raj Bahadur: In course of time
we hope that the industry will be able
to stand not only on its own legs but
will be yielding profits also.

Shri K. K. Basu: May I know what
are the reasons which led the Govern-
ment to form this Air Corporation?

Shri Raj Bahadur: To
on sounder lines.

re-organise

Shri R. K. Chaudhuri: May I know
whether Government is embarking
on this new policy in order to get
some profit or in order to improve the
service? I have another question also.
May I know...

Mr. Deputy-Speaker: How can he
ask another question? Let the first
one be answered.

Skri Raj Bahadur: I have already
answered that profit is not the only
motive. We want to improve the ser-
vice and re-organise and develop the
industry.

Shri R. K. Chaudhuri: Is the Govern-
ment contemplating to run the services
with the old reconditioned Dakotas
or are they going to replace them?

Mr. Deputy-Speaker: He has already
answered it.

Shri Raj Bahadur: Let me clear a
misunderstanding. There is no such
thing as whole reconditioning of all
the aircraft. As a matter of fact, all
these engines are overhauled periodi-
cally after which they are as good as
new, so far as safety and other things
are concerned.

Shri R. K. Chaudhuri: Are they
going to replace the existing ones?

Mr. Deputy-Speaker: He has already
answered that their lifetime is long.

Shri Raj Bahadur: We shall keep
pace with the times.

Dr. Lanka Sundaram: Arising out of
the answer to part (c¢) of the question,
may I know whether Government have
taken into account the representations
made by the emplovees of the various
services... (Interruption).

Shri Raj Bahadur: I am afraid he
has gone to the next question. which
I have not yet answered.

Shri Nambiar: He is thinking of
Question No. 35. whereas the question
under reply is Question No. 38. Re-
trenchment is clearly included there.

Shri Raj Bahadur: I apologise to the
hon Member. With reference to this
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particular question, the answer is “No”.
On the contrary, we contemplate that
every person who is at present in the
employment of any air company would
be continued in employment when the
proposed State Corporation takes over
the undertaking.

Dr. Lanka Sundaram: My question
was different altogether. Perhaps it
has not been understood owing to the
confusion in regard to the actual num-
ber of the Question. My question was
this: whether any representations have
been made by the employees of the
various air services in India with ref-
erence to the possible differential
standards of training, emoluments,
service conditions etc. as between the
external and the internal services, and
if so, whether Government propose
to consider the request made by them
that there should be only one Corpora-
tion and not two Corporations?

Shri Raj Bahadur: We have received
representations and we will give due
consideration to all these factors.

The Minister of Communications
(Shri Jagjivan Ram): So far as the
question whether there should be one
Corporation or two Corporations is
concerned, no memorandum has been
submitted by the employees. They
waited on a deputation on me and we
had some discussion. When the scheme
is being finalised, their views will be
taken into consideration.

Dr. Lanka Sundaram: May I know
whether Government is prepared to see
that there is no undue disparity of
service conditions as between the ex-
ternal and the internal air services?

Shri Jagjivan Ram: All these things
wil be laid down in the regulations
to be framed for determining the
service conditions of the employees—
whether in the Internal Air Corpora-
tion or the External Air Corporation.

Shri A. M. Thomas: May I know
whether the Government has any idea
as to the strength of the employees,
and if so, what is their number?

Shri Jagjivan Ram: I have not got
the exact number, but it is roughly
8000 to 9000.

Shri A. M. Thomas: May I also en-
quire what will be the total compen-
sation that is estimated to be payable.
and whether it will exceed the amount
estimated by the Planning Commis-
sion?
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Shri Raj Bahadur: It is not possible
to make a forecast of the total compen-
sation payable to -the companies at
this time, but it will not exceed the
amount provided for it in the Plan.

Shri Nanadas: May I know whether,
in order to utilise the expert know-
ledge of some of the present leaders
of the industry, Government proposes
to employ them as directors of the
Corporation or as shareholders of the
Corporation?

Mr. Deputy-Speaker: It is a sugges-
tion for action. The matter will come
up before the House later. Next ques-
tion.

RE-GROUPING OF RAILWAYS (EcoNoMmyY)

*39. Shri A. C. Guha: Will the Minis-
ter of Railways be pleased to state:

(a) whether Government have re-
viewed the working of the new zonal
system of railways for the last year;

(b) whether it is a fact that there has
been hardly any economy in the work-
ing and there has been less earning
during the last year: and

(c) whether it is a fact that some
transport difficulties have been ex-
perienced—particularly in the transport
of coal?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The working of the regrouped railways
is constantly under review, but the
annual review of working for 1952-53
will have to await the results of the
current financial year which is still
not over.

(b) The hon. Member’s attention is
invited to the reply given to Starred
Question No. 883 asked by Shri Hukam
Singh on 3-12-1952. It is still too early
to assess the full extent of the econo-
mies realized and realizable. Better
co-ordination in the movement of traffic
has, however, been secured on the re-
grouped railways.

As regards earnings in the year
1951-52, they have been higher than
lin any previous year instead of being
ess.

(¢) No. The working of the new
Zona! system has not caused any trans-
port difficulties. The overall loading,
both on the Broad and the Metre Gau-
ges was appreciably higher than that
during the previous year. The loading
of coal in 1952 was also higher by over
200 wagons a day compared with 1951.
The rail transport made available con-
tinued. however, to fall short of the
total demands.
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Shri A. C. Guha: In view of the defi-
nite assurance that regrouping would
mean some economy, may I know whe-
ther the Government has made any esti-
mate as to the possible economy or
otherwise?

Shri Alagesan: This has been ex-
plained several times on the fioor of
the House. These economies are being
realised and the greater sources of
economies visualised arise from elimi-
nation of dual control at points where
different railways meet; possibilitles of
more intensive utilisation of power
and equipment; improvement in rating
and schedule of train services; nationa-
lisation of workshops and ‘workshop
capacity; centralisation of stores pur-
chases and their handling, etc. Under
all these heads, improvement has been
effected in the regrouped railways.

Shri A. C. Guha: Is there any im-
provement in economy?

Shri Alagesan: It includes economy
also. All this means economy.

Shri A. C. Guha: Is it true that
since the regrouping, there has been
an increase in the number of highly
paid officers?

Shri Alagesan: I do not think that
there has been an increase in the num-
ber of highly paid officers.

Shri Nambiar: Arising out of the
hon. Minister’s answer, may I know
whether there are possibilities of re-
trenchment of staff as a result of the
rationalisation proposals?

Shri Alagesan: These are two con-
flicting positions. Of course, by abolish-
ing redundant administrative estaplish-
ments we can effect economies, but we
have at the same time given a promise
to the staff that we will not transfer
them without their consent and now
in some places we have to keep the
establishments and allow them to go
on. Again, even where we want to
save by reduction of staff, we are
still keeping staff over and above our
requirements. We are allowing them to
continue until the posts fall vacant,
and we do not fill the vacancies.

Shri A. C, Guha: Arising out of the
answer to part (c), may I know whe-
ther the percentage of empty haulage
has increased in this year?

Shri Alagesan: As far as wagon
movement is concerned, in broad gauge
the daily improvement is 528 wagons
more than in 1951. In metre gauge
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the number of additional wagons mov-
ed daily is 493. This is a very percep-
tible improvement over last year.

Shri A. C. Guha: My question has
not been answered.

Mr. Deputy-Speaker: The Railway
Budget is coming up. He can raise it
then.

Shri B. S. Murthy: May I know the
steps proposed to be taken in order to
abolish the supernuinerary appcint-
ments in the officers’ cadre due to the-
regrouping of the railways.

Mr. Deputy-Speaker: Two hon. Mem-
bers in the same bench are of two
different views.

Shri Nambiar: I enquired about the
staff. This is about the officers.

Shri Alagesan: Supernumerary staff
are not being retained.

Dr. Jaisoorya: Was there any report
that there was a bottleneck at M:ghul
sarai with regard to coal traffic?

Shri Alagesan: No, Sir.

Sardar A. S. Saigal: May I know
whether the regional system establish-
ed in the Eastern Zone is being replaced
by the divisional system?

Shri Alagesan: Both the systems ob-
tain on the Eastern Railway.

TEA GARDENS

*40. Shri A. C. Guha: Will the Minis-
ter of Labour be pleased to state:

(a) the number of tea gardens closed
down during the last six months;

(b) their names with the number of
workers and office staff rendered idle
(State-wise); and

(c) whether any alternative occupa-
tion has been found or provided for
them?

The Minister of Labour (Shri V. V.
Giri): (a) and (b). A statement showing
the particulars of tea gardens closed
in the States of Assam, West Bgngal,
Tripura and Uttar Pradesh is laid on
the Table of the House. [See Appen-
dix I, annexure No. 7.]

No garden has closed in Madras,
Bihar, Coorg and Himachal Pradesh.
Information in regard to Statesr of
Punjab, Travancore-Cochin and Mysore
has not yet been received.

(¢) The Government of Assam have
issued a directive that workers affect-
ed as the result of the closure of tea
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gardeng should be employed , the
maximum extent possible on P.W.D.
Projects. They are also persuading the
local bodies, contractors and other con-
cerns to give work to as many of the
retrenched labourers as possible and
are considering the question of repatri-
ating such of the unemployed workers
as are emigrant labourers. The Tea
Districts Labour Association have made
arrangements for transfer of surplus
workers to garcens which need labour.

In Tripura, most of the workers ren-
dered surplus are being employed on
road works.

As decided at the Labour Ministers'
Conference, a tripartite Committee
will meet at Shillong on the 27th
and 28th February, 1953, to consider
inter alia the methods of dealing with
the problem of surplus labour in tea
plantations and the questicn of closure
of tea gardens.

Shri A. C. Guha: I find the total
number of labourers discharged to be
near about 50,000 May I know how
many of them have been provided with
alternative occupations, or even land
for agriculture?

Shri V. V. Giri: We have not got
particulars here. But I can assure the
hon. Member that the Government of
Bengal as well as the Government of
Assam are trying to provide alternative
occupations.

Shri A. C. Guha: Till alternative oc-
cupation is provided, have Government
taken any steps to see that these lab-
ourers may get at least subsistence
allowance?

Shri V. V. Giri: The Tripartite Stand-
ing Committee that is meeting on the
27th and 28th will go into details of
this question.

Shri A. C. Guha: In case of repatri-
ation. is the Government sure that they
will be provided any economic means
of subsistence in their original homes?

Shri V. V. Giri: This is a matter for
tl}s State Governments to try and pro-
vide.

Shri R, K. Chaudhuri: [5 it in the
contemplation of Government to com-
pel any tea estate to keep their estates
open in spite of their decision to the
contrary and is it also under the con-
templation of Government to compel
the tea estate owners to allow their
labourers to reside in their own lines?
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Shri V. V. Giri: There is no question
of compulsion. Certainly there is a
question of persuasion.

Shri Nambiar: Is it a fact, Sir, that
60,000 labourers are rendered jobless
in the difterent tea gardens of Assam,
Bengal, etc.?

Shri V. V. Giri: About 46,000.

Shri B. S. Murthy: May I know, Sir,
whether the retrenched tea garden
workers have been asked to quit the
quarters given to them by the tea
garden owners?

Shri V. V. Giri: I am not quite sure
about it. I shall be able to give a more
specific answer when I return {rom
Assam.

Shri Nanadas: In view of the fact
that more than 113 gardens have been
closed, may I know whether any crops
other than tea can be raised in these
gardens, and if so, whether Govern-
ment propose to introduce comptulsory
leasing out of such gardens to the
workers for raising food crops?

Shri V. V. Giri: In certain gardens
workers are given certain lands to
raise food crops and they are doing
it.

Shri A. C. Guha: In view of somc im-
provement in the tea market and in
view of the concessions given to the
planters, is the Government ready to
persuade the planters to reopen their
gardens, so that these workers may be
re-employed?

Shri V. V. Giri: Certainly, that ques-
tion is already before .

InpiaN CoUNCIL OF AGRICULTURAL
RESEARCH

*41. Shri A. C. Guha: Will the Minis-
ter of Food and Agriculture be pleased
to state:

) the closing balance of the Indian

cil of Agriculturgh Research at the
end of the last five ncial years and
the estimated balancé at the end of this
year;

(b) how the revenue of the I.C.A.R.
was derived and the revenue credited
to the Council during the last five finan-
Claé years from each source of revenue;
an

(c) how the accounts of the Council
are audited?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) A statement giving
the information is laid on the Table of
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the House. [See Appendix I, annexure
No. 8.]

(b) The revenue of the Council is
derived from the following sources:

(i) Cess levied under the Agri-
cultural Produce Cess Act of 1940.

(ii) Contributions from former
Constituent Indian States (now
Part B States and some Part C
States).

(iil) Grants from the Govern-
ment of India for specific schemes.

(iv) Interest from the Invesi-
ment of the Council’s Funds.

(v) Miscellaneous Receipts.

A statement showing the revenues
credited to the Council during the last
five years since 1947-48 js placed on
the Table of the House. [See Appendix
I, annexure No. 8.]

(¢) The accounts of the Council are
audited by the Accountant General
Central Revenues under the general
superintendence and control of the
IL‘og)ptroller and Auditor-Geneig! of
ndia.

Shri A. C. Guha: From the statement
1 find that the closing balance of the
Agricultural Council is increasing year
gttgr year. From Rs. 68 lakhs in 1947-
48 it has come over to Rs. 1,18,000 in
1952-53. Why has Government allowed
so much closing balance to be accumu-
lated with that Council?

Dr. P. S. Deshmukh: At the present
moment almost every scheme that is
prqposegi by any State Government or
University is accepted. The larger
balance is due to the fact that we got
extra revenues in the years 1950-51 and
1951-52. 1f I may araw the attention
of the hon. Member to the statement,
he will see that during the last two
years the excess accumulation has
been to the extent of Rs. 46 lakhs. In
the balance in 1947-48 and 1952-53
there is a difference of Rs. 50 lakhs.
The Council has been spending accor-
ding to the average and has not been
trying to push up expenditure irrespec-
tive of good schemes. All the good
schemes are, however, sanctioned.

Shri A. C. Guha: In the face of these
accumulating balances, why is Govern-
ment making grants year after year
o the Council from the Central Funds?

Dr. P. S. Deshmukh: There is no
system of making grants as such.
The schemes are proposed and we meet
the expenditure fifty-fifty.
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Shri A. C. Guha: Is the levy collect-
ed under the Agricultural Produce Act
automatically transferred to the Coun-
cil without being entered in the Budget,
either on the credit side or on the
debit side?

Dr. P. S. Deshmukh: I am not in a
positicn to reply to this question off-
hand. I would like to have notice of
that question. But so far as my in-
formation goes, every quarter the reali-
sations out of this are credited to the
Council by the Customs Department.

Shri T. N. Singh: May I know if any
steps have been taken by Gover:ment
to reduce the number of temporary em-
ployees of the I.C.A.R.?

Dr. P. S. Deshmukh: Yes, Sir. This
matter is constantly under considera-
tion.

MOVEMENT OF FOODGRAINS (ZONAL
SYSTEM)

*43, Shri Charak: Will the Minister o?
Food and Agriculture be pleased to
state:

(a) whether the Government of India
have decided to form Zonal System in
India for the movement of foodgrains;

(b) if not, why not; and

(¢) whether this question was con-
sidered at the Food Conference held at
Delhi in January, 19537

The Deputy Minister of Focd and
Agriculture (Shri M. V. Krishnappa):
(a) and (b). The question of formation
of zones in respect of millets and other
coarse grains was at one time con-
sidered and discussed with the State
Governments but was given up.

(¢) No.
AIR COMPANIES (SUBSIDIES)

*44. Shri K. K. Basu: Will the Minis-
ter of Communications be pleased to
state:

(a) the year when payment of sub-
sidies to Air Companies was started;

(b) the rate at which the subsidy
has been given to the various com-
panies; and

(c) the total amount of subsidies paid
so far and to what companies?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) From
1st March, 1949.

(b) For the period 1st March 1949
to 31st March, 1951 subsidy was paid
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to all Indian air operators at the rate
of Re. 0-9-0 per gallon of petrol con-
sumed. For the period 1st April 1951 to
31st December 1951 operators of sche-
duled air transport services were
paid at the rate of Re. 0-8-0 per
gallqn; operators of non-scheduled
services were paid at the rate of Re.
0-6-0 per gallon for the period Ist April,
1951 to 30th September, 1951 only. For
the calendar year 1952 subsidy will be
paid at Re. 0-6-0 per gallon of petrol
used by air lines on scheduled air
services only.

(c) A total amount of Rs. 1.42,84,958
has been paid so far as subsidy under
those rates. I lay on the Table of the
House, a statement showing the dis-
tribution of the amount company-wise.
{See Appendix I, annexure No. 9.]

Shri K. K. Basu: Was any other con-
dition attached in granting subsidies?

Shri Raj Bahadur: No condition, ex-
cept to enable the companies to run.

RAILWAY ACCIDENT NEAR PHAPHAMAU

*45. Shri 8. N. Das: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that two
goods trains collided on the 22nd
December, 1952 near IPhaphamau
Station on the Northern Railway;

(b) if so. the circumstances in which
the collision took place;

(c) the number of persons who died
and were injured as a result of the
accident:

(d) the extent and nature of damage
to railway property;

(e) the extent and nature of loss of
private property and the amount for
which compensation has been demand-

(f) the causes of the accident;

(g) whether the accident was due to
negligence; and

(h) whether, and if so, any action
has been taken against the person
concerned?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). At about 5-32 hours on 22nd
December, 1952, while 285 Up Goeds
train was being shunted from line
No. 2 to line No. 1 at Phaphamau sta-
tion, 304 Down Through Goods train
from the opposite direction also enter-
ed on line No. 1 and collided head-on
with 285 Up Goods.

(c) Six persons were killed and six
recelved minor injuries.
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(d) Rupees 1,37,000/- approximately.

(e) The extent of loss uf private
property is not known; n> claim for
compensation has so far been received.

(f) 304 Down Goods
station against signals.

(g) and (h). The driver of the Down
Goods train responsible for the acci-
dent was himself killed in it.

entered the

Shri S. N. Das: May I know whether
any enquiry has been heid by the
Railway Inspector and, if so, what is
his report.

Shri Alagesan: Yes, Sir, a ioint en-
quiry by a committee of senior officers
has been held, and their finding is
that the driver of 304 Down Goods
train was responsible for the accident.

Shri S. N. Das: May I know whether
the persons that were killed were rail-
way,servants or belonged to the public
also?

Shri Alagesan: Five out of the six
killed were drivers and firemen.

Shri S. N. Das: Is it a fact that the
train was running at a higher speed
than what it is required to run near
the station?

Shri Alagesan: I am not aware of
that, but the driver drove against the
signal.

Shri Nambiar: In the absence of the
driver who was killed how could it be
decided that the driver was responsi-
ble and there was over-speeding?

Mr. Deputy-Speaker: An enquiry
Committee was appointed to make an
enquiry and it has given its findings.
If a man dies does the evidence also
disappear? X

Shri Nambiar: But in his absence...

Mr. Deputy-Speaker: No, I won't
allow it. Hon. Members must look
into the report. I will ask the hon.
Minister to show the relevant por
tions, if necessary.

CONTROL ON FOODGRAINS

*47. Shri Dabhi: Will the Minister
of Food and Agriculture be pleased to
state:

(a) whether it is a fact that recently
some relaxation of control on food-
grains has been made in Bombay State;

(b) if the answer to part (a) above
be in the affirmative, the extent to
which such relaxation has been made;
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(c) whether any relaxation of control
on foodgrains has been made in any
other state on or after 1st December,
1952; and

(d) if the answer to part (c) above
be in the affirmative, the extent to
which such relaxation has been made?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Yes.

(b) Restrictions on the movement,
sale and possession of millets and other
coarse grains in the rural areas (i.e.
areas other than towns and cities with
more than 30,000 population and five
statutorily rationed towns of Ratnagiri
District) have been withdrawn from
2nd December, 1952. Movement, trade
and possession of these commodities
will be completely free in the rural
areas except that those who store more
than 15 mds. should take cut a licence
and submit periodical returns. Levy
on millets and other coarse graians has
also been discontinued

(c) In West Bengal and Punjab.

(d) West Bengal: The old system
of procurement has been replaced by
(i) a levy on all holdings of 10 acres
and more, and (ii) a levy on rice mills
outside Calcutta industrial area to the
extent of 1/3 of all purchases made by
them. Inter-district cordon has been
removed and rice and paddy allowed
to move freely within the state except
into and from statutory rationed areas.
Statutory rationing has also been with-
drawn from Asansol and hnavagpur,

Punjab: Statutory ratioing is being
replaced by fair price shops in four
towns of Hoshiarpur, Gurgaon, Rewari
and Hissar.

Shri Dabhi: In view of the fact that
statutory rationing of foodgrains has
been given up in Madras which is a
deficit State, may I know the exact
reason for not taking a similar action
in Bombay State?

The Minister of Agriculture (Dr. P.
S. Deshmukh): Deficits vary, Sir.

The Minister of Food and Agricul-
ture (Shri Kidwai): Bombay is more
heavily deficit than Madras and Bengal.

Shri Dabhi: May I know if there are
any special difficulties in giving up
statutory rationing in the State of
Bombay. excluding the four industrial
cities of Bombay, Ahmedabad, Poona
and Sholapur?

Shri Kidwai: Many districts in
Bombay are deficit. Therefore, unless
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sufficient grain has been supplied for
the deficit districts, on a larger scale
than the rationed scale, further relaxa-
tion cannot take place.

Shri Dabhi: May I know the names.
of the areas where statutory rationing
exists and at the same time people
are allowed to purchase from fair price
shops, and the areas where there is
no such thing allowed?

Shri M. V. Krishnappa: Wherever
there is statutory rationing of twelve:
ounces, free movement of foodgrains
from outside is not allowed.

Shri Veeraswamy: What is the im-
pression of the Central Government
with regard to the food situation im
Magras State after the lifting of ration-
ing?

Mr. Deputy-Speaker: This does not.
relate to Madras State at all.

Shri B. S. Murthy: May I know whe-
ther there is any ban on the export
of millets from Srikakulam district in
the North to the southern districts in
Madras State?

Shri Kidwai: I do not know anything
about it.

Shri Nambiar: May I know whether
it is the policy of the Government of
India to have the same result as is
in Madras after de-control, that is
famine, starvation and deaths?

Mr. Deputy-Speaker: Order, order.
Let us not enter into arguments.

Foop MINISTERS' CONFERENCE

*48. Shri Dabhi: Will the Minister of
F&z and Agriculture be pleased to
state:

(a) whether it is a fact that recently
there had been a Conference of the
Food Ministers of the various States;

(b) if the answer to part (a) above
be in the affirmative, the purpose of the
Conference;

(c) the subjects discussed at the
Conierence;

(d) the decisions, if any, arrived
by the Conference; v ved at

(e) whether it is a fact that the
Food Ministers expressed their views in
favour of further relaxation of controls
on foodgrains; and

(f) if the answer to part (e) above
be in the affirmative, whether éovern-
ment contemplate taking any steps in
the light of the views expressed by the
Food Ministers?
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The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Yes.

(b) and (c). To discuss the present
food situation in the country with
.special reference to the following:

(i) Restricting imports of food-
graing to the minimum and limit-
ing the allotments from ‘be Centre
~nlv to highly deficit areas and
measures necessary for giving
effect to this.

(ii) Other essentia]l matters, such
as anti-hoarding; etc.

(iii) Composite foods prepared by
Central Food Technological Re-
search Institute, Mysore, for relief
in distressed areas.

(iv) Present position regarding
cultivable waste lands aud sieps
to be taken for bringing them into
cultivation.

(v) Distribution of fertilizers.

(d) (i) It was agreed to restrict im-
‘ports of foodgrains to the minimum and
limit the allotments from the Centre
only to highly deficit areas;

(ii) to launch strict drive against
hoarding;

(iii) to attempt to bring more and
more waste lands to cultivation; and

(iv) to make the process of distri-
bution of fertilizers to peasants more
direct.

(e) No.
(f) Does not arise.

Shri Dabhi: Did any Food Minister
or Ministers express the opinion in that
conference that the ban on inter-state
movement of foodgrains should be re-
moved with a view to making fuller
supply to all the States?

Shri M. V. Krishnappa: About relax-
ation of controls nothing was said; ex-
cept that it has given a relief to the

“people.

Shri B. S, Murthy: What exactly were
the decisions at “his Food Ministers’
"Conference on the aquestion of fuller
utilisation of cultivable waste lands?

Shri M. V. Krishnappa: Steps are to
be taken for the proper distribution,
assessment and survey of these waste
lands and their distribution to landless
labourers.
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Shri B. S. Murthy: May I know whe-
ther these lands are to be distributed
to individuals or on a basis of co-oper-
ative farming?

Shri M. V. Krishnappa: Both to in-
dividuals and to co-operative farms;
that is the recommendation made.

Shri S. N. Das: May I know whether
the Ministers present made any de-
mands with regard to their require-
ment of foodgrains?

The Minister of Food and Agricui-
ture (Shri Kidwai): That is what they
were there for!

Shri M. S. Gurupadaswamy: May I
know whether the Food Research Insti-
tute, Mysore is manufacturing synthetic
food products and, if so, whether they
are distributed now in various areas?

Shri M. V. Krishnappa: All that I
know about the synthetic products is
that they are able to manufacture a
mixture called ‘Mysore Mixture’. If the
hon. Member wants more information
he can directly put a question to my
hon. friend Mr. Malaviya.

Shri T. N. Singh: In terms of the re-
quirements expressed by the States can
the hon. Minister let us know what will
be the responsibility of the Centie
in terms of foodgrains quantitatively?

The Minister of Food and Agricul-
ture (Shri Kidwai): The supply will be
according to the actual requirements in
each State and not in response to the
demands that they make.

Shri T. N. Singh: Have Government
made any actual estimate of the de-
mands?

Shri Kidwai: Yes, but I think another
question is coming in the next few
days when we can give the details.

Shri S. N. Das: May I know whether
on the consideration given to the
requirements any decision has been
taken with regard to the allotment?

Shri Kidwai: We are allotting each
day to different States what they require
immediately.

Shri V. P. Nayar: Among the steps
taken and considered at the conference
I find that no mention is made about .
profiteering. May I know whether at
this conference any steps to control
profiteering were considered?

Shri M. V. Krishnappa: We have got
our Central Foodgrains Licensing and
Procurement Order of 1952, and we are
of the opinion that all those provisions,
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if they are strictly enforced, will stop
hoarding in the country.

Shri V. P. Nayar: That is not the
question. My question is whether at
this conference any steps were ta}_(en
or considered to prevent profiteering
and not hoarding. They may have ever
so many things...

Mr. Deputy-Speaker: He has said
that there is a statutory order.

Sari V. P. Nayar: I am also aware
of it. My question is whether a special
reference o this matter was made at
the conference.

Mr. Deputy-Speaker: T‘ngy' are satis-
fied with the existing provisions.

Shri Nanadas: In distributing land
to landless labour have Government
fixed any targets?

Shri Kidwai: Each State will do what
is required in that State.

Sihri K. K. Basu: May I know whe-
ther the State of West Bengal has asked

for any food quota for the rural defi-,

cit areas?

Shri Kidwai: They have asked for
the State as a whole and not for the
rural or urban areas.

Shri Raghavaiah: May I know, Sir,
whether the Government of .Indla is
aware of the fact that certain steps
taken by certain State Gove_rnments
have not, in any way, gone to improve
the question of assigning lands to agri-
cultural labour?

R . . d

Shri Kidwai: That question ‘shogl
be asked in the Madras Legislative
Council or Assembly. I may convey
this question to 21l the States.

Mr. Deputy-Speaker: It is a State
question.

Shri Raghavaiah: Sir, this relates to
the Centre.

MALARIA

¢51. Shri A. M. Thomas: (a) Will the
Minister of Health be pleased to state
what schemes, if any, have been launch-
ed under the Indo-U.S. Project for con-
trol of malaria?

(b) In which places are centres going
to bg, opened for anti-malarial opera-
tions?

(c) Have the localities been selected
after any survey of the incidence of
malaria?
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The Deputy Minister of Health (Shri-
mati Chandrasekhar): (a) The Govern-
ment of India in co-operation with the
Technical Co-operation Administration
and various State Governments are
launching a ‘National Malaria Control
Scheme’ in India, in which all States
except Rajasthan are participating.
The Scheme consists of an ‘Operational’
period up to 1955-56 and a subsequent
‘Maintenance’ period. Seventy-five con-
trol units will be functioning in differ-
ent States in 1953-54 which will be in-
creased to 125 units during 1954-55 and
1955-56. Each unit will protect about
one million people from Malaria.

(b) The centres to be opened for anti-
malarial operations will be selected by
State Governments in their areas.

(c) The localities have been selected
or wiil be selected by the State Govern-
ments in accordance with the maiaria
incidence data available to them.

Shri A. M. Thomas: May I know
what is the estimated cost?

Shrimati Chandrasekhar: Is that the
total cost you want? The total estimated
cost for the scheme is Rs. 10 crores.

Shri B. S. Murthy: May I know the
total number of centres to be selected
in Madras and the amount to be grant-

ed to the State Government of
Madras?

_ Shrimati Chandrasekhar: The ques-
tion of allotment of units in Madras
has not been yet settled.

Shri B. S. Murthy: May I know whe-
ther the allotment is made according
to the Centre’s needs or statewise?

The Minister of Health (Rajkumari
Amrit Kaur): Allotment is made accor-
ding to what the States ask for and
how much can be given to them in view
of the number of units available.

Shri A. M. Thomas: May I know whe-
ther the selection of centres is purely
left to the discretion of the State Gov-
ernments concerned.

Rajkumari Amrit Kaur: Naturally it
has to be left to the discretion of the
State Governments because State Gov-
ernments are responcible for the pay-
ment of staff, labour etc. for running
their own shows.

Shri Chattopadhyaya: In view of the
Indo-U.S. project for control of malaria,
may I know whether the U.S. experts
have brought a special kind of mos-
quito into India and, if so, what it
carries with it?
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Foop PosITION

*52. Shri T. S. A. Chettiar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the present food position in India;

(b) whether Government have re-
ceived any report from the Government
of Madras with regard to the failure of
crops there; and

(c) what is the quantity of foodgrains
they require for the year 1953-54¢ and
how much the Centre has promised to
allot them?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) The present overall food position
in the country is generally satisfactory.
The stocks of foodgrains in the hands
of the Central and State Governments
were 18.5 lakh tons on 24th January,
1953 as compared to 16'1 i1akh tons on
about the same date last year.

The crop prospects are also generally
better than the last two years except
in certain parts of Bombay, Madras,
Mysore, Hyderabad and Travancore-
Cochin.

(b) Yes, Sir.

(c) The Central Basic Plan is worked
on the calendar year basis and for 1953
the Government of Madras have asked
for 250,000 tons rice, 75,000 tons wheat
and 500,000 tons of coarse grains from
the Centre, who have promised to find
these quantities for them, within the
overall availabilities.

Shri T. S. A. Chettiar: May I know
whether the price fixed for these grains
has been recently increased?

Shri M. V. Krishnappa: Only in
case of some States, the procurement
prices have been increased.

Shri T. S. A. Chettiar: May I know
whether, in the case of Madras, price
of rice has been increased?

The Minister of Food and Agricul-
ture (Shri Kidwai): Procurement price
of rice has been increased just as it
was increased last year. Last year it
was increased during the middle of
the season. When we found that this
price did not go to the cultivator but
to the middleman, this year we have
increased that price from the beginning
so that the cultivator himself may get
it. Similarly, in other States also the
increase has been what it was last
year. There has been no further in-
crease.
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Shri T. S. A. Chettiar: In view of the
low purchasing power of the people
due to famine conditions, may I know
whether this increase in the price of
rice has affected them very badly?

Shri Kidwai: There has been no in-
crease. It was a repetition of what was
done last year. What was done was,
the price of rice was increased by one
rupee, in some States by two rupees.
Between May and November it was
found that wheat was mostly in the
Lands of middlemen. We have done
it from the very beginning.
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Shri T. S, A. Chettiar: Will you kind-
ly check up and let us know whether
the price of rice has been raised again
in the last few weeks?

Shri Kidwai: It was raised for four
months last year. Therefore, it has
also been raised for four months this
year.

Shri T. N. Singh: About three months
ago, the hon. Minister stated that there
was a balance of about 25 lakh tons
of foodgrains with the Government.
May I know if the reduction has been
due to extra large issues to various
States or lower procurement even after
the rabi season?

Shri Kidwai: In some States there
was no procurement in the last six
months of 1952 and yet we carried
over. We closed the year with a
balance of 18 lakh tons.

Shri T. N. Singh: Is it a fact that
the import price of wheat is reported
to be going up, particularly in view of
the impending revision of the Interna-
tional Wheat Agreement? Do Gov-
ernment propose to import the same
quantity of wheat at higher prices?

Shri Kidwai: Let us hope, not.

Shri B. S. Murthy: May I know whe-
ther the Minister is aware that during
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the months of November, December
and January the prices of rice in
Madras ration shops have gone up
by one rupee per measure and, if so,
for what reasons and may I also know
whether Government will see that
such sudden rise in prices will not
occur hereafter.

Shri M. V. Krishnappa: The relaxa-
tlion in control synchronised with the
fag end of the season and the failure
of rains in the south, there was a little
increase in the price of rice but as we
expected, with the harvest, the prices
are declining now. In Madras the
price of rice in the open market is al-
most at par with the issue prices.
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_The hon. Member has been only
giving information.
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Shri K. K. Basu: May I know whe-
ther fair price shops have been closed

anywhere in the rural areas in Bengal.
and if so, where and for what reasons?

Shri Kidwai: Because the outside
prices are lower than the prices in the
fair price shops. Whenever necessary
the West Bengal Government have
sufficient stocks in hand to re-open the
shops in Twenty-Four Parganas.
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Mr. Deputy-Speaker: Next question.

TRIPARTITE CONFERENCE (TEA INDUSTRY)

*53. Shri Madhao Reddi: Will the
Minister of Labour be pleased to state
what are the important decisions arriv-
ed at in the “Tripartite Conference” on
Tea Industry which met in Calcutta on
the 19th and 20th of December, 1952?

The Minister of Labour (Shri V. V.
Giri): The important conclusions were:

(i) A tripartite commission, with
regional sub-committees, should be
appointed by Government immediately
to investigate into the cost structure
of the tea industry.

(ii) Pending the report of the Com-
mission, relief by way of refund of the
duty collected by the Central Goverm-
ment should be given at specified rates
to tea gardens in the different regions.

(iii) Gardens which have suffered
loss during the year 1951 and/or 1952
should be granted relief by way of long-
term loans to the extent of the short-
fall during this period.

(iv) There should be no revision of
the minimum wages awards to the
detriment of labour after the above
proposals have been accepted and
during the pendency of the enquiry
by the tripartite commission.

These conclusions were embodied
in a resolution adopted by the Com-
mittee. Government, however, were
not a party to this resolution.

Shri Madhao Reddi: May I know
what advice the Central Government
gave to the parties concerned with
regard to the supply of tions to
labourers at subsidised rate?k,

Shri V. V. Giri: That question was
answered in an exhaustive manner by
my hon. friend Mr. Krishnamachari
yesterday.

Shri H. N. Shastri: Are the Govern-
ment aware that Governments of
Assam and West Bengal have in
complete disregard of the con-
clusions of the Tripartite C nference.
curtailed the wages of tea workers?

Shri V. V. Giri: That may be so. We
are trying to discuss this matter at
the Standing Committee meeting on
the 27th and 28th.

_ Shri H. N. Shastri: In the meantime
is It proposed to put off the decisions
that have been taken bv the two Gov-
ernments in this respect?

Shri V. V. Giri: Unfortunately, as
the hon. Member is aware it is the

yor'ons
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State Governments that have to deal
with this matter and the Central Gov-
ernment cannot give a direction.

_ Shri R, K, Chaudhuri: May I know
in what respect the Government of
Assam have lowered the wages in the
tea estates? Have they not granted an
additional wage and raised the D.A.
from four annas to five annas?

_Shri V. V. Giri: I take the informa-
tion from the hon. Member.

Shri P. T. Chacko: Yesterday, the
hon. Minister for Commerce and In-
dustry said in this House that there was
no agreed decision or agreement at
the Calcutta Tripartite Conference.
May I know what was the reason
why the three parties could not agree
on any question at this conference?

Shri V. V. Giri: Because they could

not agree. It was a bipartite and not a
tripartite one.

Shri Nambiar: What was the point

of disagreement, so that that could be
removed?

Shri V. V. Giri: There were many
points of disagreement. The whole mat-
ter is being thrashed out by all the
parties.

Shri K. K. Basu: Is it the intention
of the Government to hold a tripartite
conference after the workers have been
retrenched and are made to starve?

Shri V. V. Giri: It is not the inten-
tion.

Shri B. S. Murthy: May I know why
the Government were not able to agree
to the bipartite agreement between the
employer'and the employees?

Shri V, V. Giri: It was not consider-
ed practical.

Shri G. P. Sinha: Who was responsi-
ble for this failure?

Shri V. V. Giri: Nobody.

Foop PRICES

*54. Shri M. S. Gurupadaswamy: Will
the Minister of Food and Agriculture be
pleased to state:

(a) what is the recent trend in the
prices of food articles;

(b) whether any State Governments
have increased food prices recently: and

(c) whether any representations have

been made to Government in this
regard?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
Presumably the Member is referring to
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foodgrains. If the presumption is cor-
rect the replies to parts (a), (b) and
(c) are as follows:—

(a) Generally, the open market
prices of rice are either declining or
steady; millet prices are steady and
wheat prices are firm except in Bihar
where they are declining.

(b) and (c). Procurement and issue
prices of foodgrains have been raised
in a few. cases at the request of the
State Governments concerned.

Shri M. S. Gurupadaswamy: May I
know whether the decline in food
prices is uniform throughout the country
or does it very from state to srate?

Shri M. V. Krishnappa: It varies
from state to state.

Shri M. S. Gurupadaswamy: What is
the special reason, for this variation?

Shri M. V. Krishnappa: It depends
on the production there. If there is
failure qf rains in particular parts of
the country, there you can expect that
the decline, as compared to other sur-
plus areas, will be less.

Shri M. S. Gurupadaswamy: Has it
come to the notice of the Government
that recently in Mysore food [prices
have been increased and due to the
increase in food prices there has been
mass agitation?

Shri M. V. Krishnappa: It is true that
in Mysore the issue prices were in-
creased from lst January, 1953. Prior
to that date wheat and milo were
being sold at below economic cost and
the loss was made up to some extent
by the profit made on local rice and
that on wheat consequent on the re-
trospective reduction of the pool price
of wheat from 1st March, 1952. As the
profit on wheat had been wiped off,
the issue price of wheat and milo had
to be increased to about the economic
cost. Even those increased prices are
at par with the issue prices prevailing
in Madras and Bombay. Hitherto they
were able to subsidise it and sell at
a lower price. As the subsidy has
been wiped out. and they are not able
to keep up the subsidy, the prices have
increased. But, even the increased
price is below economic cost.

Shri M. S. Gurupadaswamy: In view
of the fact that the purchasing power
of the consumers is declining, the re-
cent rise in the food prices has caused
a great injury to the interests of the
consumers.
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Mr. Deputy-Speaker: That is only
an argument.

Shri M. V. Krishnappa: We are giving
purchasing power to the people by
starting relief works.

Shrimati Renu Chakravartty: May I
know in what parts of the country the
prices of foodgrains are below the
issue price in the fair price shops at
the present time?

Shri M. V. Krishnappa: In some
places in Madras. it is below the issue
price.

Shri Nambiar: May I know whether
it is a fact that recently the price of rice
was increased in Malabar?

Shri M. V. Krishnappa: It is true
that in some parts of the country the
prices did not come down as much as
we expected. It is also true that the
prices did not soar up as much as my
hon. friend feared.

Shri Dabhi: May I know the prevail-
ing prices of indigenous wheat and
rice in the different States?

Skri M. V. Krishnappa: I can give
it; it is a big statement.

Shri Nambiar: On a point of clarifi-
cation, I asked a question as to whe-
ther there was a recent increase in the
price of rice in Malabar.

Mrvr. Deputy-Speaker: I think he
answered that.

The Minister of Food and Agricul-
ture (Shri Kidwai): It has been answer-
ed.

Shri V. P. Nayar: He did not answer
that. Sir.

Shri Kidwai: The answer was that
the price has not gone down so much
as we were expecting, but the price
has not also risen as much as some
hon. Members wished.

Shri Nambiar: Whether there was
a rise in the price in Malabar, is the
question.

. Mr. Deputy-Speaker: There is; but
it is not so much as to be appalling.
Next question.

Uparpur-HIMMAT NAGAR RAILWAY LINE
*55. Shri Bheekha Bhai: Will the

Minister of Railways be pleased to refer
to the reply given to unstarred question
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No. 688 asked on the 15th December,
1952 and state:

(a) whether the proposal of con-
structing a new railway line from
Udaipur to Himmat Nagar or Modasa
has been finalised or approved by the
Central Board of Transport;

(b) whether Government have receiv-
ed any deputations from the States of
Bombay and Rajasthan demanding the
immediate construction of this Railway
line; and

(c) whether Government intend to.
take up construction of this Railway
line in the year 1953-54?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (c¢). The reply is in the negative.

(b) Yes.
PoiNnt I[Four Aip Funps (MALARIA)

*57. Shri N. M. Lingam: Will the
Minister of Health be pleased to state:

(a) whether an agreement has been
entered into between the Governnents.
of India and U.S.A. to use Point Four
Aid funds to help India to provide
protection against Malaria;

(b) what is the nature and extent
of the aid: and

(c) whether Government piropose to
lay on the Table of the House a copy
of the Agreement? )

The Deputy Minister of Health (Shri-
mati Chandrasekhar): (a) Yes. Two
agreements have so far been signed,
one for the year 1952-53 and the other
for 1953-54.

(b) The aid will be in the form of
DDT, equipment, transport and anti-
malarial drugs. The amount of assis-
tance allocated by the Government of
the United States of America is $-648
million during 1952-53 and $5-2 raillion
during 1953-54.

(c) Copies of Operation Agreement
No. 9 relating to 1952-53 have already
been placed on the Table of the House
in reply to unstarred Question No. 253
dated the 25th June., 1952. Copies of
the Supplement to Operation Agree-
ment No. 9 which relates {0 the yecar
1953-54 have alsp since been placed
in the Library of the House.

Mr. Deputy-Speaker: The Question--
hour is over.
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AYURVEDIC COLLEGES

*32. Shri M. L. Dwivedi: Will the
Minister of Health be pleased to refer
to the reply given to starred question
No. 349 asked on the 5th March, 1952
regarding Ayurvedic Teaching Institu-
tions and also to the supplementary
:statement II showing action taken on
assurances etc. given during the Fifth
‘Session of Parliament and state:

(a) whether the question of status to
‘be given to students after they finish
their courses in Ayurvedic Colleges in
the State of Uttar Pradesh, has since
'been decided;

_(b) if the answer to part (a) above be
‘in the affirmative, what it is; and

. (c) if the answer to part (a) above be
in the negative, by what time, the deci-
:sion is likely to be arrived at?

The Minister of Health (Rajkumari
Amrit Kaur): (a) fo (c). The re-
«quired information has been called
for from the Uttar Pradesh Govern-
‘ment. It will be laid on the Table
‘of the House in due course.

AIR SERVICE To KABUL

*34. Sardar Hukam Singh: (a) will
‘the Minister of Communications be
‘pleased to state whether the discussions
between Civil Aviation Officers of India
-and Pakistan in respect of the dispute
over Indian Air Service to Kabul
-across Pakistan territory have ended
In some concrete understandings?

(b) If so, what are the main terms of
‘agreement?

The Deputy Minister of Communica-
‘tions (Shri Raj Bahadur): (a) Yes.

(b) To enable India to operate air
'services to Afghanistan across the pro-
hibited area in West Pakistan, the Gov-
ernmcent of Pakistan have agreed to
-open two corridors across that terri-
tory. The routes agreed are—

(1) India—Lahore—thence alonga
20-mile wide corridor on a
direct flight towards Kanda-
har but with right of the
Indian aircraft on leaving Pak-
istan territory to fly direct to
Kabul, and

(2) India—Karachi—thence along
a 20-mile wide corridor on a
direct flight to Kandahar.
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Pakistan has also agreed to release
for export to Afghanistan sufficient
aviation fuel to enable Indian aircraft
to re-fuel there.

INTEGRATION OF AIR TRANSPORT
COMPANIES

*35. Sardar Hukam Singh: (a) Will
the Minister of Communications be
pleased to state whether Government
propose to take over all the Air Trans-
port Companies in India in the rear
future?

(b) If so, are they proposed to be run
departmentally or a separate corpora-
tion is contemplated to be set up?

The Deputy Minister of Communi-
cations(Shri Raj Bahadur): (a) and
(b). Government propose to set up
Statutory Corporations far operating
all scheduled air services. A Bill to
enable this to be done will be intro-
duced in the House during this session.

INDUSTRIAL DISPUTES

*37. Pandit Munishwar Datt
Upadhyay: Will the Minister of Labour
be pleased to state:

(a) whether Government are contem-
plating replacement of compulsory ad-
judication by collective bargaining in
respect of industrial disputes; and

(b) the annual cost of the establish-
ment and working of the machinery set
up for adjudication of industrial
disputes?

The Minister of Labour (Shri V. V.
Giri) (a) Government are considering,
in consultation with all the parties con-
cerned. how best to give a fillip to the
principle of collective bargaining and
correspondingly to reduce the use of
compulsory adjudication in the settle-
ment of industrial disputes.

(b) So far as the Central Govern-
ment is concerned, the annual cost of
the establishment and working of the
machinery set up for adjudication of
industrial disputes comes to about Rs.
3,20.000. Information regarding State
Governments is not available.

PrivaTE WORK FROM RATLWAY
PORTERS

*42. Shri Vittal Rao: Will the Minis-
ter of Railways be pleased to state:

(a) whether station masters and
other Railway officials take private
work from the licensed railwav porters
without payment;

(b) whether Government have receiv-
ed a representation from the licersed
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porters of Darbhanga

complaining
against the practice; and

(c) what steps Government propose
to take in order to remove these
grievances?

The Deputy Minister of Railways
,and Transport (Shri Alagesan): (a)
Nc, nnt to our knowledge.

!

(h) A representation was received
by the Railway on the 24th December,
1652, from 13 porters against the Sta-
tion Master, out this was not in regard
to taking private work from them but
in regard to th2 alleged severe treat-
ment meted out to them.

(c¢) A joint enquiry by the Railway
end tha Police authorities is already
under way and action as found neces-
sary in the !ight of their report will
be taken in due course.

CENTRAL FERTILIZER PooL

*46. Shri Venkataraman: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government propose to
continue the Fertilizer Pool for ammo-
nium sulphate for the year 1953;

(b) whether all the indigenous pro-
ducing units are joining the Pool;

(c) what is the estimated quantity of
ammonium sulphate available in the
Pool in 1953; and

(d) whether it is proposed to import
ammonium sulphate and if so, how
much?

The Minister of Food and Agricul-
. ture (Shri Kidwai): (a) Yes.

-(b) No. M/s. Travancore Fertilizers
and Chemicals Ltd., Alwaye and M/s.
The Mysore Fertilizers and Chemicals
Ltd., Belagula, have so far remained
out of the pool.

. (c) and (d). About 4,80,000 tons
inclusive of about 1 lakh tons to be
Imported during 1953 under the Indo-
American Technical Assistance Pro-
gramme.

IMPORT of RICE FRoM BURMA

*56. Shri N, R."Naidu: (a) Will the
Minister of Food and Agriculture be
Pleased to state whether more rice has
been purchased from Burma during
August—December, 1952 and if so,
what is the quantity?

(b) Has it been purchased on Gov-
ernment to Government basis or by
Private traders?

(c) In the case of rice purchased by
brivate traders, has the sale price in
452 PSD
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India been fixed by Government after
an enquiry into the purchase rrice and
transport charges?

(d) What is the margin of profit al-
lowed to private traders?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes, 1,40,000
tons.

(b) The entire quantity was pur-
chased on Government to Government
basis.

(¢) Does not arise.
(d) Does not arise.

MACHINE TRACTOR STATIONS

*58. Shri K. C. Sodhia: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of machine tractor
stations established in 1952 by the
Central Government and the places of
their location; and

(b) whether these stations under-
take the repairs of private tractors
also?

-
The Minister of Food and Agricul-
ture (Shri Kidwai): (a) The Govern-
ment of India have not established any
Machine Tractor stations so far.

(b) Does not arise.

ALL-INDIA INDUSTRIAL TRIBUNAL

*59, Shri H. N. Mukerjee: Will the
Minister of Labour be pleased to state:

(a) whether the All-India Industrial
Tribunal (Bank Disputes), Bombay,
has submitted its award on general
issues to Government;

(b) whether Government propose
to place the award of the Tribunal on
the Table of the House; and

(c) what further action Govern-
men,t propose to take in this connec-
tion?

The Minister of Labour (Shri V. V.
Giri): (a) Not yet, but the award is
expected very soon.

(b) and (c). Government will pub-
lish the award, when received, in the
Gazette of India under section 17 of
the .Industrial Disputes Act, 1947. Ordi-
narily copies of awards under the Act
are not placed on the Table of the
Hoyse,
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EXPORT OF SUGAR

*60. Shri K. K, Basu: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether exports of sugar have
again been banned;

(b) the reasons for the same; and

(c) the price of sugar in the ccun-
try and its export price?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes.

(b) The reasons for banning exports
of sugar were (i) expectation of a sub-
stantial fall in the production of sugar
during the current season, (ii) likeli-
hood of increased consumption of sugar
in the country on account of higher
prices of gur and short production of
Khandsari, and (iii) desirability of
conserving supplies for home require-
ments and maintaining prices at a
veasonable level.

«¢) The ex-factory prices of sugar
in the main producing areas upto 30th
November, 1952, were as follows:

L]
Rs. A P
U.P. West . . 30 8 o permaund
U.P. East . . 31 8 o ”»
Bihar North .31 o o "

Bihar South . 33 0 o ”

Bombay . 29 12 © "
Madras . 29 12 o©0 o
t033 o0 o

The ex-factory prices were reduced
from Ist December, 1952 to Rs. 27/-
per maund for Northern India and to
Rs. 28/- per maund for Southern
India. There is no price control on
1952-53 sugar, but it is being quoted
at Rs. 27/- to Rs. 29-8-0 per maund
ex-factory.

No separate price was fixed for ex-
port, but full excise duty and also
cane cess of Rs. 2/- per maund in case
of exports from U.P. factories were
refundable. As the prices of Indian
sugar even after the refund of excise
duty and cane cess, where applicable
were above world parities, it was de-
cided In December, 1952, to release
sugar for export at a specially reduced
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price as and where necessary. The re-
duction was, however, not to exceed
Rs. 2/- per maund.

CONSULTATIVE MACHINERY

*61. Shri Gidwani: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that some
Trade Organisations and Passengers’
Traffic Association in Bombay State
have protested against the new sys-
tem of nomination from a panel of
names for the proposed consultative
machinery by the Railway Board;

(b) whether it is a fact that the
Indian Merchants Chamber. Bvmbay
had sent a telegram to the Minister of
Railways to that effect:

(c) whether it is a fact that a depu-
tation of the Bombay Passengers and
Traffic Relief Committee saw the
Chairman of the Railway Board when
he visited Bombay recently and re-
quested him that there should be no
nomination from the panel of names
but the choice of the Associations
entitled to seats should be accepted;

. (d) whether Government have con-
sidered these requests; and

(e) if so, what is their decision?
The Deputy Minister of Railways

and Transport (Shri Alagesan): (a)
to (c). Yes.

(d) and (e). The
are under examination.

representations

KoTaH-CHITTORE RAILWAY LINK

31, Shri Bheekha Bhai: Will the
Minister of Railways be pleased to
refer to the reply to starred question
No. 779 asked on the 27th November,
1952 and state:

(a) whether there was any proposal
before the former Kotah State for
joining Kotah with Chittore by rail-
way line;

(b) whether the former Kotah State
conducted the preliminary survey of
the proposed Railway line between
Kotah and Chittore;

(c) why the Central Government
are not undertaking the construction
of this railway line; and

(d) whether the Central Government
propose to undertake this railway line
in the near future?

The Deputy Minister of Railways
a:g 'll"r)ansport (Shri Alagesan): (a)
and (
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(c) Due to changed conditions, fur-
ther consideration of this Project has
been postponed.

(d) No.
RAILWAY OFFICERS

32. Shri M. L. Dwivedi:
Minister of Railways be pleased to
refer to the reply given to starred
question No. 354 on the 5th' March,
1952 regarding Class II Officers in
Railways and alsp to the supplemen-

Will the

tary statement II showing action
taken on assurances, etc., given
during the Fifth Session of Parlia-
ment and state the reasons for not

confirming the officers who have been
officiating for a number of years as
shown in reply to part (b) of serial
No. 14 of the statement mentioned
above?

The Deputy Minister of Railways
and Transport (Shri Alagesam): Since
Shri Massey’s question was replied
to, 67 Class II officers have been con-
firmed and the confirmation of 35 more
is being finalised and orders are ex-
pected to issue shortly. The confirma-
tion of a few more officers is pending
decisions on cadres for the Regrouped
Railways and fixation of combined
seniority. The remaining officers who
are working against temporary posts
sanctioned for specific purposes for
short periods or are officiating in tem-
porary vacancies in the permanent
cadre cannot be confirmed for want
of permanent vacancies in the perma-
nent cadre.

TAPE-RELAY SYSTEM LINK

33. Shri S. C. Samanta: Will the
Minister of Communications be pleas-
ed to state:

(a) when the high speed tape-relay
system link from Calcutta for expe-
ditious disposal of the foreign tele-
graph traffic was first started;

(b) how many telegrams have been
sent and received under this system
since the inception of the system; and

_(¢) where the Overseas Communica-
tions Service operational office is
located in Calcutta?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 17th
November, 1952.

(b) Number of telegrams handled
from 17-11-1952 to 31-1-1953:
Forwarded_ Received Total

83,380 77,668 161.048

. (c) Central Telegraph Office Build-
ing, Calcutta.
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AILWF.C.

34. Shri S. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how many persons have been
employed in the fourteen Annapurna
Cafeterias in India and the mobile van
in New Delhi;

(b) the amounts of employees’ wage
bill and their feeding costs;

(c) the net income of the A.I.W.F.C.
after deducting establishment charges
and other necessary expenses of these
Cafeterias; and

(d) how the surplus amount is going
to be spent?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Total number
of persons employed is 379,

(b) The monthly wage bill of the
employees amounts to Rs. 18,500/~ ana
their feeding cost about Rs. 7,800/-
per month.

(c) A net income of Rs. 83,500/ is
estimated up to end of March, 1953.

(d) Tke net income will be utilised
for expanding the activities of the
Council.

BomBAY PORT

35. Dr. Ram Subhag Singh: Will the
Minister of Transport be pleased to
state:

(a) whether Government propose to
modernize the Bombay port; and

(b) if so, whether any estimate has
been made of the cost involved in mo-
dernizing that port?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Government have approved in principle
a scheme proposed by the Bombay
Port Trust for the essential improve-
ments necessary for the modernization
of the Princess and Victoria Docks.

(b) The scheme is estimated to cost
Rs. 4.30 crores.

HEALTH MINISTER'S WELFARE FuND

36. Shri Charak: Will the Minister
of Health be pleased to state:

(a) whether the Health Minister’s
Charity Fund has been re-designated
;‘s 3he Health Minister’'s Welfare

'und;

(b) if so, since when:
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(c) what are the rules and objects
of the Fund; and

(d) how much money has been col-
lected under this Fund since its incep-
tion and what use has been made of
this Fund?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.

(b) 23rd December, 1952.

(c) The rules and objects of the
Fund are given in Government of
India, Ministry of Health’s Resolutions
dated the 19th February, 1951 and
23rd December, 1952.

(d) Collections up to the 31st Janu-
ary, 1953:—Rs. 5,45,407-14-1. Disbur-
sements up to the 31st January, 1953:—
Rs, 2,03,88-4-0.

Financial assistance in furtherance of
the objects of the Fund has been given
to deserving institutions, mostly vol-
untary and to persons in need of medi-
cal aid beyond their resources.

PROCUREMENT OF FOODGRAINS

37. shri B. K. Das: Will the Minister
oft l‘t‘eood and Agriculture be pleased to
state:

(a) whether any programme for
procurement of food grains has been
drawn up by different States for the
year, 1953;

(b) if so, what are the targets set
2&1 by them as regards rice and wheat;

(c) what States will have export-
able surplus and for what guantities?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes.

(b) and (c). A statement is laid on
the Table of the House. [See Appendix
I, annexure No. 10].

DEVELOPMENT OF FISHERIES

38. Shri V. P. Nayar: Will the Minis-
ter of Food and Agriculturé be pleas-
ed to state:

(a) whether the Government of
india have accepted a financial aid
of ten million Kroners from the Gov-
ernment of Norway for <development
of fisheries: and

(b) if so, whether Government pro-
pose to lay on the Table of the House
details regarding the plan to utilise
this financial assistance?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes, but the
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total financial aid of ten million Kro-
ners is not confined to development of
fisheries alone. The Fisheries Communi-
ty Development Project in Travancore-
Cochin, which also includes improve-
ment of health and sanitation in the
area, is likely to involve an expenditure
of approximately 4 million Kroners only
in 1953-54.

(b) A statement showing the distri-
bution of expenditure on various items
included in the Project is laid on the
Table of the House. [See Appendix I,
annexure No. 11],

(CYCLONE (DAMAGE)

39. Shri Venkataraman: Will the
l\%utuster of Railways be pleased to
state:

(a) what is the extent of damage to
the Railway property in (i) ‘‘anjore
District and (ii) Trichy District owing
to the recent cyclone in those areas;

(b) whether damaged stations and
railway tracks have been restored; and

(c) whether it is proposed to aban-
don part of the railway line between
Vedaranyam and Agastiampalli, which
nas been washed away as a result of
the cyclone?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Damage to Railway property caused by
the recent cyclone is estimated at—

(i) Rs. 6.04 lakhs in Tanjore Dis-
trict, and

(ii) Rs. 1.285 lakhs in Trichinopoly
District.

(b) Damaged railway trackg have al-
ready been restored except between
Agastiampalli and Point Calimere. Most
of the damaged stations and buildings
have already been repaired and repairs
to the remaining are in progress.

(c) No. The track between Vedaran-
yam and Agastiampalli has already
been restored. Work on restoring the
track between Agastiampalli and Point
Calimere is being started. This work
could not be started earlier due to the
nature of the breaches.
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The Deputy Minister of Railways
and Transport (Shri- Alagesan): (a)
About 10,000 running feet of Platform
covering is being provided on the
North Eastern Railway each year.
During the current year sheds are
being provided at Gonda, Pilibhit,
Barauni Junction, Bhatni Junction,
Basti, Deoria Sadar, Banaras City,
Motihari, Ballia, Allahabad City, Bahra-
ich and Farukhabad. The programme
for passenger amenities works is
drawn up in consultation with the.
Local Advisory Committees and takes
into account inter alia the relative
density of passenger traffic at stations.

. (b) The provision of Platform cover-
ing at Chit Baragaon is planned in
1954-55.

(c) No. The number of Inter Class
passengers per day at this station aver-
ages only 7 and there is, therefore, no
%xstiﬁcation for an Inter Class Waiting

oom,

Dresa-KANDLA RAILwAY LINE

41, Shri Dabhi: (a) Will the Minis-
ter of Railways be pleased tn siate
whether Deesa-Kandla Railway line has
been constructed and has begun work-
ing in full swing?

(b) What are the advantages likely
to accrue to the country from this
railway line?

(c) What is the total cost as well
as cost per mile of constructing this
railway line?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (c). The railway line from Gandhi-
dham (approximately 7 miles from the
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site of the new Port of Kandla) to
Deesa, a length of about 170 miles, has
been constructed and was opened to
traffic on 2-10-1952. This line is estis
mated to cost Rs, 567 crores, which
works out to Rs. 3.32 lakhs per mile,
but exact figures will be available only
after all charges have been adjusted
and the accounts closed.

(b) The advantages of this line are
that it pfovides a rail connection
between the new major port being
built at Kandla and the hinterland
comprising Rajasthan, part of Madhya
Bharat, the Punjab and the Delhi and
Western Uttar Pradesh areas, which
were formerly served by Karachi. It
will also connect Kutch through the rail
crossing over the Rann of Kutch to
the rest of India for the first time in
history.

INDIAN MEDICINE

42. Shri Jajware: Will the Minister
of Health be pleased to state what
steps have been taken by the Central
Government on Resolution No. 11 re-
lating to the Indian Medicine adopted
at the Central and State Health Minis-
ters’ Conference on the 10th, 11th and
12th October, 1952?

The Minister of Health (Rajkumari
Amrit Kaur): No meeting of the Central
and State Health Ministers was held
in 1952. On the assumption that the
hon. Member is referring to Resolu-
tion on Agenda item No. 1 passed by
the Third Health Ministers’ Conference
held in August-September, 1950,
would invite his attention to the reply
given by me to Dr. V. Subramaniam’s
starred question No. 349 on the 5th
March, 1952, and to Shri S. C. Samanta’s
starred question No. 1257 on the 27-6-52.
The question of indigenous systems of
medicine was also discussed by the
Central Council of Health at its first
meeting held at Hyderabad in January,
1953. The further consideration of this
question was postponed to the next
meeting of the Council.

EMPLOYEES’ PROVIDENT FUuND AcT
(EXEMPTION)

43. Shri Bansal: Will the Minister of
Labour be pleased to state:

(a) the number of factories which
have applied for exemption under. Sec-
tion 17 of the Employees’ Provident
Fund Act, 1952; and

(b) how many exemptions have
been granted so far?

The Minister of Labour (Shri V. V.
Giri): (a) (i) 480 factories have so
far applied to Central Government for
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exemption under Section 17(a). It is
likely that some more applications may
be received,

(ii) Only one application has so far
been received under Section 17(b).

(b) No exemption order has been
issued so far. Certain procedural
matters are awaiting settlement before
the formal notifications granting exemp-
tion are issued. Subject to the settle-
ment of the pending issues, it is ex-
pected that about 70 per cent, of the
factories which have applied for exemp-
tion are 'ikaly to be exempted.

EMPLOYEES' PROVIDENT FUND AcT
(CONTRIBUTIONS)

44. Shri Bansal: Will the Minister
of Iabsar be pleased to state:

(a) the number of factories that
have been covered by the Employees’
Provident Funds Act. 1952;

(b) the total number of workers
covered by those factories; and

. (c) the total contributions received
in January, 19537

The Minister of Labour (Shri V. V.
Giri): (a) Approximately 1,680,

(b) Approximately 13,77,000.

(c) The information is being collect-
ed and will be placed on the Table of
the House.

KuLu VALLEY TRANSPORT COMPANY

45, Shri A. N. Vidyalankar: Will the
Minister of Railways be pleased to re-
fer to the answer given to Starred
Question No. 990 asked on the 6th
December, 1952 and state:

(a) whether the enquiry into the
affairs of the Kulu-Valley 7Transport
Company Ltd. has been completed and
whether Government propose to lay
the Report on the Table of the Huse;

(b) whether Government have re-
ceived complaints from the staff of the
company about the non-payment of
their salaries and if so, whether they
have taken any steps in the matter;

(c) whether Government have re-
ceived representations from the pub-
lic requesting for alternative arrange-
ments for running the route; and

(d) if the answer to part (a) above
be in the negative, how long it will
take to complete the enquiry and
whether pending enquiry, Government
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propose to take some interim measu-
res to remove various grievances of
the staff and the public?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The enquiry into the affairs of the Kulu
Valley Transport Limited has been com-
pleted. The question of laying the
report on the Table of the House will
receive consideration after Government
have taken final decisions on the sub-
ject.

(b) Yes; the matter is engaging Gov-
ernment’s attention at present.

(c) and (d). Certain representations
have been received and as already
stated in reply to part (a) of the Ques-
tion, the whole matter is now under
consideration.

CosT oF LIVING INDEX

46. Shri P. C. Bose: Will the Minis-
ter of Labour be pleased to state the
cost of living index in India and in the
industrial areas of Bombay, Ahmeda-
bad, Madras, Kanpur, Calcutta and
.l’har';a in the years 1939, 1947 and
19527

The Minister of Labour (Shri V. V.
Giri): A statement is laid on the Table
of the House.

STATEMENT
Name Base period Cost of living in
of the ofthecostof dex number for
centre living index the year
number
compiled. 1939 1947 1952
Bombay Yearending 106 279 Notyet
June 1934 pub-
lished.
Ahmedabad Year ending 107 300 do.
July 19271
shifted to
August,
1939—100
Madras  Yearending 101 272 do.
June 1936
Kanpur August 1939 107 378 do.
—100
Calcutta August 1939 108 309 do.
—100
Jharir Year 1944—100 Not 139 “do.
omp-
iled
All-India do. do. 120 do.
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CYCLONE IN MADRAS STATE

47, Shri Nambiar: Will the Minister
of Railways be pleased to state:

(a) whether Government have gran-
ted an advance of one month’s pay to
all Railwaymen affected by the rgcent
cyclone in the Madras State and if so,
the total number of persons who have
got thre advance;

(b) whether it is a fact that all tem-
porary and casual labourers were not
given such advances; and if so, why;

(c) whether it is a fact that these
advances are to be re-paid in twelve
instalments, while the Government of
Mazdras have ordered re-payment in
twenty-four instalments from its em-
ployees;

(d) if so, whether Government pro-
pose to extend the period of re-pay-
ment to twenty-four instalments;

(e) what other measures of relief
were granted to the affected;

(f) whether special casual leave was
granted to the affected on the day of
cyclone and the two days following;

(g) whether any request was made
by the staff and the Labour Union in
this connection; and

(h) if so, what action was taken?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). An advance of one month’s
pay was granted to all permanent
Railway Staff headquartered in the
Cyclone affected area on 1-12-1952.
In the case of temporary staff
also the advance was payable
on production of a surety from any
permanent staff not governed by Pay-
ment of Wages Act. About 16,000 per-
manent and about 1,600 temporary
staff had been granted this advance.
Such of the temporary staff who were
not able to produce the requisite sure-
ties were not granted this advance.

(c) The advance granted is recover-
able in 12 monthly instalments. No
information is available in regard to the
procedure followed by the Government
of Madras.

(d) No

(e) Such of the staff who were ren-
dered homeless were temporarily ac-
commodated in coaches or wagons.
Prompt steps were taken to repair the
damaged railway quarters.

(f) All temporary and permanent
Workshop staff at Golden Rock were
granted in relaxation of the rules leave
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not due on half average pay to the ex-
tent required to cover their absence on
1st and 2nd December, 1952.

(g) and (h). Yes. The requests were
acceded ta to the extent indicated
above.

ALLOTMENT OF FOODGRAINS TO
TRAVANCORE-COCHIN

48. Kumari Annie Mascarene: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the quota of foodgrains allotted
to Travancore-Cochin State for 1953;

(b) what are the different kinds of
foodgrains allotted to that State; and

(c) whether the quota consists of
broken rice, raw rice and boiled rice
and if so. what are their respective
quantities?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (b). Three
lakh tons of rice and any quantity of
wheat that they may need.

(c) The break-up of the rice quota
has not been fixed.

FueL anD LUBRICATING Oi1Ls (SUBSIDY)

49. Shri Viswanatha Reddy: Will the
Minister of Food and Agriculture be
pleased to refer to the answer given
to Starred Question No. 1012 regard-
ing subsidy to fuel and lubricating
oils asked on the 18th June, 1952
and state whether any reply has been
received from the Government of
Madras regarding the proposal for
subsidising fuel oil for agricultural
purposes?

The Minister of Food and Agricul-
ture (Shri Kidwai): Attention is invit-
ed to the reply given to Unstarred Ques-
tion No. 670 on 15th December, 1952,

AJANT RAILWAY STATION

50. Shri K. G. Deshmukh: Will the
Minister of Railways be pleased to
state:

(a) whether Government have re-
ceived any representation to re-open
the “Ajani” Railway Station near
Nagpur on the Central Railways;

(b) whether Government have taken
any decision in this direction;

(c) if the answer to part (b) above
be in the affirmative, how long it is
likely to take to re-open the said Sta-
tion: and

(d) what were the causes for closing
down this Railway Station?



93 Written Answers

The Deputy Minister of Railways
and Transpert (Shri Alagesan): (a)
Yes; a representation was received
through a Member of the Railway Local
Advisory Committee, Nagpur in July,
1952, to open Ajni for booking of pas-
sengers for which it was never open
before.

(b) Yes; the proposal has not been
found feasible of adoption in view of
the difficulties on account of the present
layout of the Ajni Marshalling Yard
which would require extensive alter-
ations involving disproportionately
heavy cost, in relation to the revenue
anticipated.

(c) Does not arise.

(d) Does not arise as Ajni was never
open for passenger traffic.

MINOR IRRIGATION WORKS

51. Shri K. G. Deshmukh: (a) Wil
the Minister of Food and Agriculture
be pleased to state whether the Gov-
ernment of Madhya Pradesh have sent
the detailed scheme of minor irriga-
tion works in their State for the
approval of the Government of India?

(b) What is the amount the State
Government have asked as financial
assistance from the Government of
India for the implementation of this
scheme?

(c) What is the amount sanctioned,
if any, up to this time?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes, Sir.

(b) A loan of Rs. 132.15 lakhs and
a grant of Rs. 31,35,250/-.

(c) A loan of Rs. 40,45,500/- and a
grant of Rs. 15,65,250/-.

DELHI MILK SUPPLY SCHEME

52. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the scheme for supply
of milk in Delhi on behalf of the
Indian Council of Agricultural Re-
search  includes the supply of
buffaloes’ milk also and that in a
major proportion of the supply;

(b) whether the rearing of buffaloes
side by side with that of cows has been
approved of by the dairy experts of
the world as a right step in the deve-
lopment of dairy industry or the spe-
cies of the cows; and

(c) what exactly is the number and
percentage of cows as against buffa-
loes maintained at the cost of the Gov-
ernment of India?
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The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes.

(b) In majority cf the countries in
the world, especially in the West the
cow has been developed as a dairy zni-
mal; but in tropical countries, the
buffalo side by side with the cow, is
contributing considerably as a dairy
animal, and in India a little over half
the milk is obtained from the buffalo.
Cow in India, however, being of im-
portance in the agricultural economy
of the country, its development natu-
rally is receiving more attention.

(c) The Indian Council of Agricul-
tural Research do not own any cattle
under the milk scheme or otherwise.
The number and percentage of cows and
buffaloes in the farms maintained by
the Indian Agricultural Research Insti-
tute. New Delhi, Indian Veterinary
Research Institute. Izatnagar, Indian
Dairy Research [Institute, Bangalore
and by the Ministry at Karnal are as
under: —

Percentage

No. of No. 0, ———-—o

cows buffa- fows Buffa-
loes ¢ loes

Indian Agricultural
Research Ins-
titute, 23
Indian Dairy Re-
search Institute 155 17 90 10
Indian Veterinary
Research Insti-
tute 283
Karnal Farm 362 ..

100 Nil

100 Nil
100 Nil

TELEPHONE CONNECTION FOR GOPALGANJ
SaraN TownN

53. Shri Jhulan Sinha: (a) Will the
Minister of Communications be pleas-
ed to state whether the necessity of
installing a telephone connection in the
sub-divisional town of Gopalganj Saran
(Bihar), has been brought to his notice
by a Member of the House of the
People?

(b) If so, has the question been ex-
amined and any decision taken in the
matter?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). The proposal to extend telephone
facilities to the town is under exami-
nation.
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IRRIGATION SCHEMES

54. Shri N. Sreekantan Nair: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total acreage under the
various irrigation schemes in India

during the years 1950-51, 1951-52 and
" 1952-53; and

(b) the estimated production of
various crops from these irrigated
areas during those years?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (b). The
information required is not available.
In 1949-50, the area covered by irriga-
tion was 48.7 million acres. Returng for
subsequent years have not yet coms in.
Separate returns for production of
various crops on irrigated land are not
kept.

1.ABOUR DISPUTES

35. Shri N. Sreekantan Nair: Will the
Minister of Labour be pleased to state:

(a) the total number of strikes that
occurred in the various industrial con-
;'erns under the Central sphere during
951-52;

(b) the number of man-hours lost;

(c) the total production that has
been lost; and

(d) the number of disputes that
were referred for adjudication during
the strike?

The Minister of Labour (Shri V. V.
Giri): (a) to (d). Information is being
collected and will be placed on the
Table of the House.

Heap Post OFFICE. JEYPORE

56. Shri Sanganna: Will the Minister
of Communications be pleased to state:

(a) the date when the Head Post
Office was created at Jeypore (Orissa);

(b) the exvenditure incurred on the
credation of the Head Post Office there;
an

(c) the average monthly income and
expenditure of that post office?

« The Deputy Minister of Communica-
tiong (Shri Raj Bahadur): (a) 1st Oc-
tober, 1952,

(b) and (c). Information is being
collected and will be placed on the Table
of the House in due course.

452 PSD
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Pongal FESTIVAL

57. S8hri Banganna: Will the Minfs
ter of Communications be pleased to
state:

(a) whether Government are aware
that ‘Pongal’ falling in the month of
January every year is an important
festival to the South Indian Communi-
ties but not a Postal Holiday in the
Orissa Division;

(b) whether any representations
2ither from the public or the Govern-
ment officials have been made to Go-
vernment for declaring it a Postal Holi~
day; and

(c) if so, what steps Government
propose to take to declare the day on
which the ‘Pongal’ festival falls, a
Postal Holiday in the Orissa Division?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes. Sir.

(b) Mo, Sir.

(c) Does not arise. Pongal has not
been declared as a Postal Holiday even
by the Government of Orissa.

I.C.A.R. (RESOLUTIONS)

58. Shri Chinaria: (a) Will the Minis-
ter of Food and Agriculture be pleased
to state how many and what resolu-
tions were passed in the Annual Gene-
ral Meeting of the Indian Counci! of
Agricultural Research held on the 7th
January, 19537

(b) What was the text of the reso-
lugiq)n moved by Shri Hira Singh Chin-
aria?

(c) What steps have been or are be-
ing taken to implement it?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Two—one
adopting the Annual Report for the
year 1951-52 and the audited. accounts
for the year 1950-51 nf the I.C.A.R. and
the other on Dry Farming.

(b) The Council is of the opinion
that there being a vast area in the
country under arid conditions. unirriga-
ted and unirrigable which requires
development to bring food self-suffici-
ency and irrigation projects large and
small have their limits, therefore, Dry
Farming system be given its due posi
tion and share in the Agricultural Re-
search, Education, publicity and propa-
ganda to make arid regions immune
from families through drought and to
ensure this—

(i) An expert on the subject be
appointed as an adviser with
the Government of India
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(ii) A pilot community proje:t be
started in one of the typical

- unirrigated dry areas to assess
the problems of these regions.

(iii) Priority be given to those
areas in the Government De-
velopment Plans.

(¢) Research.—A good deal of work
has aiready been done with grants
from the 1.C.A.R., at the Research
Stations in Bombay, Punjab, Madras
and Hyderabad on evolving ary farm-
ing techniques. The Council is prepared
to sponsor further research where neces-
sary to fill any gaps in existing research
or to suit local conditions.

Demonstration and extension.—l1. A
statement showing the project financed
by Government of India tor applying
dry farming techniques in the States
was piaced cn tne Table of the
House in reply to part (b) of Starred
Question No. 333 by the hon. Member
on 14th November, 1952.

2. With the setting up of the country-
wide extension service Governments
hope to have a wider coverage.

3. A technical Committee has been
set up to go further into the question
and suggest simple measures which
could be readily followed by the culti-
vator or carried out without much ad-
ditional cost by the extension staff and
voluntary labour where forthcoming
in the community project areas.

Publicity and propaganda.—A mono-
graph on Dry Farming has already
been issued. It is proposed to
issue a hand-book on the dry farming
system of cultivation for the use of
the extension workers, and a pamphlet
on the same subject for the use of
the village level workers.

AIR ACCIDENTS

59. Giani G. S, Mnsafir: Will the
Minister of Communications be pleas-
ed to state:-

(a) the number of air accidents
that occurred in the year 1952;

(b) what were the causes of such
accidents; and

(c) how many were the casualties?

The Deputy Minister of Com: i
tions (Shri Raj Bahadur): (a) to (c).

lay on the Table of the House a state-
ment showing the required information.
{Sce Appendix I, annexure Na. 12.)
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ALRODROMES

60. Giani G. 8. Musafir: (a) Wil
the Minister of Communications be
pleased to state how many new aeroc-
dromes were constructed in the year
19527

(b) How many new air serv}oes
came into operation during that period?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Three.

(b) Four.

ProMIN

61, Shri N. R. Naidu: (a) Will the
Minister of Health be pleased to state
whether it is a fact that the Japanese
Government have given as a gift to
India some boxes of “Promin” claimed
to be a specific for leprosy?

(b) Is it also a fact that the Indian
Embassy in Tokyo has investigated into
the efficacy of the drug and if so, what
are the findings?

(c) Has the drug been used in India
so far? ’

(d) Will it be available to the com-
mon man and is its price within his
reach?

(e) Are any efforts being made to
supply the drug freely to bona fide
patients through established and re-
cognised leprosy clinics?

The Minister of Health (Rajkumard
Amrit Kaur): (a) Some Drugs for the
treatment of Leprosy have been receiv-
ed as a gift from the Japanese Govern-
ment, but the box2s sc far received do
not contain any “Promin” which is
the trade name of an anti-leprosy medi-
(c:ine manufactured by Parke, Davis &

0.

(b) Government have no information
about this.

(c) Yes. The use of Sulphone drugs
in the treatment of leprosy is already
known. in India.

(d) Yes. One Indian firm is already
manufacturing sulphones.

(e) It is now freely available for use
in leprosy clinics.

NaTIONAL HIGHWAY BETWEEN * SAUJAR
AND NARSINGPUR

62. Shri Syed Ahmed: (a) Will the
Minister of Transport be pleased to
state whether the road between Saujar
and Narsingpur in Madhya Pradesh is
a National Highway?

(b) Are Government aware that this
road is in a bad condition?
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(¢) When was this road last repair-
od?

(d) Have any complaints been re-
ceived by Government about the con-
dition of this road and if so. what steps
have been taken to repair it?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Presumably the reference is to the
Saugor-Narsingpur Road. If so, yes.

(b) and (d). Only one complaint
trom the hon. Membef himself was re-
ceived in November last about the con-
dition of the Narsingpur-Karelj Sec-
tion which has been taken up with
State Chief Engineer.

(¢) The maintenance in the form of
patch repairs and dressing of side
berms is a continuous process and is
carried out throughout the year. The
wholesale renewal of surface is carried
out ip rotation by parts every year.

KALxka-SiMLa RaiLway LINE

63. Shri N. Prabhakar: Will the
Minister of Railways be pleased to state
whether Government are running a
railway line (rom Kalka to Simla at a
high profit and if so, what 1s the total
anﬁognt of profit and railway rates per
mile?

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
Railway line from Kalka to Simla is
run as an integral part of the Northern
Railway and no separate statistics of
this section are available. The stand-
ard rates apply generally over the
Kalka-Simla Section but the charges
are calculated on an inflated mileage,
namely 4 times the actual mileage.

MINIMUM WAGES AcCT

64. Shri Raghavaiah: Will the Minis-
ter of Labour be pleased to state:

(a) the industries in which the Mini-
mum Wages Act has been enforced and
% dates of such enforcement, State-

se;

(b) the industries in which this Act
m not vet been enforced, State-wise;
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(c) the action taken by Government
to enforce the Act in the industries re-
ferred to in part (b) above?

The Minister of Labour (Shri V. V.
Giri): (a) to (c). The available infor-
mation is placed on the Table of the
H;]use [See Appendix I, annexure Ne.
13].

Full details have been called for
and will be placed on the Table of the
House when received.

AVERAGE YIFLD OF RICE AND WHEAT

65. Shri K. K. Basa: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state the average yield per acre
of rice and wheat during the last ten
years?

The Minister of Food and Agricul-
ture (Shri Kidwai): A statement giv-
ing the available information is placed
on the Table of the House.

STATEMENT
Average Yield per Acre of Rice and Wheat
in India.
(Based on Official cstimates of area and
production)
(Lbe.)
Years Rice Wheat
194243 746 6ss
1943-44 810 605
1944-45 753 608
1945-46 722 547
1946-47 750 445
1947-48 739 599
1948-49 698 566
1949-50 688 584
1950-51 598 592
1951-52 . 632 556

Average 1942-43 to 1951-52 714 576
Note : (i) The yield per acre of rice is
in terms of cleaned rice.

(#1) The figurcs for 1951-52 are
subject to revision.
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HOUSE OF THE PEOPLE
Saturday, 14th February. 1953

The House met at Two of the Clock.
[MR. DEPUTY-SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part 1)

3 rM.
LEAVE OF ABSENCE

Mr. Deputy-Speaker: I have to in-
form the hon. Members that I have re-
ceived the following letter from Shri
Sushil Kumar Pateria:

“Due to my marriage ceremony
which is to take place on the 17th
February, 1953, at Dehra Dun, it
is not possible for me to attend
this Session of Parliament on the
11th February, 1953. I will be at-
tending the Session on 4th March,
1953. The" leave of absence from
Parliament for the period may be
kindly granted.”

Is it the pleasure of the House that
permission be granted to Shri Sushil
Kumar Pateria for remaining absent
from all the meetings of the House for
the period 11th February to 3rd
March, 19537

Shri R. K. Chaudhury (Gauhati): I
want to oppose it.
Several Hon, Members: Yes.

Sari R. K. Chaudhury: I oppose it
on the ground that he cannot take so
much time.

Leave was granted.

KHADI AND OTHER HANDLOOM

INDUSTRIES (DEVELOPMENT)
CESS BILL .
The Minister of Commerce and :

Industry (Shri T. T. Krishnamachfri):
I beg to move for leave ‘to- withdraw

s

and other handloom industries and for
promoting the sale of khadi and other
handloom cloth.

Dr. S. P. Mookerjee (Calcutta
South-East): Should not some reasom
be given for such an important

decision on the part of Government?”

Shri T. T. Krishnamachari: I am
sorry. I thought hon. Members would
have seen that another Bill is coming
—the next item in the agenda. This
has been necessitated by certaim
changes that we have had to make
One change is that we have put in =
provision under the Provisional Cal-
lection of Taxes Act. It comes inte-
operation from the day after it has
been introduced. The second is we
have made a provision that cloth that
is exported will not be subject to this
excise. And one or two other

.changes which are merely of a verbal

”

the Bill to provide for the levy and"

collection of a cess for raising funds
for the purpose of developing khadi

469 P8SD,

nature have been made.

Mr. Deputy-Speaker: There is g BRilk
to be introduced in the Order Paper,
next coming up. The question is:

“That leave be grantied to with-
draw the Bill to provide for the
levy and collection of a cess for
raising funds for the purpose of
developing khadi and other hand-
loom industries and for promoting.
the sale of khadi and other hand—
loom cloth.”

* The motion was adopled.

KHADI AND OTHER HANDLOOM
INDUSTRIES DEVELOPMENT (AD+
DITIONAL EXCISE DUTY ON
CLOTH) BILL

The Minister of Commerce and
Industry (Shri T, T. Krishnamachari}:
I beg to move for leave to introduce
a Bill* to provide' for the levy and
collectiorr jof ar® -additional duly of
excise ,on “cloth for raising funds for
t osg of, developing khadi and
handloom ‘industries and for
oting ‘the sale of khadi and other
" handloom¥eloth.

'Introducel‘ with the previoms
recommendation of the President.
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_ Mr. Deputy-Speaker: The question
1S:

“That leave be granted to intro-
duce a Bill to provide for the levy
and collection of an  additional
duty of excise on cloth for raising
funds for the purpose of develop-
ing khadi and other handloom
industries and for promoting the
sale of khadi and other handloom
cdoth.”

The motion was adopted.
Shri T. T. Krishnamachari: I idtro-
duce the Bill, !

VOLUNTARY SURRENDER _ OF
SALARIES (EXEMPTION FROM
TAXATION) AMENDMENT BILL

The Minister of Revenue and
Expenditure (Shri Tyagl): I beg to
move for leave to introduce a Bill* to
amend the Voluntary Surrender of
Salaries (Exemption from Taxation)
Act, 1950,

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to amend the
Voluntary Surrender of Salaries
Exemption from Taxation) Act,
1950.”

The motion ‘'was adopted.
Shri Tyagi: I introduce the Bill.

FOOD ADULTERATION BILL

PRESENTATION OF REPORT OF SELECT
COMMITTEE

The Minister of Health (Rajkumari
Amrit Kaur): I beg to present the re-
port of the Sclect Committee on the
Biil to make provision for the preven-
tion of adulteration of food.

TEA BILL

PRESENTATION OF REPORT OF SELECT
COMMITTEE

The Minister of Commerce and
Imdustry (Shri T, T, Krishnamachari):
1 beg to present the Report of the
Select Committee on the Bill to pro-
vide for the control by the Union of
the tea industry, and for that purpose
to establish a Tea Board and levy a
customs duty on tea exported from
India.

ESTATE DUTY BILL
EXTENSTION OF TIME FOR PRESENTAFION
or Rerorr or Seuecr CoMMITRRE.
The Minister of Finance (Shri Ci#
Deshmukh): I beg to move that the

#Introduced with the previous
recommendation of the President.
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time appointed for the presentation of
the Report of the Select Committee on
the Bill to provide for the levy and
collection of an estate duty, be extend-
ed up to the 31st March, 1953, °*

We find that we have under-esti-
mated the complexity and intricacy of
this measure, and we have not made
as much progress as we had hoped to
do. And I would like to mention here
that although we are asking the
permission of the House to extend the
time-limit to such a distant date as
the 31st March, 1953, that is only as
a measure of caution, Government
are very anxious to have the conside-
ration of the Bill completed during the
current session of Parliament. The
Select Committee meets as frequently
as possible subject to the other equally
important pre-occupations of the Mem-
bers either with budget work or other
Parliamentary work, and we hope that
we should be able to present the re-
port by a date earlier than the 3ist
March, 1953. I find it dificult, how-
ever, to Indicate exactly by which
earlier date the report will actually be
ready, and'that is why I am request-
ing the House to give us a somewhat
longer time, with a view to avoiding
the necessity of approaching the
House again.

Shri R. K. Chaudhury (Gauhati):
On a point of information, may I have
this assurance from the hon. Minister
that the delay in the past was not due
to anv  preoccupation of the hon.
Minister bimself?

The Minister of Revenue and Ex-
penditure (Shri Tyagi): I was free
all through.

iMx'. Deputy-Speaker: The question
s:

“Tha¢ the time appointed for
the presentation of the report of
the Select Committee on the Bill
to provide for the levy and collec-
tion of an estate duty, be extend-
ed upto the 31st March, 1953.”

The motion was adopted.

BUSINESS OF THE HOUSE

Shrimati Sucheta Kripalani (New
Delhi): I want to draw your attention
to the fact that we have received this
bulletin indicating the legislative busi-
ness for the session. It shows that
there are 24 Bills already introduced
and 42 more new Bills are to be intro-
duced during the session. From the
programme given we see, we will
hardly have 20 days for legislative
business.  Therefore. it is necessary
for us to know which are the Bills
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which will be taken up first. It will
facilitate us if we know every week
in advance which Bills we are going
to take up. I do not know whether
the Business Advisory Committee is
functioning or if it exists. If it does,
I would suggest that in consultation
with the Opposition the programme of
the legislative business may be drawn
up

Mr, Deputy-Speaker: I would very
much desire that the ancient practice
may be followed, that on every Satur-
day or the last day of a particular
week, the work for the next week is
read out to the House by the Leader
of the House so that hon. Members
may come ready; and even the order
should not be changed except in ex-
ceptional circumstances. The Business
Advisory Committee is certainly there,
and I will call a meeting as often as
necessary now that the session has
started. During the interval, I could
not call a meeting, and it is unneces-
sary. As soon as the programme is
chalked out, we will work out as to
how long we will take on each Bill.

I would also like to follow the
practice adopted in the House of
Commons, as far as is possible, that
the items put down on the order paper
should be finished within the time al-
lotted for them, so that the House
may know exactly when the next
item would come up. We can sit in
the Advisory Committee, and if a Bill
requires two days or three days, we
can sit together and find out in con-
sultation with all representatives of
the Opposition, the Leader of the
House and his, representatives, whe-
ther we can fix up any particular time
for finishing any particular work, but
once the item is put down on the order
paper, it must be finished within that
time. We shall try to follow that
practice as far as possible, .and try to
get through as much work as Is pos-
sible, during the current session. I
hope this would be communicated to
the hon. Leader of the House, and he
will try to make a statement, so as to
enable me* also to call for a meeting
of the Business Advisory Committee,

Shri M. S Gurupadaswamy
(Mysore): On a point of information
Sir. The Post Office which Is attached
to the Parliament Secretariat, is now

‘closing at 5 p.m., and this has caused

us great inconvenience. I would re-

quest that you mayv kindly instruct

the proper authorities concerned, to

igev that the post office functions up
P.M.

Mr. Deputy-Speaker: All difficulties
regarding any amenities or con-
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veniences for hon. Members may first
be brought to the notice of the
Secretary, and if my intervention is
necessary, I will certainly do so later.

Dr. 8. . Mockerjee (Calcutta
South-Eas!): You may request Govern-
ment also to consider the desirability
of having a list of priorities, in respect
of the 64 Bills, which are supposed to
come during the session.

Mr. Deputy-Speaker: That is what
I also thought The hon. Member
evidently wants, in addition to the
programme of work that has to be set
out for the coming week, a list of
priorities, so that some important Bills
may be thought of in advance, and
particular hon. Members may read in
time. If a list of priorities regarding
the Bills for the whole session can be
made out, as far as is possible, of
course, the hon. Leader of the House
and all the sections of the House will
consider and submit the list.

MOTION ON ADDRESS BY THE
PRESIDENT (contd.)

Mr. Deputy-Speaker: Now, I shall
take up those other amendments which
I did not place before the House
yesterday, for want of time, as they
had not been received earlier. Those
amendments which I have admitted, I
shall now call upon the various hon.
Members to move one after the other.

Shri Gidwani (Thana): I beg to
move:

That at the end of the motion the
following be added:

“but regret that the Address has
ignored the refugee problem,
which is one of the major problems
that has yet to be solve satis-
factoiily.”

Shri Nambiar (Mayuram): I beg to
move:

(1) That at the end of the motion
the following be added:

“but regret that the Address
does not mention a word about
the serious situation created by
retrenchment in industries like
textiles, jute, tea, plantatio
tanneries, shipping, mines etc., ani
in Government undertakings like
ordnance Depots, Military Engi-
neering Services, Central Public
Works Department, and in Rail-
ways and the growing unemploy-
ment resulted thereon, and that it
has also failed to mention the ever
increasing deterioration of the liv-
ing condition of the working clasé
and the middle class employees
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[Shri Nambiar]

due to high prices, inadequate
dearness allowance, lack of hous- optimism unrealistic.”
ing and medical {facilities.” '

(ii) That at the end of the motion, mgl;é.N‘ B. Khare (Gwalior): I beg to
the following be added: '

“but regret that the Address That at the end of the motion the
has failed to guarantee reasonable following be added:

is just the contrary, proving the

working and living conditions to
the toiling classes and in parti-
cular to the industrial and agri-
cultural workers who are hard hit
by the deepening of the economic
crisis.”

(i) That at the end of the motion,

the following be added:

“but regret that the Address
does not promise Cancellation of
the ‘Safeguarding of National
Security Rules 1949' promulgated
by the then Governor-General and
the reinstatement of al! employees
discharged or suspended under
those Rules.”

(iv) That at the end of the motion
the following be added:

“but regret that the Address has
failed to mention the havoc creat-
ed by recent cyclone in the Dis-
tricts of Tanjore and Trichinopoly
of the Madras State and of the
death caused to about 600 men,
women, and children and of the
loss of properties worth about 50
crores of rupees and to state what
relief the Central Government
intend giving to the affected
people who are in the midst of a
serious ‘famine situation.”

Shri Chattopadhyaya (Vijayavada):

beg to move:

That at the end of the motion the

following be added:
“but regret—

(1) that at such an urgent
juncture in human history when
the whole world. and especially
Asia. including Indis, is threaten-
ed with the menace of war and
its effects, no positive statement
clarifying our own position in
terms of Mr. Eishenhower’s latest
and most dangerous move;

(2) that no definite time-limit
has been stated with regard to the
formation of the Andhra State;

(3) that while the Address gives
us a rosy picture of all-round pro-
gress in India, the actual position

“but regret— .

(1) that the foreign policy has
failed to secure any effective sup-
port wherever India’s or the Gov-
ernment’s vital interest and honour
are concerned; .

(2) the attitude of complacency
in regard to condition of minarities
in East Bengal' and failure to
secure settlement of outstanding
disputes with Pakistan e.g.
e\{acuee property, canal water
ete.;

(3) the failure on the part of
the Government to deal with
Jammu .and Kashmir situation in
a statesman like manner and in-
stead of resolving the deadlock in
fair and jyst manner has resorted
to ruthless repression;

(4) the failure to set up an im-
partial and independent tribunal
to consider the question of re-
organisation of existing States and
realignment of their boundaries on
linguistic and other considerations;

(5) the failure to appreciate the
fact that the Five Year Plan has
not created any enthusiasm in the
public mind and there is no indi-
cation of the means and methods
to implement the plan;

(6) the failure to make adequate
provisions for the improvement of
social and economic conditions of
backward classes and the unrepre-
sentative Commission appointed
for the backward classes;

(7) the failure to take note of
the deteriorating economic condi-
tion of the country specially in
the rural areas;

(8) the failure to solve the
roblem of unemployment and to
indicate any deflnite steps to be
taken for the improvement of the
present state of education in all
stages for which so much concern
gas been expressed in the Ad-
ress.
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Shri Kelappan (Ponnani): I beg to

move:

That at the end of the motion the

following be added:
“but regret— .

(a) that the Government instead
of implementing the promises held
out to the people by the Congress
in its numerous resolutions is fol-
lowing an economic policy which
helps to tighten the economic hold
some of the foreign nations have
on this country;

(b) that the Address while refer-
ring to the importance of the cot-
tage industries have in providing
work to the millions of unemploy-
ed or partially employed people
in this country does not show suffi-
cient appreciation of the fact that
the attitude of the government to
the competing mill industries s
already proving disastrous to the
handloorn and other cottage
industries which the Government
is pledged to foster.”

Shri K, Subrahmanyam
guram): I beg to move:

That at the end of the motion the
following be added:

“but regret—

(1) that the Address fails fo re-
cognise the explosiveness of the
Far Eastern situation and does not
contain suggestions for developing
a Third Camp of neutral and free
Nations of Asia to prevent the
big Power Rivalry from engulfing
this continent;

(2) that it fails to take note of
the growing unemployment in the
urban and rural areas of the
country caused by the closure of
mills, cutting down of Sshifts
factories, eviction of tenants from
lands, retrenchment of staff in
commercial and business under-
takings;

(3) that it fails to lay down con-
crete procedure for the implemen-
tation of the Five Year Plan for
the achievement of the various
tasks set by it;

(4) that the Address fails to
declare the Government's inten-
tion to disintegrate States like
Hyderabad and merge their con-
stituents with the adjacent ln-
guistic territories; and
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(5) that it fails to assess realis-
tically the consequences of de-
control policy in respect of food
grains and sugar as a result of
which there are signs of an im-
pending shortage of sugar in the
country.”

Shrimatl Sucheta Kripalanl (New

Deihi): I beg to move:

That at end of the motion the fol-
lowing be added:

“but regret that there is no ade-
quate appreciation in the Address
of the deteriorating economic con-
dition and growing unemployment
in the country nor any indication
f any effective measures to tackle
t."

1

Shri M. S. Gurupadaswamy (My-

sore): I beg to move:

That at the end of the motion the
following be added:

“but regret that the Address has
failed to take into consideration
the progressive decline in the
purchasing power of the people
and no measures have been sug-
gested to counteract this ten-
dency.”

Shri Sivamurth; Swami (Kushtagi):
I beg to move:

That at the end of the motion the
following be added:

“but regret—

(1) that though the Address
lays stress upon the importance of
language and culture in the forma-
tion of States, it does not indicate
any definite steps to reconstitute
the States linguistically for which
the people of Souith India have
been agitating since so long;

(2) that though the Address has
expressed pleasure over the forma-
tion of new Andhra State, it does
not say anything about united
Karnataka which {s suffering
linguistically and economically
from a long time and the people
of which have given their consent
to the J.V.P. Report;

(3) that the Address does not
mention anything regarding the
burning problem of disintegration
of Hyderabad regarding which all
parties, have openly resolved and
consented to distribute the same
among adjoining linguistic areas.”
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Shri R. N, S, Deo (Kalahandi-
Bolangir): I beg to move:

That at the end of the motion the
following be added:

“but regret—

(1) that there is no indication
of any immediate steps to set up
an independent and impartial
tribunal to inquire into the ques-
tion of linguistic states and of the
readjustment of boundaries , of
States, for the purpose of imple-
menting the principle of forming
linguistic states recognised in the
Address;

(2) that there is no indication of
a8 proper appreciation of the lack
of enthusiasm amongst the people
for the first Five Year Plan, nor
of steps to be taken by Govern-
‘ment to remedy (a) the inadequacy
ot developmental grants under the
Plan for under-developed areas
and (b) the deterioration of eco-
nomic condition and discontent of
the people in order to create the
conditions necessary for the suc-
cessful implementation of the
Plan.”

Mr. Deputy-Speaker: Then there is
an amendment in the name of Shri
Sivamurthi Swami. Is the hon. Mem-
ber moving it?

Shri Sivamurthi Swami: I am not
moving it.

Shri V. G. Deshpande (Guna): I beg
to move:

That at the end of the motion the
following be added:

“but regret—

(1) that the Government has
failed to deal with the Jammu
and Kashmir situation in a states-
man like manner and instead of
resolving the deadlock, has resort-
ed to ruthless repression; and

(2) that the Address has failed
to take the realistic view of the
internatipnal situation and has
~failed to notice that ihe
ioreign policy of the Government
has failed and has alienated the
sympathies of almost all the
nations and both the blocs.”

Dr, N. B. Khare; I beg to move:

That at the end of the motion the
following be added: s

“but regret—

(1) that the Government has
fajled to deal with the Jammu and
Kashmir situation in a statesman

4

like munner and instead of resolv-
ing the deadlock, have permitted
the Jammu and Kashmir Govern-'
ment to resort to ruthless repres-
sion;

(2) that there is no reference to
the acute famine conditions pre-
vailing in Maharashtra which has
affected the lives of about 4 million
of people; : ’

(3) that a complacent view has
been taken of the condition of the
minorities in East Bengal and gives
no indication of any real plan for
the rehabilitation of the refugees;

(4) that there has been boosting
of the Five Year Plan although
it has failed to create any real
enthusinsm among the people and
the Government has given no real
indication as to the means and
methods whereby the Plan is to be
implemented;

(5) that no reference has been
made to strengthening of the
defences of the country and the
utilisation of the manpower of
the country in view of the threaten-
ed international crisis;

(6) that no reference has been
made to legislation for banning the
slaughter of cows;

(7) that the Government is still
planning to proceed with the
Hindu Code in spite of public
protests in different shapes and
forms;

(8) that the Address has failed
to take a realistic view of the
international situation and has
failed to notice that the foreign
policy of the Government has’
failed and has alienated the
sympathies of almost all the
nations and both the blocs; and

(9) that the Address has failed
to notice the steadily deteriorating
economic condition of both the
classes and masses as evidenced
by the Police sirike. the students
strikes, the traders strikes, Patwari
strikes, the teachers strikes etc.

Shri Frank Anthony (Nominated—

Anglo Indian): I beg to move:

(i) That at the end of the motion

the following be added:

“but regret that while emphasis-
ing the value of education to the
progress of the people it has failed
to underline the urgent need for
a planned and integrated educa-
tional policy throughout the
country.”
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(ii) That at the end of the motion
the following be added;

“but regret the absence of any
reference to the prime need for
discipline among all sections of
the people and measures for mak-
ing the country more discipline-
minded”.

Dr, Jatav-vir (Bharatpur—Swai-
Madhopur-Reserved Sch. Castes): [
beg to move:

That at the end of the motion Tha
following be aaded:

“but regret—

(1) to note that the Government
have failed to nominate in the
personnel of the Backward Classes
Commission any member repre-
senting the various important
Scheduled Caste Organisations of
the country and have totally ignor-
ed the desirability of nominating
members of Parliament belonging
to Scheduled Castes from amongst
the Opposition Groups;

(2) to note that Government
have not taken any practical steps
so far to provide land to the land-
less agricultural workers specially
Harijans; and

(3) to note that the Address
makes no reference to any anxiety
on the part of the Government to
take special steps to ameliorate
the economic conditions of the
Harijans by way of granting
financial assistance to their cottage
industries e.g. leather tanning and
shoe-making etc.”

Mr. Deputy-Speaker: Then there
is an amendment in the name of Shri
Syemnandan Sahaya. Is the hon,
Member moving it?

Shri Syamnandan Sahaya (Muzaf-
farpur Central): I am not moving it.

Shri B. S. Murthy (Eluru): I beg to
move:

(i) That at the end of:the motion
the following be added:

“but regret that no indication is
given as to the success achieved
so far in the working of the First
Five Year Plan for thz last two
years and the methods to he taken
to galvanise peoples’ support”,

* (ii) That at the end of the motion
the following be added:

“but regret that no mention is
made as to the minimum time-
Iimit for ushering in the Andhra
State as per Prime Minister’s as-
s;nrances given in the last ses-
sion’

(ili) That at the end of the motion

the following be added:

“but regret that no scheme has
been adumbrated as to the imme-
diate exploitation of the waters of
Krishna and the Godavary rivers
so that the rice scarcity could be
reduced and the threatening
famine be averted in the South
with specxal reference to Rayala-
seema’’.

Shri Khardekar (Kolhapur cum

Satgra): 1 beg to move:

That at the end of the motion the

following be added;

I

“but regret that there is no
specific assurance for the redress
of the grievances and improving
the condition of the Backward
classes in general and of the
Scheduled castes in particular”.,

Shri N, R, M. Swamy (Wandiwash):
beg to move:

That at the end of the motion the

following be added:

“but regret that the Address dis-
closes no positive and effective pro-
posals for the serious economic
and unemployment position of the
country”.

Shri Veeraswamy (Mayuram—Re-

served—Sch. Castes): I beg to move:

(i) That at the end of the motion

the following be added:

“but regret that while much
concern has been expressed over
the existence of racial domination
and discrimination in South Africa
the Address has completely failed
to inention what the Government
of india are going to do to abolish
untouchability”.

(ii) That at the end of the motion

the following be added:

i“put regret that no mention has

‘been made with  regard {o any

steps for implementing Article 46
of the Constitution aiming at the
improvement of the social,
economic and educational condi-
tions of the Scheduled Castes”.

ity That at the ond of the motion

the following be added:

“but regret that though steps
are being taken to bring
into being a separate Andhra
State no indication has
been made with regard to the
redistribution of the existing
States on a defilnite linguistic
basis with adjustment of
boundaries and decentralisation of
power”.
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E8hri Veeraswamy]

Liv) That at the end of th .
the Yollowing be added: { the motion

“*'but .regret that the Address
. Makes no mention at all with re-
gard to the gigantic beggar prob-
dem and indication of the steps to
‘#ackle it and free the suffering
humanity from hunger, starvation
and unsettled life".

{v) That at the end of th W
the following be added: e motion

“‘but regret that the Address has
‘mol mentioned the policy of the
‘Government for solving the un-
« employment problem?”.

- Bhri 8, V. L. Narasimham (Guntur):
I beg to .move:

€i) That at the end of the motion
the following be added:

“but regret that the actual con-
aditions of life in the country,
slump in the market, increase in
-anemployment, fall in the purchas-
ing capacity and unrest amongst
‘Government employees have not
Been taken into account and no
indication is given of the steps
that the Government proposes to
take to meet the situation”.

(i) That at the end of the motlon
the following be added:

“but regret that no measures
for the protection of Indians
abroad and liberation of Indians
in Foreign pockets on Indian soil
are suggested”.

Shri P, N. Rajabhoj (Sholapur—Re-
-served—Sch. Castes): I beg to move:

(i) That at the end of the motion
‘the following be added:

“but regret that the Address
fails to recognise the continuing
deterioration in the conditions of
the Scheduled Castes and other
backward communities and to indi-
cate positive steps to be taken to
smprove them”.

(i) That at the end of the motion
the following be added:

“but regret that the Address
‘while referring to the appointment
of a backward class commission
fails to evaluate whether it in-
¢ludes the real representatives of
‘backward classes and whether the
terms of reference have been pre-
pared so as to guarantee them
adequate protection”,

(iii) That at the end of the motion
the following be added:

“but regret, that the Address
tails to recognise the fact that ‘the
policy of neutrality in foreign af-
fairs has alienated the sympathies
of all countries towards India and
has only helped us in  isolating
ourselves from our real friends”.

(iv) That at the end of the motion

the following be added:

“but regret that the Address
does not mention about the giving
of direction to state Governments
particularly Bombay State for dis-
continulng such disastrous ex-
periments like prohibition in view
of the serious famine situation in
different parts of the country parti-
cularly Maharashtra and Gujerat.”

(v) That at the end of the motion

the following be added:

“but regret that the Address
while appreciating the formation
of the Andhra State does not indi-
cate precise steps to be taken to
form other units on linguistic
basis to satisfy the urge of the
people in this issue”.

(vi) That at the end of the motion

the following be added:

“but regret that the Address
while referring to the Five Year
Plan has failed to recognise that
small irrigation projects parti-
cularly in a famine-stricken pro-
vince like Maharashira have not
been given priority as against high
schemé&s which will not be useful
to the peasantry in the immediate
future”.

(vii) That at the end of the motion

the following be added:

“but regret that the Five Year
Plan has failed to provide any
substantial relief to the Scheduled
Classes and other backward com-
munities whose interests should
have been looked after by the
planners with special considera-
tion”,

(vii) That at the end of the motion

the following be added:

“but regret that the Address
fails to indicate the steps the Gov-
ernment intend taking in order
that the State Governments intro-
duce free compulsory education in
the country”.

(ix) That at the end of the motion

the following be added:

“hut regret that the Address
does not take note of the fact that
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the Railways do not provide ade-
quate amenities to the travelling
public particular'y those who
travel in the lower classes”,

(x) That at the end of the motion
the following be added:

“but regret that the Address
fails to take note of the growing
unemployment in the country and
also does not indicate how the
Government - intend ensuring pro-
per living standard to the wage
earners”,

Shri Nand Lal Sharma (Sikar): I
beg to move:

(i) That at the end of the motion
the following be added:

“but regret that the Address
fails to appreciate the genuine
anxiety of Jammu people to re-
main in Indian Union and that no
mention is made to assure them
their  constitutional place in
India”,

(ii) That at the end of the motion
the following be added:

“but regret for the lack of
interest on the part of Government
towards the deterioration of the
Sanskrit teaching institutions
started purely on Indian lines for
propagation of Indian system of
thoughts and culture with
absolutely national aims and ob-
jects”.

(iii) That at the end of the motion
the fpllowing be added:

“but regret to note an utter, dis-
regard of Ayurvedic system of
medicine which is most suitable to
the people of India and deserves
a national recognition”,

‘Shri H. R, Nathanl (Bhilwara); I
beg to move;

That at the end of the motion the
following be added:

“but regret that the Address
fails to mention any active steps
to prevent cow slaughter in India
in spite of vigorous persistent de-
mand all over the country”,

Shri Nambiar: I beg to move:

That at the end of the motion the
following be added:

“but regret that the Address
does not enunciate any correct
policy in guaranteeing workers in
private and governmental under-
takings the right to form Trade
Unions and in the matter of grant-
ing recognitich to them by revis-
ing the present method of granting
recognition to officially sponsored
Trade Unlons only such as Trade
Unions on the Railways.”
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Shri M. 8, Gurupadaswamy: I beg

-to move: 4

That at the end of the motion, the
following be added:

“but regret that the Address
does not correctly estimate our
relationship with neighbour coun-
tries in Western and South-Eastern
Asia and that it does not know
any indication of India's stand
regarding the Middle-East Defence
Organisation and the formation of
a flve-nation military liaison
group for the defence of South-
East Asia”.

Mr. Deputy-Speaker: All these
amendments are now placed before
the House.

Shri Nambiar: I would like to know
why two of my amendments have not
been admitted.

One relates to the serious situation
that has been created, as a result of
the police strikes in Madras, which
have spread very serious discontent
throughout India amongst the police
forces, while the other amendment
relates to the fear in the minds of the
Government servants that they are
being discharged from service for
political reasons.

Mr. Deputy-Speaker: The practice
that I adopt is this. Whenever I dis-
allow any amendment or resolution, I
advise the office to inform the hon.
Member concerned, of the reasons for
disallowing. And I understand in this
case, the office has informed the hon.
Member also.

Shri Nambiar; No, Sir. The office
informed me that it will be referred
to you.

Mr. Deputy-Speaker: I am sorry. So
far as the police strike is concerned
that is purely a state subject, for it
deals with their emoluments etc. On
that ground, I.did not allow it.

Now, what is the other amendment
about?

Shri Nambiar: The other is about
Government servants being victimized
for political reasons, on the .ground
that they are communist-sympathisers.

Mr. Deputy-Speaker: The question
raised is that Government servants
are being victimised and discharged
from service, on the basis of police re-
poris being communist-minded or be-
ing related to communists etc. It is
purely an assumption.

Shri Nambiar: No, Sir.
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Mr. Deputy-Speaker: What I could
only say is this. If there are any
particular cases where any person who
is a Government servant has been
victimised on the ground that he has
got a particular ideology, or thgt he
shows sympathy to any partxcu}ar
party, or that he is a communist-
minded man, then those cases may be
brought to the notice of the House,
Am I here to discuss this matter on
the floor of the House here. This is
-a departmental matter, and 1 do not
think the Government will see it At
to refer to us.

rl 8. S. More (Sholapur): Is it not
a ggest?on of policy, Sir? It is a quesl-
tion of policy, not a departmenta
matter.

: : bers
Mr. Deputy-Speaker: Hon. Mem
are quite aware that no Government
servant can belong to any party.

Shri Nambiar: It is a case of
sympathy, Sir.

. Deputy-Speaker: Sympatby
m:gxs partg. and much less can he
have any sympathy.

Nambiar: It means relations
alggl.r ! 1 give you a concrete  €ase,
where a person in the'Detence Depart-
ment has been discharged from
service, on the ground that he had

Communist relatives.

Mr. Deputy-Speaker: That may be
for other reasons. The amendment

reads:

«_ but regret that the Address
does not promise a sense of
security in the minds of Govern-
ment employees that they will not
be victimised from services on the
police report of being Communist-
minded or being related to Come
munists or being born 1n the area
popularly supporting Communists”.

. i{s so vague and indefinite. The
ho%. Member gmay bring to the notice
of the House any particular case or
he may put it by way of questions. 1
am not prepared to allow this.
Generally, that is not the 'policy.

I would say generally one thing
with respect to the amendments,
Some hon. Members have tabled a
number of amendments. It is only for
the purpose of focussing attention on
the various subjects, I have noted
down the various topics that have
been raised by these varlous amend-
ments so that hon. Members may
confine themselves to these topics.

But these topics refer to a range of

subjects from China to Peru.
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Shri K, K, Basu (Diamond Harbour):
It is on the Presidential Address.

Mr. Deputy-Speaker: I know. 1In
the House ot Commons the practice
seems to be for organised parties to
table one amendment on which they
concentrate. Three or four organised
parties can table four or five amend-
ments and the unorganiseg group may
also table one amendment. It has’
been done for the purpose of enabling
the House to focus attention on a
particular matter. Now, the subjects
that have been dealt with, for the
benefit of hon. Members, are: forei
policy, feod policy and famine
conditions, Linguistic States, back-
ward classes, labour welfare, Part C
States, Indian Nationals, foreign scttle-
ments, Five Year Plan, Welfare State,
mjgration between Pakistan and India,
unemployment, taxation reduction, dis~
placed persons, corruption in adminis-
tration, inefficiency, public morale,
defence, condition of working classes,
land reform, withdrawal from the
Commonwealth, handloom and cottage
industries, National Security Rules,
the recent cyclone in Madras State,
Kashmir, economic policy, Funda-
mental Rights, cow slaughter, Hindu
Code. educational policy, Middle East
Defence Organisation, Untouchability,
Prohibition, Railways, Discipline,
profiteering and black-marketing.

I do not know what else is left. Now,
IB will call hon. Members. Mr. A. K.
asu.

Shri A. K, Basu (North Bengal): We
are indebted to the President for his
reference to the crisis in the tea in-
dustry. I think this is the first time
that the subject of the tea industr
figures in a Presidential Address. It
an indication that the Government are
taking a keen interest in a matter
which affects a large body of popula-
tion in Assam and North Bengal. The
Government have already taken
prompt and whole-hearted steps in a
hold fashion to meet the crisis.

I desire to place my points of -riew
with respect to some aspects of the
question. From September 1951 the
price of tea started showing a precl-
pitous fall. In August 1951, the aveg
age price of tea at the Calcutta lea
auction for export was Rs. 2-3 per 1b.
It came down in April 1951 to 15
annas per lb. which is a fall of Rs.
1-4 per b, There was a corresponding
fall in the average price of tea in the
Calcufta tea auctlon fbr internal cor-
sumption and also in the London tea
auction. Now, when the price of tea
was witnessing this headlong fall, the
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West Bengal Government in Decem-
ber 1951 and the Assam Government
in March 1952 fixed the mimmun
wages under the Minimum Wages Act.
The rate of wages of labour was rais-
ed in Darjeeling by two annas per day
and in the Terai by one anna and:a
half and in Assam by three annas.
This caused a big gap between the
cost of production and the price of tea.
Gardens lost heavily. The financing of
the production of tea is done by the
Scheduled banks on the basis of the
hypothecation of crop. The overdraft
limit or cash credit limit is fixed on
the price of tea and not on the cost
of production. The consequence was
that all the cash credit accounts show-
ed a big outstanding against them at
the end of the 1952 season. The banks
were not preparcd in the 1953 season,
for the financing of the production, to
advance any more than they felt justi-
fied on the security of the crop and
the price that it would fetch in 1953.
In these circumstances, when the Gov-
erhment came up with the proposal
of guaranteeing a certain part of the
banks' advances for the purpose of
financing of the production. of the
crop, it was certainly a move .in the
right. direction. It was this which en-
abled the banks to advance more to
the extent covered by the guarantee
of the Government. The guarantee qt
the Government is calculated in this
way: deduct from the cash credit
limit the outstandings at the end of
the season and on that figure 15 per
cent..would be the advance in certain
areas and 20 per cent. in some other
areas. Unfortunately this means that
the Government guarantee covers a
lesser amount for gardens which have
lost more heavily. That is to say, the
Government help in this guarantee is
in inverse proportion to the require-
ments of the gardens. To be of real
help. I suggest that the Government
should give this guarantee in such a
way that gardens which have lost
more get greater amounts than those
which have lost less. Otherwise it
means that you are giving guarantee
for a party which does not need the
guorantee or not possibly to the ex-
tent that you are giving. but you are
not giving sufficient guaran‘ee for a
garden  which really needs the
guarantee. Even with this guarantee,
there would still he a big gap bhetween
the cost of production and the price
of tea. This gap will have lo be bridg-
ed by reducing the cos* of production.
Therefore. the cost of production is
_the vital question in solving f£his
problem. Forty per cent. of the cost of
production is in labour wages. This
should certainly not be reduced. There
should certainly be no economy on
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this head Sixty per cent. of the cost
of production is under other heads
where the cost is rigid and inelastic
and only a small economy can be ef-
fected. In these circumstances it is
quite clear that the excise duty of
three annas per Ib. is a burden which
the industry cannot bear. I{ was im-
posed at a time when the industry was
in a prosperous condition and could
bear this burden. It was stated at
that time that circumstances may
arise when this duty may have to be
reduced or even abandoned. Now at
the time of this crisis, the Government
should give up this duty or, at any
rate, reduce it.

On the question of giving up this
duty I am not in favour of the Gov-
ernment giving up all the three annas
per pound duty on tea because giving
up that thxfee annas duty would not
mean the industry getting the full

‘three annas. That three annas would

be divided between the wholesalers,
the retailers and the consumers and
thg industry. Therefore, the industry
will get only a small fraction of this
amount. I suggest that the Govern-
ment should collect that duty in full
and give it back to the industry direct-
ly or indirectly so that they can get
the bepeﬁt of the full three annas
which is now a burden on them.

Now, on that principle I would sug-
gest that from the area which is af-
fected, namely, Assam and Cachar and
North Bengal—these areas have
produced tea to the extent of 498
million pounds—the duty should be
realised from them at the rate of
three annas (that will amount to nine
crores thirty three lakhs and seventy
five thousand rupees) and that this
amount may be given in full or in
part to the industry in these ways:

First I am suggesting that there
should be a food subsidy to the extent
of 34 lakhs of rupees for the year
1953-54. The tea gardens at the mo-
ment have to buy at an average price
of over Rs. 30 a maund and they have
got to sell that to the labour at Rs. 5
a maund. The requirements of rice
in West Bengal is 40.000 maunds a
month, which means 4,80.000 maunds
per year; and the requirement of rice
for the rest of the afferted area,
Assam and Cachar, is to-the extent of
8.76,000 maunds, that is to sav. the
total requirements of rice for this af-
fected area is 13.56.000 maunds, which
is equivalent to 50.000 tons. I suggest
+hat the Central Government glve this
amount of 50.000 tons of rice to the
Governments of West Bengal and
Assam. ear-marked specially for the
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feeding of the labour in those areas.
Now, if these 50,000 tons of rice are
given from the Centre’s pool, where
the pool price I understand is about
Rs. 20 a md. to the West Bengal and
Assam Governments at a price of Rs.
17/8/- per md. then the Centre would
be giving a subsidy of Rs. 2/8/- a
maund which would mean that the
total amount that the Centre will have
to bear on these 50,000 tons of rise
‘would amount to 34 lakhs of rupees.
This is very small; as, I have already
said, the excise duty that is realised
from this affected area at the rate of
three annas per pound of tea amounts
to 9,33,75,000 rupees.

Secondly, I suggest that this should
be given to the State Governments
and they should not be asked to con-
tribute anything towards that to the
Centre. Income-tax, supertax, export
duty, excise duty, railway freight and
all that goes *o the Centre. Therefore,
the State Governments should not be
asked to contribute anything. My sug-
gestion further is that this rice to be
given to the gardens at the rate of
Rs. 17/8/- a md. will have to be given
by them to the labour at the present
rate of Rs. 5 a maund, that is to say,
that the labour’s food concession
should not be interfered with. Neither
their wages nor their food concessions
shall be interfered with; they shall re-
main as before.

My next suggestion is that there
should be a refund of the excise duty
to the losing gardens for the year
1951-52, a refund of the full excise
duty or refund to the extent of the
loss suffered by those gardens. which
ever is less. On my calculation in
1951-52, the excise duty collected from
these losing gardens in West Bengal
and Assam amount to about one crore
of rupees. Therefore, on thc¢ ‘which-
ever is less' formula, the Government
will not have to refund more than one
crore of excise du*ty for the vear 1951-
52. With regard to 1952-53, I am sug-
gesting the same formula, namely that
the refund of the excise dutv to the
losing gardens or the refund of the
excise duty to those gardens to the
extent of their losses. Here, according
to my calculation, the maximum re-
fund that may be reauired would be
about Rs. 7.4 crores. I arrived at this
fizure in this way. There are 498
million pounds of tea produced in
this area. Now, out of these 408
million pounds oroduced. upper Assam
produces about 100 million pounds and
they are not losing gardens. There-
fore. the losine gsrdens are oroducing
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398 million pounds of tea. At the

rate of three annas per pound tHat

amounts to Rs. 7.4 crores. On the

‘whichever is less’ formula, the Govern-

ment may no% be required to refund

more than Rs. 7-4 crores for the year

1952-53. 1 am further suggesting that

the duty of three annas per pcund may

still be collected for the year 1953-54 '
and the refund may be given on the

same principle as I have suggested for

the years 1951-52 and 1952-53. I do

not think that there would be any -’
loss, or, at any rate, the loss would be

very small. :

Now, on all these four heads. the
amount that will have to be refunded
or spent by the Centre would be less
than the figure that I have given,
which is realised from the affected
area, namely Rs. 9,33,75,000; that will
cover all .this refund and the food
subsidy and everything.

Mr, Deputy-Speaker: I would re-
mind hon. Members that the time
allowed is only fifteen minutes and
they should try and adjust accordingly.
The hon. Member on his legs has ex-
ceeded his time, Anyhow, I shall give
him one minute more.

Shri A, K. Basu: If these ways
and means are adopted, it will be
possible for the tea industry to reach
an economic level. In ihis connection,
I am’ reminded of a Bengali expres-
sion, which I think the Finance Minis-
ter and other Ministers will appre-
ciate, It really sums up the present
situation. That Bengall expression
isi—

MACHER TELE MACH BHAJA

Its meaning is this: To fry fish in
fish’s own oil. I apprehend that this
fish cannot be fried in that way. Gov-
ernment will have to sacrifice part of
the revenue in order to solve this
problem. Merely trying to adjust the
differences between labour and indus-
try cannot achieve any result at all,
because if we are determined to keep
the labour’s wages, food concessions
and other amenities intact—as we
should—then, as the industry is losing,
no amount of jugglery between the
labour and the industry can possibly
reduce the cost. .

With these words I
motion of thanks.

support the

Dr, N. B. Khare: Our country is
sound. Our Government is sound. The
address which we are discussing today
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is also sound. It contains so many
pleasing, satisfying sounds which are
soothing to the frayed nerves. 1
thought that perhaps a nursery song
was being sung or a sweel lullaby was
being sung, and I felt as though I was
being rocked in the cradle, with songs
like, “Sleep, baby dear! Mummy is
near.” I actually fell asleep and
naturally, in the course of the sleep, I
dreamt. I dreamt as if I was raised
to a fool's paradise. There were lots
of hurs, paries and nymphs dancing
and singing around me. But this
pleasant dream was very abruptly
broken by the stark realities facing
me.

I first wish to take up Jammu and
Kashmir. We were told by the mover
of the motion of thanks yesterday that
Kashmir has been given special status
because it is a border State. I ask
and I want an answer for it: Is not
East Punjab a border State? Is not
West Bengal a border State? Is not
Rajasthan a border State? Is not
Assam a border State? Then, why not
give special treatment to them? When
we enquired about the reasons for
giving this special treatment to Jammu
and Kashmir, we were always told
that there was a variety of reasons.
But no one has taken care yet to dis-
close any one single variety. I know
one recason, and one reason only, and
no one can deny it. This is done, be-
cause the majority of the people in
Kashmir happen to helong to a parti-
cular religion or community. That is
the only reason. Why do you hide it?
Come out with it. I am sorry to see
that the policy which has led to dis-
aster to this country and has resulted
in partition is still being pursued blind-
ly by this‘Government. Is there no
time yet to call a halt to it? I wish
they call a halt to this policy. If the,
do, we would have no quarrel wit
them at all, but they are not doing it.
When we refer to these things, we are
called communal. That is the be-all
and end-all of the existence of this
Government. They call others as com-
munal and that is all. . But that does
not solve the problem. I ask you who
is communal—a party or a community
which demands special treatment and
special status even if it be to the
detriment of the interests of India, or
a party which does not do so? A
party which does not demand special
treatment can never bhe called com-
munal. It is all absurd. It is a very
easy thing to abuse others. It is like
giving a dog a bad name and hanging
it. Unfortunately, this policy is going
to result in separatism. I may frankly
call this policy a policy of appease-
men*. of the Muslim community. It
will lead to disintegration of the
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country. After all, what is the dif-
terence between Pakistan and Sheikh
Abdullah’s Kashmir? It is not a dif-
ference in kind at all. The quality is
the same. The difference is only in
degree. Pakistan is fully separate, and
Kasnmir wants to be a half-separate
State. No one can deny that. What
is the wuse of blinking at these
problems? They are dangerous to the
country. But unfortunately there is
no end to this.

We are told we are pursuing what is
called a policy of secularism. I am
not against secularism. I am a Hindu-
mahasabhite, but I am not against
secularism. I want all communities,
parties and peoples who inhabit this
country to be treated on the same foot=
ing withaut any distinction, but you
make distinctions and place the blame
at the door of others. This is wvery
wrong. (Shri  Velayudhan: What
about the castes?) I do not recognise
castes. Do not worry. So, this
secularism is being very sedulously
pursued to the detriment of national
interests. and this reminds me of past
Indian history. Over three hundred
years ago, at the time of Shah-en-Shah
Akbar, under the name of Din Ilahi,
a certain policy was being pursued
with a view to synthesising two com-
munities. In his time there was a
Din Ilahi, which meant a sort of
separate religion and something else
with a bias in favour of Muslims.
Similarly, in the secularism of today
there is, like Din Ilghi, a bias in
favour of Muslims and nothing else.
In those historical and famous times,
two persons were carrying on this
policy. One was Shah-en-Shah Akbar
and the other was Raja Man Singh. It
appears to me that those two souls
have again taken an avtar in this
country, and are in this House, They
can very easily be identified. (An Hon.
Member: Who are they? You can
guess. I think you have sense enough,

* to do that.

Shri Velayudhan (Quilon-cum-Mave-
likkara — Reserved — Sch, Castes):
Have you courage enough to say it?

Dr. N. B, Khare: I am not afraid at
all. Shah-en-Shah Akbar and Raja
Man Singh can be said to be Maulana
Azad and Pandit Nehru respectively.

Shri Velayudhan: And the other?

Dr. N. B. Khare: That is all, I did
not mention any other name. Un-
fortunately, the Congress is pursuing
a policy very sedulously of propagat-
ing mental slavery. It has gripped
this country, and people have lost
their reason. They are doped with
the poison of Congress mania. Even
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our Press is very badly affected, I must
say. In the British regime, our Press
—the nationalist Press, I mean—had,
by and large, glorious traditions. It
was a virile Press. It was working
for a mission. Now-a-days by and large,
our Press is not virile, but servile and
puerile, and is working for commission,
not for mission. I must tell the truth.
That is the reason why you open a
newspaper anywhere, and you will
find nothing else except the Congress'
mania. All these problems which af-
fect the coun*ry and its future are
very lightly dealt with, People who
have got- certain other kinds of views
opposing the Congress are ridiculed.
But this will not do. After all, the
nemesis Is sure to overtake this coun-
}ry if this policy is pursued persistent-
y.

The Minister of Commerce and In-
dustry (Shri T. T, Krishnamachari):
It will overtake you also.

Dr, N. B. Khare: Does not matter.
We shall go with you. A pamphlet of
Kashmir Government wag distributed
the other day and the title was Satya-
graha without truth. It was given full
publicity by the Press, but when the
Praja Parishad fellows pointed out the
brutalities and barbarities committed
by the Jammu and Kashmir Govern-
ment police. it was not mentioned at
all. What is this? It is most unfair.
I have read in one paper that so far
as a result of police firings thirty-
three - people have been killed or
murdered; women have been outraged;
property looted Things are going on
a galore endlessly in this manner: but
nobody cares for it.

After all ‘hey say that the agitation
is going to bring about results con-
trary to those for which it is started.
It is not a fact. I ask if Jammu and
Kashmir is integrated fully into Indla,
is i%* a bad result? If the Supreme
Court is given full power over Jammu
and Kashmir, 1s it a bad result? If
Fundamental Rights are aPplied to
Jammu and Kashmir State, is it a bad
result? I cannot understand whether
dictionary meanings have changed. I
am surprised.

Even supposing that the State of
Jammu and Kashmir aligns with us
only in three subiects—Defence, Com-
munications and Foreign Affairs—and
this Parliament enacts laws pertaining
only to those three subjects and the
Kashmir High Court declares them
ultra vires? Where {s the remedy? It
is futile to sav that the agitation is
against Parliament. The agitation is
to s*renethen the hands of Parliament
for full accession.
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A bugbear is made of the United
Nations. After all 'you know what
the United Nations Organisation is. It
is a ‘N O’: the ‘U’ is cut out. The fact
remains that the question was referred
to the United Nations at the dictation
of British Imperial agents. What for?
—not for accession, only for aggres-
sion. The United Nations. Organisa-
tion has failed to solve the dispute.
It is going on bamboozling the public
of India and it will go on doing so till
doomsday. After all what is the
United Nations? The United Nations
is not an organisation at all for world
peace. I% is an organisation for the
selfish interest of certain powers. Why
not, therefore, ask the United Nations
to give a straight decision on the issue
of aggression and if it fails to do it,
withdraw the case from the United
Natlons. What harm is there? Has
the United Nations solved any prob-
lems till now? Not at all. No problem
has been solved by the United Nations.
Korea is there; South Africa is there.
Endless problems are being created
aerld it is not going to solve any of
them.

Therefore apply the Fundamental
Rights to Jammu and Kashmir and if
they want any modifications let
Sheikh Abdullah come out with what
modifications he wants and they can
be discussed across the table. But
why do you shirk the issue? Do it.
Nobody wants fightt We all want
peace and it is for peace that we make
these suggestions. I am not at all dis-
puting your right. Have I taken
murh time?

Mr. Deputy-Speaker: I am not un-
reasonable. The hon. Member started
4t 3'41 and must conclvde at 3-36.

Dr. N. B, Khare: Then I come to
the question of East Bengal The
address mentions that the situation
between India and Pakistan has eased
a bit. I am surprised. At the same
time Nazimuddin mentions that if at
2ll the situation has worsened. Whom
are we to believe: we are in a
dilemma.

After ull the East Bengal question
can never be solved unless this Govern.
ment accepts the policy of reciprocity
that we advocate. In this matter of
reciprocity I am in good company. Sir,
with your permission. I will quote
three lines, or even two lin2s, from
the speech of Maulana Azad which he
made at the Calcutta session of the
Muslim League in 1917 just after the
Lucknow Pact was brought forward
and agreed by the Congress in 19186.
That speech is very suggestive and I
am in good company. .
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“There would now be nine Hindu
provinces against flve Muslim pro-
vinces and whatever treatment
Hindus accord to Muslims in nine
provinces, Muslims would accord
to Hindus in five provinces.”

This is reciprocity. .

I am in good company. It is very
painful to exhume dead rtodies. I
know it gives a very bad odour, But
sometimes it is necessary to exhume
dead bodies in the interest of justice.
I have done it in the course of my
profession when I was in government
service. Therefore, this policy must be
changed.

Let me say a word or two about the
question of linguistic provinces. What
is the use of dilly-dallying matters? Be
out with it. People living to the north
of the Vindhyas cannot realise to what
extent this question is agitating the
minds of people in the south, Either
have these provinces—all of them—or
do not have any linguistic province at
all; but do not dilly-dally. It is
dangerous to the country. If you do
not want linguistic provinces what
harm is there if you simply have five
or six administrative zones for the
whole of India without any considera-
tion of language? Scrap all the present
provinces and their legislatures which
are the hot-beds of corruption and
nepotism in the Congress regime. I
am one with that idea. Have it one
way or the other, but do not dilly-
dally; do not procrastinate,—it is
dangerous. Suppose U.P. which is a
very big province is divided into two
or three t{erritories and one is attach-
ed to the Punjab, one to Bihar and
one to Madhya Pradesh? How will
U.P. people like it? That is what the
Maharashtrians feel. We are in that
position. Therefore, I appeal that this
issue should not bhe delayed. There
should be some quick disposal of it.

The situation in the world is very
dangerous. But no reference has been
made to it. There is a lot of talk
about MEDO, and the likelihood of
Pakistan joining it. But we should
not be afraid of it. To defeat Hitler
Anglo-Americans (who are still in-
directly controlling us) joined hands
with Russia and yet they did not be-
come Communists. I am not at all
saying that we should join one side or
the other. but the policy of neutrality
has failed to achieve us any friends.
We are not the darling of anybody.
Our position {s like that of a foot-ball
lq a field. The two contesting sides
kick the ball one side or the other.
The ball is always dynamic: it is
never static. It is alwavs neutral—
that neutrality we have got of being
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kicked by either side. It is, therefore,
necessary to take some positive deci-
sion, whatever it may be, in the
interest of the country.

Do not think everything is O.K. It
is just like a volcano. The police
strike, the teachers’ . sirike, the
students’ strike, the patwaris’ strike,
the traders' strike, are all portents
which indicate the acute economiic
distress in the country. Do not ignore
it. Do not ignore it; do not be compla-
cent. It may be the beginning of the
eruption of a volcano. It reminds me
of the British days in 1945-46 when
there was a similar situation and
nemesis came to the British. I trust
that the sapie nemesis will not come -
to the Congress. I warn you. I do
not want nemesis. I want a peaceful
orderly government and  progress.
And if I warn you, I do so as a friend.
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g fr framfig & qz Frgn 3 Tgfear
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g FvAek B8 gw froa wus
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F o arq #Y g Giqom Ay § A g

ug faear § f& @l areraedt 9n
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i) mordawy

¢ fir ot wge oWt ¥ 9w 2w & awT
Wt g | gu o ogd, gk,

M FY n’gmmﬁwwwﬁ'
fggetal & s W s

Rarar . :ﬁi}ra‘rm&wgm.
[t ¥ aga s T R AR I

mﬁzﬂvm@mm‘
oy 37 ol ¥ o ow wd ¥ 0

ot 7@ I 97 § fm e F 9

sfet & ave, 9 99 @ FHE g
¥t «H ard §, W e F W™
fegenfal & g o 5 agt FTaFcaw
T g, W T WA g d
fr frw axama #  amor A gfr A
*f Y Ty 3w TR Af) W gwar |

gtar g fr 9w & it 0x Wt

oo A . oF. yrw E, AR T ®
w7 gH T@ a1 §1 wg M e @
& oY mifsr. g oo qew R g
& ga el 7 A gy & g fedr

& fedt o & W N S awdy § 1 gl
el ff 7 R W F oW awr

) wyefia § o g gy & fr qw

o aw gy ww W oaed

o ¥ o ¥ fr oo @ e

Hfe afrar & o< w5 & § Y -

Hifr mfa A cen & fod faege
wrfea 7 ¢ afew ag w7 &A@
WT-QF TEAT I qwdT § | gEied- g
o 3T THH WV WY, AR TG
wY, TA T T IR ET TS FAT AT

fw qfver oF 3w &, froogt ME

“of o onfed & ST o ugt ¥

@ oAy . aa w g,

' w%aﬁwﬁﬁmi DU

wﬁmﬁw@rmﬂa‘? wgt 7g Sy
zwzﬁw’lﬁis‘rwv% Iex Y
459 PSD,
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&m&mia’tw%wﬁrﬂw
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e § 1 aw o farpe e
g from oo § gD fggeam & o
ag - & < o fis firge F fig
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Ho oW §, 7 oW & e
oo qO §, 99 & AW A oo
g, #R whed fegem & w2
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¥ aga Mfow ¥ i gy i gy
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W ww & Ay @ fe figg aR
qEeTAT 7 g R g, 6 anr WY
firg o sEewEl & enm TR
ot a0k ¥ fead 41 B B
w1 R 1 fvew &1 a1 fF ag diq
Mg afl I@WaT W@ FN
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WA A gEs @ d o
T a1 67 Jr g o i< o wwer
e 3w g Ao ¥ faww F sy
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2, Q=% 9T oy wig aver el S fin
forg ama & Wyt 9 A 13, A,
T ), AR o o wawy diw
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7z Tz afy o J ow g ¥ afa
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fir o g Gt feafr & AR R Y
g g e ¢ o g aga A fre
< FTW q@rE AT AE R agdw
g 7l voh wifen fr e d agi &
| A F o ), ',
ar fggeae & =T 99 W 7w
&1 e @ T oF G i
aft & f5 st gr Tofaw WY
qreaT g § | A & foT gw day
e wige @ § fv o
w1 7§ afwma man g frowg O
Y aral #Y fawre & ST & AR
W for & s TR @ S A
;W F N gw A arfT FT AT
FEd § AT TS FT AW FT ATATIT
WA | HIH T @A aEed) W
o femean A warafadt s ®v
o sqrer feevsan fF ug O QET wEeT
¢ 5 fre ot g fegeeht & @
g o & fam wAT N ) s g
W TE Y W AES W ALY A& ar
Tg F qfonH 3T WAET & A

a
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a? #% femit @ x@ qiw adfa ey
W R @I QT F

w1 W ag favaw & 5 x@ qiw afiy
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wifed ag. ¢ faer 1 gk 2w o farew
o g% Qar adwr 8, foewy o ofr
or Ot qur § fv o g qg W
¢ fv gt qiwr affa Qe T oo
w A W oard foar s oa@ d
& womr Qor ) T o gl
foan & xg, dwr wsmlel 3 A
wmaor § wgr, faw fefiat s s @
¥ fod a1 ¥ TR ¥ s Aot
ooy ¥ & fod f quefr o € )
9TRT T G A & gL TH ATA 8,
B TF JwrarET ®Y AW F FH § &O0Av
g g A g% §w ¥ 9gY I wW
v @ fe gardr foem o B,
fareret &7 =for i< faas w1 adwT
ol & @ ¥ ¥ aus avui WY
& Aot #Y o faver 2 @9 s
forg & 3 amt w= & faw A=far
@ oo A w, afw o & fewmw
¥ g A ¥ o 2w & Fwied v
CF T TH TG FCFH ST | @
o] ¥ .4 gwwar g fr gl &
AN § gH aga vy gar wavar faar
g fr fom o< faame T & o oo
AT Y TGT FI FEATTHL FATF
&1 Fd § AT W A Iufy N A}
¥ 9T aR g |

7 TRl & qg qgufas
seraTE AT § o1 I SETE w1 awd
waar § i ot gamt ik st avare ]
egafir off & AW F T F qEEdl
¥am ward g ot e & fe
ol e fre # e i Rfew
w5t fr o @ F I 9 gF A
¥ fad ¢ o ga ddat ® R fawmw
¥ug awe F wd fow & f5 g
¥ F weATOHTY A 9T dEA &
wifas o aF
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Shri G. H. Duvshpande (Nasik—Cen-
tral): I rise to support the mution
before the House and to oppose the
amendments that are before this hon.
House. Yesterday, the hon. \Member,
Prot. Mukerjee, while opening the
debate on the Presidential address
remarked in the beginning by suying
that the address painted a smug ard
self-complacent picture unrelated to
facts. This criticism of Prof, Muker-
jee can hardly be said to be based on
truth. If one would read carefully
the address of the President, one will
find that it was based on facts. At
the same time those who listened
very carefully to the speech delivered
on the address by Prof. Mukerjee will
at once realise that that speech was
not based on facts but there was a
serious attempt in that speech to side-
track the facts, to misrepresent cer-
tain matters and to undermine the
progress that is being made in this
country. What has been said in the
Presidential address is based on facts.
My contention is that the address of
the President giveg the exact picture
as it prevails in the country and it
does not exaggerate any facts or it
does not try to give a rosy picture
which 1s not based op facts.

There :s a ceference in the Presi-
dential address to the food situation
and to the increase in the output of
textiles and also sugar, jute and
cotton. Can anybody say that these
are not correct things? Only a
couple of hours before, during the
question hour today, in thig hon.
House, the hon. Food Minister said
that the food situation is much better.
Of course when it is said, it is said in
a comparative sense. We are much
better this year, so far ag the food
gituation is concerned, than we were
last year and the year before that.
That does not mean that all ig well.
Nobody has said that. Even the
Presidential address mentions that the
food situation is better. And while
saying this reference is made to the
distress conditions in certain varts of
the country. At the same time, In
the Presidential address, we find that
very good suggestions for self-gsuffl-
ciency in food have been made.

There is also in the address a
reference to re-organisation of Pro-
vinces on linguistic basis. This
reference has been welcomed through-
out the country and outside, It 1s
said in the Presidential address that
there should be no difficulty in re-
organising the Provinces on a lingulstio
baris. In saying this it is mentioned
that above all, the unity and national
security of India have always to be
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given the first priority. Those who
stand for the re-organisation of the
Provinces on a linguistic basis do not
want to undermine these feelings.
They do give due weight . to this
opinion and they want that the re-
organisation. of Provinces on a lingy-
istic basis should be taken up as early

possible, They are not in an ugly -

ag
haste. They do not, want to under-
mine the national interests but at:the
same time, they do urge that it should
pot be delayed unnecessarily.
Reference is made to the economic
progress. The economic progress of
regions in the Indian :Union
has been withheld because the States
are not re-organised on a. linguistic
basis. We will find that if the re-
organisation of States op a linguistic
basis is undertaken, then in certain
parts in which we do not find any
enthusiasm for the present for the
economic progress, circumstances -will
be changed. ' Those regions will be
fn a better position to carry on work
for ‘economic progress if they get a
State based on linguistic basis, I
would like to urge once more that
-those ‘who. stand for a re-organisation
of the States on a linguistic basis do
not want to undermine the import-
ance. of defence, and the importance
Indian unity in the least. They
Hilve all_the more concern for that.
‘1 have said, they are not in an
uffly haste for having this re-organi-
lon; but they would not like to see

that the matter {s unnecessarily
delayed. .
Then much was sald about our

foreign policy. Prof. Mukerjee tried
to ridicule the noble attempt that we
made a few weeks before in that great
intetnational organisation. He wanted
to ridicule us for the move that we
made for peace. But. he forgets that
the move that we made then in the
térests of peace in the world and
of 'humanity, wag  appreciated very
widely in this country and throughout
the’ world with certain notable ex-
ceptions. Thé foreign policy which
we are adopting, the line which A we
hadte chosen for ourselves during the
four, or five years hag been ap-
preciated in this country and has
been appreciated very much in the
werld also. We have discussed that
foreign policy during the last year in
thig. very hon. House and it has been
:gpr.oqu by this House. What were
e suggestions made by Prof. Muker-
during his speech yesterday? He
wanted, In. effeet, that we should give
up_qur . present line so -far as foreign
icy was concerned, that we should
gve .nothing of our . own and that
we, should alwayy follow ag eamp
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followers of Russia. That was -the
suggestion, in effect, that he made.
But, it was made under a | ereft
cover, in tHe name of peace,”and he
effectively played the Sikhandi while
nuaking his = suggestion. ~He forgot
that he himself wag. playing the part
of Sikhandi and he wanted otherg to
say that. he was playing the part of
Sikhandi. L '
The 'foreign ‘policy ' that we :have
adopted might not have .achieved
results. It could not achieve results
because. the ‘issues involved are S0
great that we cannot expect speedy
results. But, the: line that-we have

adopted is the proper line. We are
convinced ‘about it. The ecountry 1is
¢onvinced about it. All well-mind-

ed people throughout the‘iworld are
convinced about it. ‘There . is no
necessity for having any ''change in
that policy.. In spite of what the Lon.
Mr. Mukerjee has sald yesterday,
there was not a single. suggestion
wherein he could say what g the
proper line that should be adopted.
He belongs to. the Communist party
and the Communigt -party .in India
i no doubt.very much dissatisfled
with the foreign policy that we are
adopting. We cannot oblige them
by making any change. - We want to
tell 'them that after great considera-
tion, we have stuck to certain’ prin-
ciples and. whatever may caome, we
will not give up those principles.

An Hon. Membet: Please oblige us.

Shri G. H. Deshpande: In hours of
need and trial one .has to.stick to
certain principles.’ Then alone are
great things .achleved in this world.
It 'is no use taking to a policy which
would serve some {imely purpose.
We have to stick to certain funda-
mentals and then alone can we
achieve certain good results.

There is some reference to Kashmir.
It. wag said that it was not a com-
muna]s agitation. What else is it 1f
it is not a communal agitation? So
far as this questfon of the agitation
in Kashmir and Jammu State is con-
cerned. we cannot forget that the
question of relationship between
Jammu and_ Kashmir on the one side
end the Indian’ Union ori ‘the other
was discussed in this very hon. House
a few months before. A detailed
statement was presented. by ‘the hon.
the Leader of the House and there was
a detalled - discussion . on that state-
ment. That policy has heen avprov-
ed of by this hon. House; Tmme-
diatelv after that, some people tgok it
into their ‘head to undermine that
understanding, and they have started
an agitation., What {s the nature of



which aimg at ~sabotage. 1t is an
agitation Wk}ich is creating djsruption.
It is an ‘agitation ‘which ig ¢reating
disunity: " It is an ﬁgitat‘mn'.,v.‘.‘.._‘ :

+ N

Dr. N. B. Khare: Is it like 1942?

- Some Hon, 'Members: Do not talk.
. Y PRI «

Shri G, H. Deshpande: It is an agi-
tation which has again tried to raise
the communal . issue in that disturbed
country.. . In that area war .siands
only suspended Nobody.knows what
will happen when. . Under such cir-
cumstances, to stant. an .agitation of
the nature which the Praja Parishad

is carrying on, can hardly be said to.

be wise. They must reconsider their

position, They are not doing by that

sort of agitation any service ‘o, the

Hindu cause or to the cause of. the

&epple of Kashmir or to. cause of
e

Indian Union ag,a whole, ..If they -

are serving apybody, whatever their
intentions, . they are serving East
Pakistan.. . What Pakistan did not
achieve may.be made ;possible for
Pakistan to - achieve through this agi-
tation which is being - carried en by
the Praja Parishad. They must real-
ise thig snd the sooner .
the better. I would like to say this
to the Government, We cannot ex-~
pect that they .will realise the .results,
that wquld follow.  But, the Govern-
ment cannat, sit silent till the results
follow. .Timely action must be taken
and I have no doubt that the entire
country, the entire Indian Union will
be behind' the  Government in sup-
pressing an agitation of that nature.
That sort of an agitation cannot be
allowed to go on and cannot be allowed
te sprgad ip the Indian Union. ‘It is
not an agitation ggainst. the Jammu
and Kashmir State: it is.an agitation
against the Indian Union. 1t ig an
agitation against the present Govern-
ment. It cannot be s8aid that t is
not an agitation against the present
leadership of the country, a leadershin
which has .the backing of the masses
in this country. - If that.sort of an
agitation.is. allowed to go on in any
part of India. the results are bound to
be very serious. and all the good work
that-we have done ‘during - the last
four or five. years is likely to be
undone. Therefore, ' I would request

the Government,fo take care.of this

aritation ‘rnd see .that better sense
will prewall with those who are carry-
ing it on. If they:..are not imbided"
with ‘that spirit. then.. Goveratent
will haye to take measures' by ‘which
thi¥ agitation will be put down.

they realse .-

address:

“The problem, however. has to’
be ‘tacklea in a more basic wsy
so-as to avoid' recurrence of
“famine conditions and a complete
- dependence uvon the vagaries of
the monsoon.”

The Government must take this advice
nf the President seriously Into con-
stideration. I come from the Bombdy
State wherein  scarcity  condition$
prevail. We have suggested various
means by which the problem of scar-
city in our region can be tackled in
a more basic way so as to avoid re-
currence of famine conditions and g
complete dependence upon the vagaries
of the monsoon. We have made
valuable suggestiong to this end. I
am sure the Government will pay
serious attention to our suggestisns
and take into consideration the advice
on this matter given by the President.

With these words, 1I.support the
motion on. President’s address and I
oppose the amendments. .

Shri G. D. Somani (Nagaur-Pali): I,
would like to make a few observes,
tions on ' the economic situation.
various aspects of which = have been,
dealt with in the President’s Acddr=ss.
1 quite agree that there has been
some improvement in the economiq.
situation and production both in the
agricultural "as well as the industrial
sectors” has’ shown satisfactoty pro-,

ess. Indeed. the production in the,
ndustrial field huas shown .a remark-.
able rise in the year 1932, If we,
compare that with 19468, the increase,
in production in the various industries,
has dbeen ‘anything about 30 per cent.,
raore than what it was in 1946, As,
a matter of fact, the various faduss,
tries have achieved the targets which,
have been laid down in the Five Vear
Plon for achievement at the end of
the five year period.

But the maintenance and exoansfon,.
of this improved production nds,,
on so many factors. and unless Gow,
ernment remains vigilant ﬂd takes,
timely measures. 1 am _ afffid the,
n‘l'c":und that 'we have gained mav be’
lost. - o

We can ' take ‘the case of Suger.
Already, the: estimated production for
the current season has bdbeert’ put at '
12} Jakh tons against 15 'Takh tons
which wag the  figure ‘for the last
gseason. Similarly, the productton in
textiles has increased ~'to an aimost:
all-time record ‘of 4.600 milliof’ yards, '’
and there sre' definite signg that our,
production “is ‘getting surplug unless -
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adequate measures are taken to
export quite a substantial quantity of
this production to overseas markets.
I am glad, in this connection, that
the Government have takep certain
measures to encourage our textlle
exports, but. the question is that cer-
tain measures will have to be taken
if the target of 800 to 1,000 million
yardg has to be realized during the
current year, and that alone will
ensure that our production can be
maintained at the present level. | do
not want to go into detalls of what
further measures need be taken, but
I hope and trust that the Government
will centinue to watch the situation
of the export markets and will not
fail to take such further measures as
will lead to the achievement of this
target.

Talking about textile production. I
find a reference in the Presidential
Address to certain measures that have
been taken to assist the handloom in-
dustry. I yield to none in supporting
any measures—any constructive mea-
sures—to do whatever is possible to
aveist our handloom industry. Both
the textile industry as well as the
handloom industry have existed in
this country for long. and there is no
reason why they should not continue
to serve our economv as all along
has been the case. But, I am afraid
the measureg that the Government
have taken in thix connection are
hardly likely to achieve their purpose
om the one hand. and on the other,
easily do something to disrunt the
smooth functioning of the textfle in-
dustry. For instance. I may draw the
attention of the Government to the
vesirictions that they have imposed
om the production of dhotis. Frankly,
these restrictions came at a time when
the stocks of dhc and sarees In
the country were very large, and
im a way, it has indirectly helped the
mdll industry to clear the stack: but
vy point is that even in svite of such
heavy stoocks that were lying in the
millls, the rise in dhoti prices was
~emsiderable during the few weeks
that this restriction has heen In
operation, that the hon. Minister for
Industry and Commerce should realise
the serlous repercussions which this
ceatinued restriction may have on the
supnly of dhotis at reasonable prices
fo the consumers. It is not from the
interesty of the industrv that I sm
talking about this restriction »n the
production of dhotis. What I want
to point out is this. that already there
hag been anything between 20 and
28 ver cent. in the price of dhotis.
and If the present restrictions are

allowed to continue indefinitely, a
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.serious situation will arise wbich

will hit the consumers very hard; and
as one connected with the industry,
I should like to warn the Government
about the serious repercussiong which
this restriction on the production of
dhotis may have on the general pub-
lic of the country.

Then there is the question of levy-
ing a cess on the mill production to
help the handloom industry. As I
said before, there are various
constructive ways by which Govern-
ment can certainly help the ocaceful
and smooth functioning of the hand-
loom industry, but it is hardly the
way to penalise the textile industry
and to create a burden at a time when
already the industry is suffering from
80 many levies and taxes. I found
out thig morning that the hon, Minis-
ter has withdrawn the previous Bill
and is introducing a fresh Bill which
I have still to see. It is indeed a
matter for gratification that at least
he has exempted the cloth production
meant for export from the cess. That
is a move in the right direction which
I welcome, and it will certainly not
affect the competitive position of our
industry in overseag markets, but the
fact remagxs that our bulk production
goes for internal consumption. And
this levy which is called a small levy
is not small in the real sense of the
word because it will fetch about Rs. §
crores to the treasury and the Indus-
try will have to find out this money
from their own funds. because at a
time when the buyers’ markets have
emerged elsewhere, it does not require
any further proof to. say that this
cannot be passed on to the consumer.
I hope, therefore, that hefore the
industry’s future s affected ve?
seriously by all sorts of these addi-
tional levies. Government will realize
the need to scrutinise properly the
incidence of burden which the indus-
try is carrying at present.

In this connection. I would further
like to stress the general need for do-
ing something for the renovation and
modernization of all industries. The
hon, Finance Minister at the time of
his reply to the debate on the Five
Year Plan had hinted that this vital
auestion would be looked into, and I
appeal to him at a time when he
must now be busy with framing his
budget proposals for the next year,
that he should give due thought to
doing something which will help the
industries to modernize and renovate
their plant on which alone the future
smooth functioning of the wvarious
lndust:{eg 480 vitally depends.
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.1 had already pointed out that the
@rovision of Rs. 150 crores whicn was
snentioned by the Pianning Commis-
sion as the figure for replacements is
far too inadequate, and in any c.se,
the question has not received the
serious attention which it ught to
Jeceive from the Government s¢ far.
In this connection, the varioug iundus-
trieg have represented to the Guvern-
tment that the depreciation :llowance
.basis should be changed: instead of it
‘being fixed on the original cost. there
should be some linking with the cost

~-0f replacement when prices have gcne
aup so heavily,

In the same connection. 1 may also
draw the attention of the TIMinance
Minister to Section 23 (a) of the In-
‘come-tax Act which insists on 60 per
cent. of the profits being declared as
dividends and which bars the com-
Ppanies from ploughing back their pro-
fits into profitable channels. All these
are questions which are linked with
the future development of the country’s
dndustrial resources, and I would
therefore urge the Government to do
something to place industries on a
sound footing. It is not a question
of asking something for the share-
dolders or Managing Agents, but it
is simply a question of ensuring that
our industries continue to maintain
their improved production which they
have been able to do in 1952; and it s
only with that end in view that I claim
and submit that proper assistance
should be given to the varioug Indus-
tries in this connection,

Coming to the next point, I would
dike to touch on the question of the
Finance Commission’s Report which
was laid on the Table of the House
yesterday. I do not want to go into
details, but I will only make a speci-
flc observation about the federal
financial integration agreements
which were entered into by the Cen-
tre with the Part “B” States like
Madhya Bharat, Rajasthan and two
-other States under which the Centre
‘had taken the responsibility to make
systematic enquiries and to give such
aid .to those States so as to bring
them on a par with other progressive
‘States. I find a reference in the
Finance Commission’s Report that
they felt that their terms of reference
did not cover this issue, and on a
Teference from the Saurashtra Gov-
ernment, they have clearly expressed
their inability, as their terms of
reference did not admit of any such
-enquiry being undertaken by the Com-
inluion. aking about.l Rajasthan,

can say personal experience
that the conditions there are far
‘worse than what they were under
the former regime, and there is a
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great deal of frustration and discon-
tent prevailing in many partg vt the
State. The pace of developmeat
schemes is very slow, and tne ouly
reason that the Rajasthan Govern-
ment has not advanced is thuat they
are suffering from lack of finance and
the assistance coming from the Centre
is fa:r too little to meet the regquire-
ments.

Now here is some agreement
legally undertaken by the Centre, and
even from the mora]l standpoint, no-
body would question the propriety of
doing everything possible to bring up
the backward areas to the status of
the other advanced areas, I, there-
fore, appeal to the Government to set
up another inquiry commission, as
envisaged in those agreements, to
enquire into the backward conditions
of those areas, and to take the neces-
sary steps which they should under-
take under those agreements.

One thing more and I shall finigh.
That is not an economic matter but
is the question of the agitation that
has been going on regarding the im-
position of a ban on cow slaughter In
this country. I do not want 1o deal
at length witkhr this matter, but I
would only point out, that although
vast millions of people of this enuntry
have strong sentiments on thig ques-
tion, our Government have consistent-
ly ignored them. Of course, some
State Governments have moved in
the matter, but the fact remains that
this vital question which is causing
so much agitation in the mindg of
the public, has not been properly
handled by the Centre, There is
some reference in some of the amend-
ments to the President’s address to
this question and I would only u
that the Government of India should
take a proper note of the very strong
sentiments of the people in this
connection and, whether It be the
Centre or the States that have to
move in the matter, do something at
an early date to ban cow slaughter
completely in this country,

With these few words, I resume my
seat.

Shrimati Khongmen (Autonomous
Distts.—Reserved—Sch. Tribes): 1
endorse every word that hag been
said by the mover of the motion of
thanks to the President for  his
address, and T would not have parti-
cipated in this debate, had it not besn
for the fact that gxe President had

been kind enough
graph 23d of his speech, to the
areas In the North-East. He had been
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as to the ot tribal argas of India
1 do not find’ wards adequate enough
to express. my feelilgs -~ of gratitude
and joy. to, think that these_ so long
neglected areas find a place now in
the Goyernment's plan _ for develop-
ment. . . = .0
I understand that the President
himself is undertaking a tour of .these
areas shortly. 1 do hope his own find-
ings of the conditions of. the weople
there wil] give him better ideas chan
what somes;of my hon. friends in
this House or my humble: self could
have. described. S

The Governoi' of Assam has made
a tour quite often, in these wild and

dangerous areas, and in one of his
tours, he ‘found “two bright-looking
boys, and was so mueh struck with

their simplitity and ignorance that
he brought thent with him t5 the Raj
Bhavan, where he lodged them and
gave them education. Surely, that is
a noble and praiseworthy deed, but
that is not sufficient. .

Educatibn an a large scale should
at once be launched in these areas. In
the past, they were segregated sand
kept in sweet innocence. I still re-
member the -incident
not very long ago, when some boys of
these areas .were given education by
some migsionaries, and were taught
by them to put on.
bodies, and when they. got- back to
their own home, the then political
officer actually whipped them in the
presence of many spectators. So, with
all the best of intentions in the world,
even we of -the neighbouring areas
could not do anything in the way of
helping these pecple. They are so-
clally, economically and educationally

more backward than any ether people. -

I dare say, in the world, and it is a
dinﬁrace on our part if we  do -not
make an effort to bring up these peo-
ple to the level of -others in the
country, . . .- - -

Probably many of the citizens of
Delhi had the pleasure of witnessing
some of their dances on the 26th .of
last month. I wish to tell the House
that once in a way these pedple were
brought to exhibit

some other Government dignitaries
visited the capital’ " of Assam. But
spart from that, nothing else is done
for their development. I should like
to impress ‘upon~Governmant that we

should not stop just nt bringing them:
tfor¥our

now 'and @gain among us
pleakire. afd ' wmusement, - but .- we

should’ see that some real constructive -

that happened

clothes on their -

their dances, in °
the past,’ when a Viceroy of India or
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‘work is immediately started in these
areas. : Let the' areas «(be thrown.
open to sucial “workers; and people
.who could really work for- their wel-
fare and development.,

The kind of etlucation that would,
suit these areas best if J may suggest,
would be basic educatiorr, This ind.
of education would not only help them.
to learn théir letters*and figures, but’
would 'also help them to develdp their
'gafts, whicli are Blready in existente

ere. Co

I welcome the appointment of a-
Commission to consider the problems.
of backward classes, and I expect the
memberg will leave no'stone unturn-
ed, in giving their valuable advice for
the development. of these backward:
communities’ all over "tHe country, .

I shall now end by repeating what.
the President said, and -what we should:
all whole-heartedly work" for. The-
President said “We aim at a welfare
state in which all the people of this.
country are partners  _ sharing alike
the benefits and obligations.”

o

Shri Nambiar (Mayuram): Now the-
President’s address afid the varicus
roints raised by the President are
under digcussion. I have wmoved.
amendiments to recor: ny. opinfon
that the President’s spee¢h did, not
refer at all to the .growing unem-
ployment and the danger of retrench-
ment-in the various industries. as a-
result of which the economy of this”
country f8 very seriously affected.
Not only are the industries, the -
President says, on'the increase, but
they are having _more production.
These factg which he has placed be-
fore us are digputable facts, and I
have got facts to show that his re-
marks in this connection are incorrect.

I also moved an anmiendment to the-
eflect that there was no mention at
all about the havoc caused by the-
recent cyclone in the South where
about 600 men, women and children
perished and properties 'worth: about
50 crores were destroved Not a single
pie in the -form of aid is given by the
Central Government and not a word:
is mentioned of ‘he havoe caused in
the two districts of the* South. I
also raised the issue of the unrest
among . policemén’ due to the mal-
treatment meted ouat to them. Un-
fortunately, my amendment was not
accepted. But the fart is there. It
is not only the questior of ‘the police-
men of Madras, but ft is a question 8f
the morsie of pohicomen’ all over Tridia.
The policemen  who- asked® " for- better
1 - . R o

D



160 Motion on Address-

- . [PARe 4 s

conditions were airested. lathi. enarg-
ed and detained and there is a pruse-
cution gojng on inj\%ad}‘ s, About.
‘80" policemen were diSchirded from
service, ~This growmng unrest among_
thé police force wnich lg. Suppised. to
be the edifice’on’ which ~the ptésént
Government ‘is "naiit is o seridus mat-
ter tor the Home Ministry “to 'consider.
If things' go on 'lixe ' tnif, ‘then they.
must understand that the ground 1§
falling away under thelr feét and they’
will know theé consequences very boon:
(Interription). I have  mentioned
about that ih my amenament. -

) : . i

I have also deait with many other
points, but unfortunately there is
very little time to ~ give details, about
those facts, . Then thefe js the ques-
tion of Government “‘sérvants. Gov--
ernment servants’ ure ‘retrenched, not
only retrenched’ but victimised for
various reasons.e.g. on the ground of

political affinity. Tlre police give a report

and -on that report they act. They
do not even give a .
Government servarits to explain their
position, ‘t'hey are discharged sum-
marily. ~There are about 300 to_400
railwaymen dlone discharged In” the
name of the National (Saleguarding
of Security] Rules and the  rmatter
has been placed before the Govern-
ment for copsideration for reinstate-
ment. In every dcpartmerit not only
in the Railway—in the pristal depart-
ment and in many other departments
thig sort ot thing is going on.

I want to concéntrate attention on
the crisis in -“industry today. Mr.
Deshpande questioned us to show. facts-
about the matters referred to by the
hon. Mr. Hiren Mukerjee. I will ask
him: Is it.not a fact that industry to-
day is collapsing? Is it not a fact
that thousands are getting retrenched-
in each ‘department? I can give facts,

if he wants them, and if the President -

doég not know .the facts. He has
deliberately omitted these facts. In
the jute industry there is unemploy-
ment to the extent of. 50,000 workers
in Calcutta due to the closure recently
of 12§ per cent. looms. Is it not a.
fact that 2§ per cent. looms are seals
in Calcutta? Why? This. has
rendered 50,000, workers -unemployed:
So also in the textiles. In the textile
industry in Bombay alone 63,000
workers were re ched very recently
due to curtgilment of shifts. So-also
in Madras t
or other, 30,000 of them have been
retrenched.
they cannot dispute. They say that in
the textile industry there is increase

in production. and the total vroduction .

has now reached to the funmb™ht 4600
million yapds.v-But at the suffe“time,

3 N
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they should not forget that 1,600 -
million yards of handloom cloth pro-
duction. are .curtailed because the
industry . gollapsed. In Madras States
alone 4 lakh. .workers are rendered
surplus and._there is.a.crisis. 11 the -
total handloom -and: mill production is-
put together, there.is a .gross deficit,.
there is a fall in the cloth production-
in the country. No mention of that is.
there. In other industries also,
can say there js- crisis.

. So far as shipping is concerned,;
there is a danger of §0,000 Muslims
workers going , ,unemplayed on the:
small technical reason ~of passport..
That is also hrought to .the notice of"
the Government. In tba tea indus--
try there ig a crisis. I know..the:
hon. Minister, Mr. Giri, mentionods.
about it. In Assam 46,000 workers

are rendered unemployed because of
the crisis according to him. ¥From.
the figures available from Assam and

Bengal I can say that there are 89,000-
unemployed due to the crisis in the-
tea industry. We have varioug other-
figures. In th tannery industry in the-
south' more than. 5,000, workers are

rendered unemployed, fn the footwear-
industry in Agra City alone, 30,000~
families. are rendered unemployed.

And this story of umemployment goes:
on.in varipus. departments. . :

I will also give figures which the-
newspapers give—-not only my figures
—on. this issue. The newspaper-
Madrag Mail dated 26th January 1953
glves. the figures which~'were given by
the Government: The nurhber of
Employment Bxchanges rose ‘from 69-
in 1946 to 131 at the end. of Novem-
ber 1952, The number of -applicants -
seeking employment increased from-_
47,480 per month in 1946 to 1,22,723:"
per month in 1952. The rate of re--i
gistration in the ,Employment Ex--
changes goes from 47,000 to 1,22,000"
The paper says:. NS . oo

“An investigation of the extent
of unemployment amongst ‘Matri-'
culates, Intermmediates: and Gradu-
ates . showed - that« there were:*
16,055 Qraduates, 14,085 Inter-
mediates and 96,358 Matriculates
among 4,13,498 unemployed per-.
sons registered with the Exchanges’
in the Union in October 1952,

This is ‘thé story of wnemployment:
and the Predident’s adggie:s makeg no
mention ‘of iit." The President’s ad-
dress says t there is “all’ ronnd- .
progress”, -round progress eco-
ngl:g \ a(fﬁ oth&rsze! The‘miser.les-v
of the P pre in proggeps, of courve.
That 14" &"; prograss, » swhich .the-
Presidént ffght not-like fo think of 1.
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In the Free Press Journal dated
«@8th January 1853 there is & news
‘item: “Sholapur Bidi Workers' S8trike
—Closure of Factories—Nearly 8,000
vbidi workerg in Sholapur have been
thrown out of employment as.a result
~of the indefinite closure of 11 bidi
factories in the -city by the factory
-owners”., Thig is not a Communist
.Journal. These are the daily papers
which give you information about
-Bgtrenchment in thig country. 1 can
-give you another piece of informa-
~tion. This is in connection with the
.Faridabad area—an area constructed
by the Government to rehabilitate the
.refugees. The situation there
~depicted in the Delhi .Express of 15th
~January 1953:

“Over 4,000 industrial workers
of Faridabad township went on
strike on Tuesday demanding full
employment to all able-bodied
adults......”

“That is the bposition. The popula-
vtion of this area is 27,000; where
-4,000 able-bodied workers went on
-gtrike and the situation is so critical.

Then I give another information
from the Amrita Bazar Patrika dated
-25th January 1953 where an editorial
s written in which it is stated:

“A Desperate Situation”—that
is the caption of the editorial—
“The disclosure made by an offi-
cial investigation last week-end
about the unemployment situation
in the country provides only a
partial picture of the alarming
state of affairs”.

TThe situation Ig so
spaper goes on:

P

“The monster of .unemployment
cannot be killed without a funda-
mental reorganisation of the coun-
try’s economy. The Five Year
Plan which is presented to the
.people by the Government’s blue-
.print of economic regeneration
-does not hold out any bﬂqht pros-
pects for full employment.”

alarming, The

5 pM.

~

This is what the Amrita Bazar
‘Patrika dated 25th Jan., says. There-
:fore, this is not my own view, not the
“view of the ‘Communists opposite’, but
it ig the view of the common man in the
:street, that the unemployment situation
in India is so critical. But I cannot
runderstand why in the speech of the
President of India, for a year to come,
snot a word about the gituation, the
@ppalling conditions, the critical eco-
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.nomic situation is to be found. Millions
of workers are unemployed; it is an
economic situation. It adds w the
falling of the purchasing power of the
pegple .and if the purchasing power
falls what jg the way out? It leads to
fall .in produce and it meang that it
will make more and more people un-

.employed and the vicious circle will

go on. That is the situation and the
President takes no chance to speak
.about that and he does not care to see
what is the alternative to this appal-
ling condition. But, on the other hand,
he speaks about the fertilisers. He
says, we .are increasing the production
of fertilisers. I can give you the posi-
tion of fertilisers, The Fertilizer
Factory of Sindri has got a stock of
17,000 tons on the first of thig month
and they are seriously thinking of
closing the fertiliser factory. Ig it
due to the fact that the peasantg of
this country do not require the ferti-
‘liser? No, it is due to the fact that
the peasants of this country are unable

‘to purchase these necessities. There

is stock and this is an industry which
we boast of being the biggest in Asia.
It is the factory that we have pro-
duced and that factory is collapsing,
because there ig a big stock, Nobody
is in a position to purchase it and
‘there is a danger of retrenchment in
the Fertilizer Factory.

There is no question—as Mr. Somanti
himself was stating just now-—that the
relief sought to be given to the hand-
loom weavers ig not a relief to them
but it ig a relief to the big business,
the textile magnates to clear off their
stocks. That is the position. Their
stocks or dhoties and saris are there.
The stock ig exhausted by the relief
granted. Now, they are talking of
the ban being lifted so that they can
produce and sell at high prices. That
demand ig from the big business and
the Treasury Benches are there to
oblige them. We are talking about
help to the handloom industry. Rajaji
is talking about it and is getting the
weavers’ support for higs political
campaign in Madras. This is how
they make political can:paign out nt
this. At the same tin:c they do
immense injury to the people. They
talk about this as a welfare State and
that is all from the house-tops. But
in practice, it is not so. I can show
you in their own words. They are
the words of Mr. Somani and not the
words of a Communist. (Interruption),

The President sald

has reached the ua'".'ﬁf-“&'ﬂ?
require any more. They have given
4} crores of rupess in the name of
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subsidy to the sugar industry and the
prices temporarily came down but now
they have gone up again. There is
a fall in the production in recent
aonths which the President ought to
Xknow. But the President does not
make any mention about the fall in
production of sugar. The result is
that prices have gone up and there Is
no chance of any export for our sugar.
There is again unemployment in the
sugar industry. I know in the South,
in the Nellikkuppam sugar factory, the
factory management has threatened to
issue notices to 500 workers to retrench
them. The sugar industry is suffer-
ing, the fertiliser industry is suflering
and there ig crisig in the textile indus-
try. Whatever is produced is not
being consumed by the people; there is
no market outside. This is the posi-
tion. Economically, we are in a very
.dangerous situation. There is no
meaning in suppressing the fact.
“Whether it is deliberate or not, I do
mot know. It may be the policy of
‘the Government to give a rosy picture
through the radio to countries abroad
that we have all-round progress. It
may be for the political campaign that
they suppress all these facts. But
these are bare facts which nobody
can dispute, Therefore, I submit to
the Government that we must take
stock of the serioug situation in the
country and we must tell the people
‘what is the reality, and find out ways
.and means to end the distress. What
are the ways and means? Now, you
may ask me, “You are only compiling
iseries of the people, but you do uot
suggest ways and means to remove
them”. We suggest ways and means.
‘You must try to get the co-operation
of the people. You have produced
‘the Five Year Plan. What is the
Five Year Plan ' without asking the
reople to give their own opinion about
1t? The Five Year Plan wants to
take more taxes. You say more
‘taxes must be there; the railway must
give 320 crores. All thig means that
there must be more taxation, high
railway fares. Thig Five Year Plan
you have brought out after elaborate
-discussion and spending ‘lakhs of
rupees. You say ways and means
‘have been found out. What are they?
To exploit for more and more that
s required. Instead of that, revise
‘your tgollcy. See to the realities. find
out the sufferings of the people by
‘looking to their day to day needs, by
‘providing their needs.

1 will only take a minute, The land
reforms which I suggest is a measure
by which the purchasing power of
‘the le can improve. If the pur-

power of the people ig increas-
od, then the industrial crisis will be
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solved. At the same time., with regurd
;outhe foreign ng t‘here t’; no use in
ollowing Anglo-American trade policy.
For better trade, deal with countries on
Governmental levels. There is no
use in saying that if Soviet
Russia or China requires anything
from India, let their merchants come
here and negotiate. In those coun-
tries they trade at Governmental levels.
You must negotiate at Governmental
levels and find out what things can
be exchanged with them, That will
give real relief to the ordinary man.
Therefore, improve the internal
market, improve the external market.
Improving the internal market means
improving the purchasing power of
the people; external improvement
meang improvement of trade with
foreign countries, not by simply tail-
ing with the capitalist blocs and
thereby being a subsidiary power to
them and looking to them for aids
which ig a curse and which brings
bad reputation to the whole of our
people. For everything we look to
foreign countries, even for family
planning we must look to them. I
want these changes to be made and
with all humility I submit these facts
to the Government.

Shri Sadath Al Khan (Ibrahimpat-
nam): I rise to support the motion of
thanks so ably moved by my friend
Shri Agarwal and seconaed with equal
ability by my friend, Shri Raghu-
ramajah. After the past months of
hard work, anxiety and strife also,
the time has come for us to assess the
value of our efforts in promoting the
interests of our country and in estab-
lishing peace and goodwill among the
nations of the world. The President,
in his Address, was pleased to refer to
the work accomplished by this Gov-
ernment, to mention the problems that
face the country today and to outline
the measures which this Government
propose to take in order to combat
those problems.

Sir, in the sphere of foreign policy,
we have steadfastly and boldly pur-
sued the path of peace. Yesterday,
sitting here, I listened to the harangue
of my friend Professor Mukerjee who
does not happen to be here now, and I
was amazed because the way he wus
describing things seems to me
sensational. Now I have a great ard
for Prof. Mukerjee. He comes from
Oxford where among the 'cloistered
geclusion of ivy-clad colleges he has
picked up wisdom. And the unfortu-
nate thing about it s that he cannot
see except in black and
white. He can only see two colours,
black and white, and occasionally per-
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haps red also.*. But the guggestions
put forward- b¥ hint, T 'hols.g" +oald
not havé sélved © the” problem, be-
cause our policy of non-a’ignment
and neutrality is- the only one

y which we can ‘make ourselves
heard in the coumnsels of nations. It
has yielded good results and ! Ho not
see why this policy should not be con~
tinued. What ate the main objectives
of our foreigh policy? The thost im-
portant one, 'to my mind, is to safe-’
guard our dorders from  external’
aggression, so that we can work ,out
various scheries and plang that e
have before us in peace and -Hariony
and without molestation. - How can we
achieve this aim? Not by - alignment,
not by siding now with this power and.
tomorrow with another power. That
way lies disaster. It may be that
many of us may not reafise the im-
portance and significance ‘ of  this
policy, but tomorrow or the day after,
or perhaps some'time in’ the future
when we are ‘no more, those people
who come after us will bless the name
of the Prime Minister for, having fol-
lowed this policy so boldly and prave-
ly. It is not easy to declare onl’ in-'.
dependence of views in these days of
hard realities. But when the historians
of tomorrow sit down to record the
achievements of our people, they
would certainly .pay their tribute to
the Prime Minister for having chalked
out a policy and showed .the way to
the people of this country whereby
they can peacefully develop their re-
sources and at the same time main-
tain their self-respect.

Now I would like to point out that
this peace and tranquillity after which
we strive . is  sometimes illusory.
Recently, there has been a move to
ereate uneasiness in this vast sub-con-
tirent by making it a battleground. for

the power blocs. There is such -a -

move. 1 suppose that when the neces- -
sity arises we shall take this matter
up and perhaps if I may make a sug-
ﬁstion. it would be a very good thing

a peace-pact or a mutual security -

pact among the nations of -Asia is.
drawn up.” That is the only - way in-
which we can maintain this policy. of
non-alignment and neutrality. We

should intensify our peace efforts and .

also remain on the most dly terms

with our neighbouring powers. This,

1 feel, the Government has been doing

all the while, and I am sure it will

continue to-do so under the leadership
of the Prime Minister. C,

Talking 'about Korea. I 1 st
out that there * has been 139101 said
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about it. The President Has referred:
to it, and has expressed His sorraw
with regard to the people ‘of Korea.
who have bgen' suffering’ untold:
miseries owing 'to this game of power
politics. The resolution that we spoh-
sored in the United Nations was aim-
ed at creating some Sort of harmony,
so that tne warring hations could come
together, sit at a table and discuss
matters amicably. It was not owing..
to lack of sincerity or goodwill or hard
work on our part that this resolation
was not passed. On the other hand,
we did our best, but it .was rather
owing to the attitide of fanaticism of’
the great nations of the world that no
agreement could be reached ' .on this
question of Korea. In the meantime,
the people of Korea can 3ay in the
words of the poet— '

*  From too much love of living, -
From hope and fear set free,
We thank with brief thanks-giying "
Whatever gods may be.

They are dying, whereas the debate:
continues. That is not what we want.
We are going to take this matter up:
again and I am sure we shall intensify
our efforts towards a just and peace-
ful solution of this most intricate prob-
em, ‘

The President has also referred to
South Africa. I do not want to say
much about that unfortunate country.
The same thing is happening in East
Africa also and our distinguished
countryman, Diwan Chaman Lal, has
gone there to fight for the people of
East Africa. The problem there is due
to colonial domination and "a false
sense of superiority which leads the
so-called white race to. dominate the
so-called black race. For us, this.
matter is of the utmost importance,

and we should take it up again the
Commonwealth forum, wherein uth
Africa is also a member. We should

advocate the cause of , these people.
After all, we are members of the same
Commonwealth. Let us sit down an
discuss this matter in. a peacefu
manner,

With regard to home ,affairs, I ghould
ke to say a few words about the Five
Year Plan and the C
are justly proud of the Five,Year Plan,.
whatever others might say. It is a:
landmark in the recent history of our
country. Upon thi§ foundation, we.
shall build, brick by brick and  stone-
by. stone, a' great. edifice tq comme-
morate the independence of our ¢oun-

try. As you lmqg. the Five Year Plan....
s

layg a great emphasis on food and our:

food position, We- .,
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reaching food self-sufficiency within a
measurable; distange of time., There is,
however, no use .denying the fact that
-even though the food situation has im-
proved, there is a lot more to be done

‘this fleld. -Distressing news comes
to us almost-every day - from some
.parts of the country like Maharashtra
the part which my hon. friend Dr.
Suresh Chandra has the- honour to re-
present in this House—and from Rajas-
than' where, according ° to newspaper
geports, people are driven to eating
grass' seeds. These matters' must be
taken up. - This is very unfortunate.
It may be ‘due to various reasons, but
we must save as many lives as we ctn
‘without further ‘delay. Let us ' rush
supply of foodgrains from  surplus
areas to thete famine-stricken places.
There are two reasons for this famine.
One is the lack of foodgrains and the
other is the lack of purchasing power.
Where there is,food, people _have no
money to buy it with. - So, let us
create purchasing: power among the
people by opening famine works,” so
that people can earn enough ‘to buy
food with. All this, I Ieel, gives wus
food for thought. Let‘us - therefore
think it over.’ This matter is of urgenf
fmpartance.’

I am sorry to refer to another rather
unsavoury  subject, namely, corrup-
tion. There is a growing danger of
corrupt practices not only in the
official world, but also among corrupt
politicians, I suppose. Something must
be done to stop this spreading rtisease
which threatens completely to nip »ll
our plans for prosperity and abund-
ance in the bud. We may oprepare
plans, but without the co-operation of
the people and the officials. we would
not be able to go very far. Thé other
day I was turning over the pages of a’
very interesting book. I came across’
a quotation from a' great Indian states-
man, Chanakya— ’

“All undertakings depend upon
finance. Hence foremost attention .
shall be paidto the treasury......

There are about forty ways of

embezzlement.” (These are des-
cribed in detall.) “Just as it is
impossible not to taste honey or
poison when it is on the tip of the
tongue, so it is impossible for a
government servant not to eat up
at least a bit of the king’s revenue.
Just as' fish moving under water
cannot possibly be datected either
as drinking or as not drinking
water, so government servants

employed in ‘their- government
work cannot be found out while
taking money.

14 FEBRUARY 1953

by the President 17¢

“It is ‘possible to mark the
movement of birds. flying
in the . sky, but it is not equa
. possible {o ascertain the movement .
of government servants of hidden

purpase.”

I thank you, Sir, for the vpportunity
given to me. - . : :

. Tt . -

Shri Syamnandan Sahaya: I am glad
to be able to associate myself with the
motion. of thanks which has oeen so
ably moved by Shri*Agarwal. In dis-
cussing this-Address the House has
traversed many grounds. But in :ay
opinion the most: ifdportant :that de-
serves special consideration nbt-only
in the larger interests of this coun-

try, but also perhaps ‘in the larger

interests ‘outside, is the question

international affairs and- of Kashmir.
1 had felt, that for a codntry like India
a discussioh on international affairs
must be a very serious affair and it
should not be discussed in a light-
hearted manner. The House knows
me for some time now and I have no
doubt they will not accuse me of try-
ing to say anything against a Member
or a set of Members here. But I have
felt that for a country like India, still,
it I may say so, in a state pf infancy
in the matter of international affairs,
every word that we say, whether from
the Government or from.the Opposi-
tion, must be very well weighed.

« Now, on thig occasion as on several
occasions in the past, we have discus-
ged the foreigm policy of the present
Government. Naturally, when )pinions
are expressed- by -different persons
there is room for different types of
opinions to be expressed.. But mever
have we heard in this House what is
the alternative to the foreign policy
which has been followed. It is quite
another matter for some of our friends
to rise up and say: ‘“Weli, our alli-
ance should be with Russia.” There:
{s nothing against that. That may be.
one view: Another set of people may
say: ‘“No, we should join the Anglo-.
American bloc.” There is again subs=
tance in that and péople are entitled to-
hold that view. But if you refer to-
the discussions' on foreign affairs, you'
will find that there has been no
specific ' suggestion.

Now. in this  §uestion of .inter-
national affairs’ and its foreign policy,
what is a country to do really? In the
conditions” obtaining in this world, I
suppose no one will deny that the two
blocs are both attempting fn their own
way to secure their predominance in
the world. The method of one may be
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persuasion and infiltration, of coercion
and even of the use of force. The
method of the other may be loaning,
trying to be friendly, coming to your
assistance at the time when your need
is the greatest and then ultimately
making you co-operate or surrender.
That is the position in which the
world is to-day I do not think we will
have much difference of opinion on
that. The whole question is: what
policy should be pursued by a coun-
try like ours? Everyone knows the
state of our Navy, the state of our
Air Force, the state of our Army, the
state of our artillery, and on the top
of that the flnance that we have
and the amount that we are spending
on them. In the circumstances, carn
anyone, laying his hand on his heart,
get up and say: “No we must ally
ourselves as whole-hoggers with one
party”? Will it suit our ends?

In discussing the home policy it
would be desirable for us to make
constructive suggestions to the Gov-
ernment—maybe constructive criti-
cism of the Government action. That,
I think, would be a wholly desirable
thing. But in international affairs, is
there any point In getting up and say-
ing: ‘“We have no policy: we are
friendless.” Well, I do not know
whether in the present circumstances
of this country it would be desirable
for us to remain friendless for a little
while, or create very big enemies, with
whom we cannot cope. That is the
gituation in which the state of
international affairs is. My submis-
sion, therefore, through you to the
House, and particularly to the Mem-
bers of the Opposition would be this.
It does not matter if we have some
afflliations. There is no objection to
that. We may have some ideologies.
We may follow a certain ideology—
there is no objection to that. But our
paramount consideration must be the
good of the country. A surprising
thing which at one time we felt was
an absolute impossible {.e. of securing
the approval of Mr. Churchill to
the Independence Act of India did
happen. And it was done in twenty-
four hours. At that time there were
difTerent parties in that country—the
Lubour, the Conservative and the
Liberal. But they joined together in
agreeing to a thing which they con-
sidered at that time was the most de-
sirable for that country. Similarly,
in the matter of international affairs
there should be one aim,—what is
going to turn out for the good of the
country. With our ideaologies and
with our affiliations there is no harm:
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we can certainly follow them. But
the basic thing must be the good of
the country.

I hope the House will bear ‘with me
it I narrate a short story. There was
a young civilian. When he delivered
his first judgment, he found that both:
the parties—the complainant and. the
accused— seemed to be very much dis-
satisfled. Well, he got into his tandem
and hurried to his senior official, the
District Magistrate and said: “I have
done something very wrong.” Perhaps,
he thought he had made a serious mis-
take in delivering a judgment by whicb
both the parties were dissatisfled.”
His superior replied: “You are right,
if both the parties are dissatisfied.”

I heard my friend who spoke earlier
with great attention and respect, as 1
know the vast knowledge he possesses
on internatjonal affairs. As soon as
he had finished I was reminded of
an interview I had with a very famous
American who came here a few
months ago. I was invited to tea
by a friend, where he was invited
too—in fact the tea had been arranged
In his honour. After a little introduc-
tion, the first question he asked me
was: “Why is India apathetic to us
Americans?” I heard him with atten-
tion and gave him whatever reply 1
had to. The Americans say ‘he Indian
Government is apathetic to them. The
Communist bloc says that the Indian
Government is apathetic to them, Per-
haps the Indian Government today is
following the right course, in between
the two difficulties. They are as
between Scylla and Charybdis. They
have naturally to follow a path by
which they do not wound the suscep-
tibilities of either, even though it may
not be possible for the present to ses
cure the friendship of either. That, 1
think, is an aspect which must be kept
in view in this House when we are
discussing international affairs.

The second thing on which great
emphasis has been 1laid is about
Kashmir. I may tell you that I have
myself been the President of the Pro-
vincial Hindu Sabha in my province
for a long time. And even today my
friends—not in the present Parliament
but those who have been my colleagues
here in the past—know what views 1
held about the Hindu Code. But there
is one thing which I cannot understaad.
I cannot understand this agitation in
Kashmir on behalf of Jammmu, purely
speaking as from a Hindu point of
view. Who does not know that
perhaps a day's delay would have
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ended this whole affair and' we would.

not have been in a position to »it and
discuss this matter today? Uet us not
forget that. Therefore it .3 wrong: to
discuss matters of such delicate nature,
here. There is no use holding two
views about it. Let us sit down and
discuss. It is open to the Opposition
to offer its views, and it is Jesirable
for the Government to diseuss ail im-
portant matters with them:. In: foreign
countries where there is a system of
democratic Government the Leader of
the Opposition is taken into: confidence.
I think that convention must be
developed here also. That, however, is
another matter. We must decide' upon
a policy whicl: is most suitable for us.
We have received pamphlets distri-
buted from both sides: one party say-
ing this has been done in Jammu, an-
other party saying the Jammu people
have done it. We have received, seen
and read quite a lot of them. But I
ask one simple question. In th¢ pre-
sent state of affairs of Kashmir will it
be desirable to raise all these ques-
tions? Do we not know that after all
even at che time when Britain conced-
ed inaependence to India and passed
what they called the “ndian' Independ-
ence Act they we'e a great nation?
And they agreed to our joining the
Conumonwealth without the Kii.g' any-
where being in the picture.. Similarly
the questica is whether we agree to
one other flag or we want complete.
accession today and we shall aot wait
for tomorrow. What has hnappened
that you will not wait for tomorrow?
Consider' the matter carefully, thought-
fully. Are we in ¢ position to say and
dictalv to them “either come to ms
fully or do not come”? Will it ta
politic, will it be desirable? We knuw
the whole affair, There {3 no use dis-
cussing it here; it is a: delicate matter.

But the fact remains and. the posi-
tion there today is such. that people
have been talki.g about Jammu
coming to India and acceding com-
pletely—saying perhaps. .in the same
breath, though they hawe: not the
courage to say it, that Kashmir goes
to Pakistan. Are they willing: for that?
Is that a position even worth consider-
ing for a moment? The Jammu ana
Kpshmir question s an exceedingty
difficult question. Ome may have maae
one or two mistakes, But the whote
thing came on within & few days or
the coming into power of this Govern-
ment, and they had to shoulder the
responsibility. I must congratulate
the Army on this occasion who did
their work remarkably well and also
those who organised local opposition
by organising a volunteer corps:
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We are raising so many questions and::
congidering: that “thig should be dcne-
today, the other should be done -
tamorrow’”, After there is sume -
point in waiting for time. There are -
certain conditions which cannot be:
hustled into. being. And this Kashmir
question, 1 wish humbly to submit to.
this House and its Members, is one of .
those things which cannot be hustled .
into- being.

There is- also one other point. I.
know  sometimes—even though the-
number of those who are in opposition -
may be small—but the fact is that.
sometimes an owver-zealous act by a -
Government makes the number larger.
I hope the Kashmir Government will.
maintain their equilibrium in this.
state of affairs. 1 hope they will steer
clear through the difficulties and it
will not be said later on that the Gov-
ernment were guilty of excesses, And .
if they keep their heads cool I have no -
doubt that the situation will be easily
and tactfully handled.

1 would like to draw the attention of..
the House to two. other matters. One -
is that I really felt sorry, if I may say
so, that there was no wmention about
the affairs in Ceylon in the President's.
Address. I know it is exceedingly diffi-
cult to say anything in a Presidential .
Address about affairs in another State,
1 thought probably that that might:.
have been the reason for the omission.
But, as we know, we have done it " in .
other cases: we have talked about.
South Africa, Pakistan and so on. I, .
therefore, think a word in the Presi- -
dential Address would have been able
to give solace to such of the Indians -
who are in difficult conditions there,
and probably it would have created «
an impression on the Government
there that this matter is of such a.
magnitude as to deserve and to secure -
the attention of the President of Iudia.

. The other thing to which I would
like to draw the attention. of the House -
is with regard to a commitment, rather:
a' direction, given to the Government .
in the Constitution. In the Direc-
tives it is laid down that free and
compulsory primary education will be -
introduced within ten years of the.-
Constitution coming into force. And
we have already gone through about
four. Free and compulsory education
is not a thing' which can be achieved
overnight. You have to make pre=-
parations, arrange the money for it, .
arrange teachers for it. I take this:.
opportunity of drawing the special.
attention of the Ministry of Educa--
tionr to. take up thiss. matter nows
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~Otherwise .it may be.too. late and. we
«ynay not be able to carry out the
~directive given to us. .

. Shri.R. N, 8. Deo: The President's
Address seeks to create an impression
that all is well on the home front,. But
88 we have heard the debaie in this
:House we realize that there is @
deteriorating economic situation,
" there ls distress, there is suffering and
‘there is strife throughqut the country.
"It 18 no use for our Government to
take up an ostrich-like attitude and
thide its head; neither would it solve

the problems of the count:'ym'I by taking

up a cat-like attitude shutting
~gne's eyes and pretending that no one
-gees your follles or Zfallures. That
there is distress, strife, agitation and
-discontent in the country ~cannot be
-denied. The, symptoms stand out for
miles clearly for even the blind to see.
“But there has been very little said in
the Presidential Addreéss to give an
‘Indication of how the Government
‘tend to deal with this discontent. I
am afraid if we look at the agitations
-and look at the methods employed by
the different Governments 'in dealing
with them we find the safne sickening
pattern of repression. I was very
- much surprised to listen to the speech
‘of my hop. friend from the other side
when he most vehemently demanded
suppression of the Jammu agitation.
" That is not the way to govern. But un-
fortunately today the pattern of re-
--Press!on is the same everywhere. Tt
i the same story of oppression, sup-
ression and repression. “Whether you
ook at the methods employed in deal-
ing with the anti-Srles-tax awitation
in Saurashtra. whether itt was in
Chuikhadan a former State in Madhya
Pradesh, whether it is in Jammu and
Kashmir. we hear the same story of
“lathi charges, tear gas, firing, -people
being killed, women being molested,
::ning of satyagrahis—the same old
ory. :

But that reminds me of what a great
statesman, late Sardar Patel, said to
~the Administrators of Orissa after the
firings that had taken place in two of
the ex-states areas there. He sald that
-1t i8 not the way to govern by repres-
sion and firing. He told the Adminis-

“ trators there that the ‘Congress Minis-

ters had no previous experience. of
administration. Therefore they may

‘have committed mistakes but it was.
~for the ICS officers, the Chief Secre-.

~tary to have guided the Ministers and
“fgld them what they ought - to have

dgne. Of course, that was. .done in

-order to save the reputation of the
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Ministers there>. The.blame was.-shift-
ed on %0 the poer.Chief Secretary;.but
I remember the/wards of.late Sardar.
when e said .that if there is any agl-
‘tation anywhere, if there is any . d
content anywhere, he would go. there
onally a::n?eak to the people and
‘had the dence that if ' he was
right, ‘he ‘would ‘be: able :to-- eonvince
the people and prevent them from
carrying on eagitation -any - further..
That: is:the way to deal
agitations and:not through :relying on:
the bullet, the Bayonet and the lathi
alore. . ’

‘Now I will give you an example of.
how the Governments . deal with .this.
popular discontent, It is not

nsiveness, not th

Iespo: rough
tic methods but J:y mere reljance. on
e

foree. 1.will give you an example in
my opm’ State, pﬂ&a. u  know
that the ‘former Indiap Sta were

in Orissa in 1948 and on the
1st of January, 1948, the Orissa, Gov-
ernment gave a declatation and in that
declaration it gave fyll rightis to the
tenants over trees and the produce in
their holdings.® Soon afterwards, the
tenants claimed that uhder that declara-
tion, they had the_cight to dispose of
kendu leaves. Kendu leaves, I would
explain, are the product of the kendu
trees from which bidis are made and
a few days later‘they were mono-
polised. Thosé who were Interested
in ‘having their moropolies §pprdach-
ed Government and they manipula-
ted, ‘they made promises of big dona-
tions to the Congress Elecfion' Funds
and the monbpolies rontinued.' All
the rights so solemply declared were
thtown to the wirdds. Sihce 1948,
the people of Orissa States have been
agitating and no one can deny that
their demand that this monopoly
should .be "abolished, that their 1ights
over their produce should be res-
tored, is -legitimate and yet how is
the. local Government .dealing  with
the situation? They delayed the
matter -and ultimately during the lzst
election, thjs issue. became one of the
important issues and still the Gov-
ernment is unresponsive. In the last
Assembly -session also the: matter
came - up.. There was prolonged dis-
cussion for over three days .and Gov-
ernment made a promise . that the
whole matter would be thrashed -out
in- a conference of all partted. ~They
dlso gave an assurance that all
people who had been -arrssted - for
agitating- against this ineguitous: dis- -
criminatory law -would . be réleased. -
But this conference alsa ended. :n- a
‘flasco ‘and the people who had been
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arrested were not released according
to the Government's assurance. They
went back on their words just
because the interests of the monopo-
lists are involved there. The mono-
polists have got money and they can
pull strings. That is the way this
thing is being dealt with. The next
season for the kendu leaves is arriv-
ing. The season is from April to
June when people sell their produce
and yet the Government has mnot
made a decision. Now things have
come to such a stage that the people
can no longer brook any delay. They
can no longer wait. Their patience
has been exhausted. Therefore, an-
other agitation is brewing in that
State. It would become a problem of
law and order if this matter is not
dealt with sympathetically and if it
is not settled justly and fairly.

Now I will tell you now inequitous
this law in Orissa is. They classified
kendu leaves as an essential article
as if bidis are essential to the life of
the people and having classified
kendu leaves as such an essential
article, they have passed a Kendu
Leaf Control Order and that again is
not enforced  throughout rissa,
throughout all the districts equally.
There is free trade over kendu leaves
in Sambalpur district and in the
neighbouring districts, particularly in
the new districts formed of the ex-
state areas; it is given to mon
lists. How cleverly this is being
done is another story.

The Minister of Revenue and Ex-
penditure (8hri Tyagi): BHow is the
monopoly working?

Shri R. N. 8. Deo: I am going to

explain how cleverly this is being
done. Under the law, of course. they
cannot say that there will be a mono-
poly. So. they have provided for the
system of licensing and in actual
practice. only one person who pays a
lump sum and to the Congress Funds
gets the licence and all others who
apply for licences are refused. That
is how this monopoly {is  working
there and the Government 1is  still
continuing this inequitous, unfair dis-
crimination against the people.

Now, I will tell you how the
governments unsympathetically and
undemocratically. deal with the legi-
timate demands of the people. Ulti-
mately there is an agitation and then
there are lathi charges, tear gas,
firings and so on. Therefore, I sub-
mit that the whole outlook of our
Government, the whole approach,
both psychological as well as moral,
45¢ P.8.D.
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economic, administrative and political
must change. The approach must be
reoriented and then only there would
be peace, prosperity and progress
in this country.

So much has been sald on thit
Jammu question from both sides. It
is really a very delicate problem and
it is no good trying simply to shelve
the matter or to crush it or brush it
aside by repeatedly dubbing it as com-
munal or by saying that there is no
popular sanction behind it. A move-
ment which has gone on for more than
two and a half months in spite of these
firings and repression cannot be brush-
ed aside as having no popular support.
The President has very rightly said
that the legitimate grievances, where
they exist, would be undoubtedly en-
qQuired into and every effort would be
made to remove them. That is the
correct approach. That is a welcome
statement. But, at the same time, as
the President has remarked, a part of
this agreement has been implemented
and the remaining part should also
come into operation soon. Merely the
pious wish that the other part of the
agreement arrived at between the Gov-
ernment of India and the Government
of Jammu and Kashmir will come into
operation soon is not sufficient The
Government of India also has a great
responsibility in this matter, especially
as it is lending its forces to put down
the agitation there. Therefore it is in
the interests of this country that this
problem should be solved.

Mr, Chairman: The hon. Member has
already finished his time.

Shri R. N. S. Deo: Let no false sense
of prestige stand in the way of a
settlement.

8hri T. Subrabhmanyam (Bellary):
I support the Motion moved by
Mr. S. N, Agarwal thanking the Presi-
dent for his Address. It is a brief
statement of our internal and external
policies, and it indicates the advances
made in India on the agricultural and
industrial fronts. All that is stated
with very great restraint and dignity.
It has almost become a national habit
to state our things firmly. and with
restraint and dignitv. Criticism has
come from the Opposition, from
several quarters that there is not a
strong condemnation of the policy of
America. particularly President Eisen-
hower's recent deneutralisation of
Formosa. It is also said that it is too
weak a statement. that it is a puerile
statem~nt. and that it {s untrue to
facts. All that manner of criticism has
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come. But, as I have stated, under our
leadership we have always been couch-
ing our statements with the utmost
simplicity and dignity and restraint.
Recently we have been seeing trends
in our country and also in the various
international conferences, where, it
there are differences of opinion, wild
language is used. Sometimes un-
balanced and even vulgar abuse is
poured over those people who happen
to differ from them. Occasion is taken
to sharpen the conflicts and to inten-
sify the hatred. Our policy has not
been that. Our President’s message is
a message of hope and cheer for the
people of this country and for the
people abroad. Here in this country
we are carrying on a fight against
poverty. against low standard of life
and against illiteracy. The Address
indicates that there has been an
advance on the industrial and agricul-
tural fronts and also calls on the
people to give their utmost co-opera-
tion in implementing the Five Year
Plan. With regard to the people
abroad it extends a message of hope
and cheer and also an approach of
peace, friendliness and a spirit of re-
conciliation. That is the manner in

which the President’s Address is
couched.
With regard to our fore n;pocl;ict{-

esterday and today, very s
glsm hasybeen made against that. Two
basic purposes have been served by
our representatives under the leader-
ship of our Prime Minister. One basic
purpose has been to serve the cause of
human values: liberty, freedom,
equality, whether it be Tunisia, South
Africa or Kenya or any other colonial
country of Africa or Asia. The other
policy has been to serve the cause of
peace and friendliness. Every time an
occasion arose, we used our offices
for creating a climate of peace and a
spirit of reconciliation. Recently they
did so in the case of Korea. They have
been doing so in the case of Commun-
ist China. Even in regard to Pakis-
tan the same approach has been made.
Prof. Mukerjee said that hitherto we
have been following the American
leadership, that we should give up
that and that we should follow the
Russian leadership. It was an open
Invitation to walk into the Russian or
the Communist parlour. We refuse
to do so. India has refused to align
herself ‘with the American bloc; India
has refused to align herself with the
Russian bloc. The ideology behind the
Russian bloc is not acceptable to us.
It is onposed to our heritage. to our
genius and to our history. Tt is a
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negation of democracy. We have deli-
berately taken up this democratic pro-
cess by which any basic change that
has to be brought about can be brought
about by persuasion, discussion and
debate. The ideology behind the
Russian bloc is a total negation of this
method of persuasion and debate and
is a conversion of this process into a
process of purges and liquidation of
those who happen to differ from them.
We refuse to fall a prey to this or to
be trapped into this parlour. Then,
Prof. Mukerjee compared the policy
that has been followed by India at
present to that of Sikhandi. I will not
go into the details. I say the future
historians are there to record the part
played by India either in the struggle
for freedom or in consolidating this
freedom as by implementing the Five
Year Plan, or in their efforts to secure
peace in the international sphere. The
future historians are going to pay a
very great tribute and accord a very
hi_gh place to the India of today. 1
will not refer to the activities of other
parties in the struggle for freedom. in
the consolidation of this freedom and
g}e implementation of the Five Year
an.

I must refer here to the question of
linguistic provinces by which I am at
present intimately affected.
matter  for gratification that the
President’s reference to the question
of linguistic provinces gives hope to
those people who have been anxious
to have linguistic provinces in the
South; particularly  the people of
Karnataka, Tamilnad, Maharashtra,
Gujarat and Kerala have got much
hope in this. The President’'s Ad-
dress says:

“...the unity of India and na-
tional security have always to
be given the first priority.”

Everybody agrees with this. Nobody
can take exception to this. Then, we
have also to keep in mind the econo-
mic progress and administrative con-
veniences. The Address says:

“Keeping all these factors in
view, there is no reason why the
aquestion of the reorganisation of
States should not be considered
fully and dispassionately so as to
meet the wishes of the people and
help in their economic and cultur-
al progress.”

I suggest to the Government that
they can straightaway appoint a

powered Commission to go into is
question and prepare a sort of a blue-
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rint so that other people who feel
t!.mstrated and dissatisfied in this
matter may get their provinces form-
ed as early as possible, without much
delay. The resolution of the Indlan
National Congress recently passed at
Hyderabad says that this question has
to wait till conditions in Andhra have
gtabilised. 1 hope that when %
have used the word ‘stabilised’ it

be given a liberal and generous inter-
pretation so that it will not involve
undue delay.

In this connection, I would also like
“to say a word about the Andhra State
which is to be formed. I wish them
the best of luck. As the President
has said everybody should accord full
co-operation. Only I would like to
say on this occasion that other hetero-
geneous areas should not be included
in this and the infant Andhra pro-
vince should not be burdened with
having to face a linguistic minority
problem. I feel that the non-Andhra
areas as the Kannada  district of
Bellary and other areas of the Madras
State should not be included, but
should be excluded from the Andhra
State. That is good for both. Other-
wise, all sorts of pressures and in-
fluences will arise, all sorts of con-
flicts will arise. It is good for the new
Andhra State that they should not be
burdened with this linguistic minority
problem.

Then, the Address says:

“The great multi-purpose river
valley projects have made good
progress and in some of them the
operational phase will begin soon.”

Here, I must say that the Tunea-
bhadra project is about to be com-
pleted. The dam will be completed
and will come up to the maximum
height next June and water will be let
out into the low level canal. I urge
that in order to maximise the benefits
arising from the Tungabhadra project,
the high level canal should also

taken up so that the people there,
particularly in the famine .stricken
areas may get the maximum benefit.

€ p.M.

The food position in our State has
improved very much. Since last year,
our balance of stock has also increased.
The target fixed by the Five Year Plan
was for an increase of 7'8 million
tons. Now. every year we have been
importing 3 milllon tons, and since
1948. we have imported foodgrain
worth about Rs. 750 crores. and actual-
1y the cost of our production pro-

amme of the great river valley pro-

ects would be about Rs. 765 crores.
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These projects are entering the opera-
tional phase. Then, there is a hope
expressed in the Address that before
the Five Year Plan is over, we will
have achieved self-sufficiency. In the
matter of cotton and jute also, the tar-
gets have almost been achieved. There-
fore, on the agricultural front and on
the industrial front we have done ex-
ceedingly well.

The Address also refers to some of
the areas where there has been famine,
and famine conditions have also been
dealt with. There is no use trying to
overdraw the picture and saying that
everything is bad, that people are dy-
ing of starvation everywhere, that
there is utter misery and all that. Let
us be realistic. Wherever there 1is
misery, let us face it, let us allay it,
and put forth all our energy in dealing
with the situation.

The Five Year Plan is a challenge
and a great opportunity for removing
our food deficit and to achieve indus-
trial expansion. Here, a word about
the criticism that has come from the
Opposition side with regard to foreign
aid is very much necessary. The
people who have planned this Five
Year Plan have done it with very
great wisdom. I would only read here
a few sentences from the s
the Five Year Plan just to indicate the
lines and the considerations which
they have had in mind when thinking
of securing foreign aid for our
country. It is this:

“In the earlier stages of develop-
ment. external assistance can be a
significant factor in eliminating
bottlenecks and in helping to
avoid dislocations which may have
far-reaching consequences. In the
conditions in which the country is
placed today, however, a pro-
gramme with relatively modest
targets cannot be made inflexibly

- conditional on the availability of

external resources. If external
assistance is not forthcoming to
the  extent necessary, there will
undoubtedly be some scope for
marginal adjustments in the Plan,
but a planned outlay of broadly
the order of Rs, 2,060 Crores wi)®
still have to be kept as target in
order to lay the foundation for
more rapid development in the
future.”

Firstly, the targets have been
modest, and secondly. the percentage
of foreign help that is being received
is very modest. and there is nothing
wrong. nothing improper, in
foreign aid to implement the Five Year
Plan. Some Members in the O
tion side have stated that the food loan
is an infamous thing, that it is wrong,
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that it is improper, and all sorts of
epithets have been used with regard to
securing foreign aid from America and
other places. In this connection,
would like to refer to the assistance
that Russia got. OQOur friends have
been frequently referring to foreign
aid to India and condemn.\ng it as it
it is something despicable, derogatory
to our self-respect and infamous.
Russia, for the first Five Year Plan
which ended in 1931-1932 got 1 billion
400 million dollars from foreign coun-
tries, and, by way of technical , help,
they got foreigners to supervise the
construction of big projects and to
teach technical skill also. The great
Dnieper hydro-electric system was
built under the supervision of an
American engineer, His name was
Hugh Cooper. And for this great oro-
ject, the original basic equipment was
received from the General Electric
Company’s plant in New York. In
the period of that forced collectiviza-
tion the peasants in Russia destroyed
half the number of their draught cattle
and they were suffering, the Americans
sent them tens of thousands of tractors,
and they tided over the difficulty.
With regard to the results achieved
the Five Year Plan of Russia, the facts
are; their food target was 106 million
mef#¥ic tons, but actually they realised
70 million metric tons. There was a
deficit of 30 million metric tons. And
in regard to steel, their target was
10,400,000 tons, but the actual realiza-
tion was 6 million tons. I do not mean
to belittle the great achievements of
Russia. They did excellently well, but
they premised on several ?resumptlonl
and assumptions that foreign loan and
foreign help would be forthcoming.
and that the crops would always be
normal. With the policy of forced
collectivization, there was terrible
suffering and 5 million people died, and
therefore, they had to import rain
from abroad. That was the position.
But I must here pay my tribute to the
social services and to the manner in
which Russia helped to spread educa-
tion. That is a matter which we have
to adopt and assimilate.

1. was only saying that we need not
hesitate to take foreign help. It s
necessary. and then, it is a very small
percentage of our own capacity. There-
fore. we are absolutely justified in
taking this foreign help.

Finally, the Presidential address
ends with a note of appeal to all the
people of this country to join and par-
ticipate in a spirit of co-operative en-
deavour. I appeal to the different
parties to respond to this earnest
appeal of the President. and see that
we achieve our welfare State and that
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we fully implement the Five Year
Plan. It is a great opportunity. It is
at once a challenge and an oppor-
tunity. and therefore, I request ail the
Oggo‘slition Parties to respond to this
appeal.

) 7o fo firwt (7 Ie-afemm):
qawfa of, el & wew o @
fem & 778 7o T § AT wTH TH AR
TE TS w97 Y & g
® AN qifed@T FT T ATOHW
g fm & afd 2@ o goa =
AT wSAT § | XW AW qF W §
T e ¥ w@r ¢, fom e 7 2w
% foq sy o & a7 w1 T @
@ & a F aegafy ®1 wmw gw
foe &1

AR e A, @ wT afEAr
s & Ot 7 qv F SurEr W
figremr #r &t wrear gowTT # fader
Afe ax fear § 1 & MRaz T gaelt
T WY 7% W ¥ G QAT | S
T® IR § aga a@ a@ wfemi e
agra ¥ 2 fegeam & Kfaw Hify
#Y fAqT &1 | g T WE X Ig A
T a1 ey § fF o sfhe
e A AT ITEA A AT AW
A ® &g g § ) Ag g AW oA
FE F) & AL § 1 78 W I F@T
A @ & wW T § fow wmat
2o F79 & | TH 2390 7 o faur amr
¥7 ag $aw &7 four | g & &
TR & & uwT § wifasw w5,
arT oy &1 fom & 0w = & Fw
®, o feRer & g & il o 2
& St &1 O TETE Somer 7,
gt Tvg &1, o F A s,
AW BN d9H Fg § AT @y
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§ R I ¥ afd gwwa @ § )
fergmam & 3 TR ) I faw B
e forg femr 3w & srgeT faw a=-
ft ToT F JTHIR 9T T, IT TR
#1, faw o # figmam @R -
free 7@ § 1 fegeaw 7 &ww
Ay d9Tdt @ & A e fxar g,
wisd N 323 TR sfaee <=
gY § ¥ fegam &1 awe
Fof, fegeam &1 o7ar 78 Fai )
fegem &t swar 7 wwer fFam @
& g dawht Tvw F T OF ), A=
T & TOF < v | fggemw &
foi ag s # T € fr feger
Fr Jfges Afg & aoraw, N 9
fe @™ aga wareT 4, et AT W
w @ g faw OB ¥, 72 9, o
T oM fom & aom & & AW
g o ag I fam g W fow fam
Jg T B FT &, TR T FT
2 & gurar amwT w9 §, ®@ 9 =W
W A w7/, fT N A ogw
FGt | few ag AT O ¥ AG &

a¢ a@ & § fr femgea Y W
#fer Aifs § /| o T s w
forr g€ § 1 fargeam # d2faw Ay
¥ ¢F aH & AR N F | AT4A
@Y ¢ o 99 F agr A AR A
¢ a8 9u dXfaw Afc w fowlr
My Eaw N ge
T W AT Y § o ey e g
W 3B #L | AR 77 B T AR
ST & g8 ¢ | & g T vy fw
T G Q¥ #, 9 o qrHISTATSY
frae ¥ & 1 = g @vr g
Ay & o w41 @ g o
T g ¢ R fegem avR 9w
TR 9T q@T o G § A A gy
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Hrfer apeefy wreit o @ § o Fgmperrr
¥ vt a3 W@ & 1

Ifeew W 59 T A ATAT WA
§ fowroa & fe g oot KR Aifa
 agy AT AgE 2 @ | * A
TowaT e g S W ¥ FX @A
SATRT FTH R KT | AT T wegafa
FT A9 AT § A gq § gy fadw
Hife &1 % T & 1| o wrE w=™
g A fady Afr o7 e FTd
Rfes Aify o= @ o W
@AY | AT @ ¥ SUTAT HEd €Y
@ gak fo A 2w &Y Afw B,
avt ok Aife & o F W g
fi6 g T AR ATy aifeuTR

g § IR AT S IR | T g

AT FX JAGA X W T S a7 qg
dror gfwar & aga T Al ¥ wEt
ATl XoBTE ad) g Awd & | wsgafy
& wraor # foer g & fr gy ool
TP T AT g AT IR YA age
8 & | v ad s ffaw Ay
o oY @ 1 gF S g% 9% wEw amt
I wifed ot e f gurd gfea
o 2 | g6 9 ¥ TES A9 g7 KT
AT &, TF Q¥ S X H w wy
T & vt ¥ & FeN 7 qane fsar
£ | Xq WY 7 ¢F qgT A9ST AW qAAT

L i ol Al

Tegafa & wwor § A aga &
oS T T | W Ew a1 S A
g v & 43 § oot 3o ged
dw & dur gE § o E> ¥ ww
oT ag g fod 3@ g A I &)
oo o vy At & ok wely
urd § ag aaeny § e o WY s
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N, W A, w9 N oedw T
A Frit f wEw e & E) am
AN T A F @R
HTIH Ay AE v ofEA ged gEx
W R ag A faw ey
® qew ¥ f fge A § afew afe
feafa w1 2&w & W o Amw Qv
& | 3fFT anft g aga awr w0 FT
g I NEmg e R/ oA
fesr#dft (democracy) #1 T
forar &, @ 7 X O AT T §,
wafed g aedt go afl w @@,
W WS WE® § | geE A
feariaft $1 a9 & i & Iw =
o T FT A AY A & gwar
fogam & @t @i @ T &
[MR. DEPUTY-SPEAKER in the Chair]
Y ST § T F FTEATE! F1 Hifor 3y
¥ I W a7 A ITH aga T o |
MM am g T & w@gi ¥ g@ W
T 1Y &, I Fr wAIw woEE
£ AT 9" A9 ® quw J@i AN A
AHrdq g I g ag & a9 AR
FHY A AT AN A wTEHAE | G W
®IAT FTH JT A FH A a8 § |

9= affy o & At ag T wEr
Wit & fF ©w 2w #1 fg &t & gwfa
Affead mignan g ff @m
A g @t & @ g, A
J § g g ¥fewm @
R W AW agm & foR g A
afgad ( machinery) #ar g ? s®
M R s T RE? @
61 F1 WA § TET {ATS THIA BT G4
g1 ¥ R~ W 97 affg Ao F Oy
Hunl ¢ A AW AT ¥ W ooww
§ ¥fT oF am & w7 fr 9% waw
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¥ § fir & o awt & ol w1 T
& AL F awaT | 99 q€ig  Frerr
I HAILA FO AL FT | OF Wi
FATM T AT AW A\ K F o7 )
Wq qF I9 § A A@ TG G At
A% qF A & GUR & T § §9 4
g WM AW AT AT G F g
AW & W, FEHEr & §9 T
Ao T Thw ¥ q9T W Y
AW G TFA & | Wi wHRe
(Planning Commission) & 3=
¥ a A 7 W ww § 6 g ol A
#@ifer  ( ceiling) w1 e
FJEF AR N T T @A §
ff qrag ag o 7§ @wir g #
Tg A q1H H AT g g e are
wHA & a1k § @i @ ffg fr ow
qfa & g @ t adfte o0 W
& qE T AT § FH { F9 | 39
fou aga a3 Efeafer g (sta-
tistics bureaun) #rv&w@ I §,
N5 ag qar oG 5 e & o9
et soft & o fraely i € @il
e & g wifee w9 § A1 feg &
qw A § 1 wafed i & aear
¥ for frefl aga o el Y oo -
TG WHR AT ¥ Aq FET A0
famtar off &1 = aW 9@ @ )
IR gEyIaw g T Ew
Fawa & f& faw Su s § se
) gEET gW qE gR A FAA H,
TET BT W F g9 dErr e o
wigwn § & ™ waw w foad sy
@ < fear g g § T § )

W& 99 gv 0F HR A §
Y fr q@ T e A W E
w ¢ ) fod SN & awd ) Gw
i QomT F W owIe § AR F
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wgr T &1 W * U qg W
¥ T FT v g AR g WA
g1 Tt §a § gwl 97 WA A9y
WHRNIERIIA gy d foar e )
W wW ¥ fod 9w g @ gf ar
Teeed A ) #rE @ WK qiw
wHAT, FTLAT AYT HeeaT Ll Ky g ot
I ¥ o7 g0 gATX FTEAT Y |
B o To I SR A 49 Heeael |
(Bus conductors) % [fed ==
s | AR Tg uF S fadde
sfsax ( Land Reclamation
Officer ) ¥ wrg = gt forg & foq
% @0 To Ty ATIH! ¥ TE@ A |
I9 & fou ueo FTEATA aTAY |
T W AR W aere gy
WO E | A A 9gS Wk
F W § Al & eE qar
fomm sy A & fod wE ey
qT | SFFT oo qg g & ek
T gafafear ¢ & fF oWy
TUAT  §F AW 6 far g o
S

gy 7 s9R wreor § ferer v
qare Y emr g1 gl aeiw
FARAFP LT AT A I
e | AW " g e afes Qe
% forg & & s @ g g &
.7 W wwdft ) s g o
o w o g1 @R ogEd amw
 ofew el § smaei A
famr 2 @& | uw afew @w F 3
uTHT 9T OF Q1% F 3} AR w9aT
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dw gam. &R ¥ § 4w W
g7 fomr W A1 9w W e &
wdt & v (Craft) & afed
g Asf@i 37 &t s faest
§ 9 ofees =gt 7 fa qr@ & @R
55 WE A @ § | dw afew
o A AT AT ¥ £8 A @
H15F & a @t | oY grew & T
N gz ifgw dupaw & B Q)

et & ? qg foen gk g

sre Faht i g qEd aw g A
ared) § fir firer & o Y qw@T 919 |
gy gfafcfeat fad dwrdi #1 ah
§1890 Qo I T ® AT W
3] S ¥ TR A Al wTR
ag 1§ grer Ao Af FT AW |

g

R g shrh f, fm o6
A g A e g, aWTC
w1 @Y wgard woe A
Fefiqraw Wr g1 ST I A
wevafa ag & f o @ v 9T &
foo a orE qgewa A &1 G &
9T EF  FCT IT FT OFH § |
o 3w & Aol W o A T
oA & fF & S ol 9T W AT
) ¥ fodagasd 31 g O
o & Frar ot gardt e A
s & {1 3R ¥ Al B agen
O | TS MW F AT A

AN IO E )
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T A gw FEE e
(Community Project) =&

W anft 3T F o @ AT Rwg
§9 wfrd sowe & awex Y &8
7, B¢ o A A A T Q@
dfrmgasT N
S =T § AT AT o Y omeY & 1 /U
e § i g e 7o 7t o fF
fir g saFrd & 7€ 99 w1 9w
IR F T § qoa § fn W ag
iy woaft ora-gw wAgfa AT
W FHRFHE S 7 I T E )
9 ®1 Tiw TE) 9 | I T W A
T T AL G AT | AT TGS QA
F@ G, ATAT GX QT WA G ¥ ¥

T ®Y qEE A ST AR | Ay ek

qiwT aY & AR AT # e
# qg 7 wgar fF ¥ 9w aré qgAar
“ig § gr ARG & dz 8w

1

JEW & | TE & @y oA € g 9w,
F7 71 Ay o7k et I TR ¥ A
HEAC & T A A GE@T § ! I
w1 T g A Q@ & 99 v 7
T T BT & Y fil SORTT Y o
g, a3 &, far &, wrer o o Tt ey
¥\ 9% a5 ug faofasr @ #
off qowre ¥ @ 9 & adt g el
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v affy g of af T awd o)
Tafed gw o & sy e 2 fr pe
wife & ff awed W aEm @
oA aEe W g fw o ouE s
wmar § f aoee sfax = @ @
& 3ffT g7 wg gy & e o A
T JWH TN & fod ¥
AR AT N ge@d | g qffy AT
¥ for Tgafa @ g1 fv 2w A Ig
R E T I AT
W N waa
ag &G ft 3| 7 ) a1 IR
9 § 9> I9 S F q77 g Avfed
MM aomaw g Far
ew g fr e S @ woe
T FHa A Ny ag I A 0 XA
wYdfrmgAeftsfragdad
AT @ AT
FFTN § INE TET FAT AMES |
TES F¥ QTH T ¥ FH A
wTH T TS T |

TF afeardy v F qg wYAT g
gfmer www & wsmfy & 3 A
oF 97 ¥ 7 Ay F a7 go A
g AT T, qHET
W a1a & fod (8 9 F I AT
w3 far R AT W & fom 9w ¥ gy
AT & | W AT A 6 & foq iy
wga & ! wafed fw s W,
[T T X A qST U7 W
g1 @& FOw T § Jar w1
faears Y Sz o wWr & 1 uw fewe
FEA A FHAC T ¥ HT FIT AW,
o fody ¥ & &7 FEdRT
aF & fawg § A W g% faew
dar g T & e wreee & adiT wTw
At T qwaT | EW A SqAT e
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¥ dar § 5 Ra7 X R e Gl
& a1 7€ st v Fg gwar £ fe AR A
Y a1 g fewe Foar 3 § | 7@ gEErd
¥ g §, @A awed F AR
# fwdq A7 aafor o aomd 7
s fRr g @ W IR a
gy st § ofwe e o #
A Fram A Farg 1 O F guErdt
A F AN T AR W E A R
2 fer afer & e & =
1235 ¥ q@Ey g wft @ dHfae
Ffm wdw § IT B A Ay wrfEvew
IR OF fear 1 T TP W}
TEAD F AW @A AE A wg
A fafrees g7 79 FT g8 T FT AT
W TS G § | T TG qERry
@, A g F ag A
wgar fv Swrma areeft adt &1 e
@ A ar g fF far sl aga
0 § % 97 # qeeig T@ fredt |
A SR wvET €, IT AT Gt
(majority) & zafedt srewms w1 w7
& T § i T el W, o e
WA D | AT JE § fiF T
o fai & fod ga0 a9 A& X A
ot = 5 a@wd Ed A,
AL wgEAl § A ofEm] ww
IR T T T
&FH g1 ¥ forw & o uy w3
™ @S N AT § I IF I Qoo
R AT R R IR
WETATL H TEF T 147 @Y R0 FAT
Y A AT H Qoo FAET A A
& oty | ag & Y = ag
o &, faw werR & sTor
AT R F T8 7@ B AN aW
Fod i oy &1 defafrdew
(administration) & s wreeTE
YT A& s ard Adw #Y aoe
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o &Y Y 1 wafed qefafrd
#1 st ( Corruption ) &
HTC FEAT gerT 1 g ey € R oaw
affy grorar 7 7T ¥ fod wwfr
g oty Ay & otrw, fET w ®
AR qEErd #1 g7 FW@ & fod g
S ¥t Fgw I ¥ FECH qA Y

9gS qg FTH &L AN |

Shri M, S. Gurupadaswamy: When
I read the Presidential address I
thought that it would not inspire yhe
people of India. I find by its reading
that it has misrepresented facts and
it has perverted or made certain
statements which are not true. The
Address has painted a rosy picture
before us. It says that the overal
situation in the country has improved.

I want to ask the Congress regime
this question: Since they have taken
power, have they improved the
standard of living of the masses? Is
there any little change in their living
conditions? I want a straight answer
from the Congress Government.
anybody goes to the country and asks
the people, they say that the Congress
regime has utterly failed in its duty
to serve the masses.

An Hon. Member: Who told you?
Shri M, S. Gurupadaswamy: The
people have told me and they will tell
you also that the Congress regime has
failed in its responsibilities. It has
failed in its duty to protect the masses
against unemployment; it has failed in
its duty to protect the people against
disease, ill health and squalor; it has
failed in its duty to provide food and
shelter for the people. It has not
solved problem
—and the record of the Congress rule
is a very pitiful record of failure.
Nobody can say that anybody is happy
under this regime. But the Presiden-
tial address says that everything is all
right; there is all-round improvemen
economic, industrial and social. This
is an ignoble misrepresentation of truth.
Sir, we find there is all-round deteriora-
tion. People are not having adequate
purchasing power to purchase the
essential goods they want. They have
been rendered bankrupt. The Finance
Minister says that the present economy
is  deflationary; the inflationary
tendency has been counteracted and
%eople are happy under this economy.
ut I want to ask him whether the
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people have expressed their happiness.
It is, I think, his own imagination.
He has madec a number of speeches
saying that this present tendency of
deflation has helped the country—has
helped the country in this way that
the prices are talling and people are
getting goods at a cheaper rate. But
{ may submit that even the present
level of prices is beyond the capaci

of the people. The people are feel-
ing helpless. The so-called deflationary
tendency that is operating today has
not been helpful to the common man
and everywhere in the country there
is scarcitty and consequent misery
and e here people are agitating
against the Government. Labourers
have struck work in certain factories
and there has been retrenchment, on
the other hand, everywhere. So the
economy of the country today is in a
state of confusion. It is not very
clear. It is beyond the scope of
analysis. I do not know for myself
whether there is inflationary tendency
today or whether there is deflationary
tendency. Some say there is neither
inflationary tendency nor deflationary
tendency but there is.a tendency of
recession. This confusion is the
direct result of the confused economic
policy pursued by the Government.
The Finance Minister has been res-
ponsible mostly for producing the Five
Year Plan. He was a member of the
Planning Commission and after two
years of labour the Planning Commis-
sion has given us a Five Year Plan
which will spend nearly 2,000 and odd
crores of rupees on industrial and
agricultural development. Already
they have spent about 900 crores of
rupees. I have not seen any change
in the economy after spending so
much amount. There is not even
a little change. There is not even
a little progress. If I say one thing, I
think the Finance Minister may not
mistake me. The big projects that
have been undertaken under this Plan
have not progressed satisfactorily be-
cause much of the money that is spent
on these projects goes to the pockets
of a few contractors. And, moreover,
the money spant on big projects is
spent to benefit a few pockets in India.
We see a lot of money in circulation
in these little pockets. The rest of
the areas are left without money.
There is inflationary tendency in a
few areas and deflationary tendency in
other areas and there is great distress
prevailing in greater part of the coun-
try. In such circumstances the Five
Year Plan will not be helpful in any
way to bring about the uniform deve-
lopment of the country. It may help
8 few areas here and there in the

14 FEBRUARY 1953

‘by the President 200

long run but it will not give immediate
relief and moreover it will not brifg
about uniform economic development.

There is another aspect which is
equally important. That is about
linguistic provinces. Everybody is
unanimous about this particular matter.
Everybody is agreed that the country.
particularly South India, should be
reorganised on a linguistic basis. There
is no difference of opinion. I parti-
cularly draw the attention of the
Treasury Benches to the fact that the
claim of Karnataka is very old, and
Karnataka province should have come
first before Andhra because the
formation of Karnataka was much
easier than the formation of Andhra.
Because in Andhra there was agita-
tion, there was some trouble, the
Prime Minister conceded the request
of the Andhras. The Karnataka people
were patient; they thought that the
Central Government would concede
their demand’ in the near future. They
waited; but because of their patience
they were denied theijr right. But,
at least now I want the Government
to take a decision in this matter.
Karnataka State should be formed im-
medigtely along with Andhra; if that is
not possible, if there is any difficulty
to form Karnataka along with Andhra,
at least steps should be taken to form
Karnataka after Andhra. Let Kar-
nataka State succeed Andhra but the
decision should be made. If they do
not make any decision in this matter,

, then satyagraha and other things may

follow (Interruptiom.) Such things
should not happen, We do not want
satyagraha or mass agitation for this.
In this matter, I want Mr. Nehru,
particularly not to wait for popular
agitation for granting this demand.
That is ridiculous. That does not
make any sense; that is not statesman-
ship. Now, the agitation in Karnataka
will grow if the demand is not con-
ceded at legst now before it is too
late. The Government of India should
make a decision and set up a boundary
commission to go into this matter.

Another aspect which has troubled
the minds of all of us is about foreign
policy. The foreign policy of the Gov-
ernment of India is nebulous; it is
not very clear, Communist friends on
this side want that India should follow
the camp of Russia. (Interruption).
This is dangerous. India should not
follow either the Anglo-American bloc
or the Russian bloc. It should stand
in between. Both the blocs are re-
activnary, both of them are inimical
to world peace. So we must stand
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aboye these blocs. We must steer clear
hetween them and we must follow
the perfect policy of non-alignment.
But today, what do we find? The
Government are wobbling so to say
in their policy. They side this group
of nations at one time and another
group of nations at some other time.
This is dangerous. This is not even
good to our self-interest. So long, the
Anglo-American policy towards India
is not very pleasant. They have acted
against us a number of times. In the
U.N.O. they did not support our case
against the South African Govern-
ment, though Indians in South Africa
have been repressed; and have been
subjected to various legal and illegal
onslaughts. America and England did
not support us in the U.N.O. and also
they did not support us on the
Hyderabad issue, they are not sup-
porting us on Kashmir. How can we
say they are friendly to us? How can
we remain in the ‘British’ Common-
wealth of Nations in those circum-
stances? The implicit understanding
of the Commonwealh of Nations was
that all the policies should be decided
by mutual consultations and mutual
differences should be adjusted by dis-
cussion and by exchange of opinions.
There is also an understanding that
nobody will do anything against one
another. If that is the understanding,
why is England going against us?
Both England and America have been
following anti-Indian policy and Russia
also nowadays is following an anti-
Indian policy, I must say. Only a few
days back, a Russian News Agency
called Nehru a ‘running dog’ of
American imperialists. That is rather
very bad. We do not

there may be differences among us—
that any foreigner should call the head
of our State in that manner. It f{s
ignoble. I feel that we have been con-
fronted with two dangers as I said,
one danger is Anglo-American
perialism and the other is Russian.
But that does not mean that we should
not try to bring about an understand-
ing between these two blocs. We
should continue a policy of peace and
cooperation by which we can bring
ahout compromise through negotiations,
and if possible by inviting them to a
conference at Delhi. I made this sug-
gestion last time when I was speaking
on budget. So. in conclusion I say a
re-definition of our foreign policy is
necessary. And there should be a
new direction in what we will do.
We should make an unequivocal state-
ment that we do not follow either this
bloc or that bloc. The Government
are making such a statement, of course
even now but in practice they are
wobbling, they are moving like a
pendulum this side and that side. But
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hereafter they must try honestly and
sincerely to follow an independent and
positive neutral policy. That is the
only way of realising our ends.

Shri S. §. More: I have attempted
to read the President’s address as
objectively as possible, but even an
objective reading has left me cold and
without any enthusiasm. Under the
present circdmstances, the Presidentl's
address must infuse enthusiasm in the
people. If the Five Year Plan is to
be implemented, then popular enthu-
siasm ought to be roused and harnessed
for the reconstruction of the country.
But what do we find in the address?
Some platitudes, a lot of complaceney,
skipping off the grim problems which
are presented by the realities, a sort
of attitude which is hardly connected
with the real conditions prevailing in
the country—these are what we find.
Pandit Nehru, as the President of the
Congress, has been, of late, repeatedly
saying that the Congressmen have lost
all contact with the masses, and I
say that the President'’s address is
proof positive of that phenomenon.

I do not wish to refer to all the
different topics referred to in the
President’s address, but I shall con-
centrate on one of 1{he grimmest
tragedies that is being witnessed in
some districts of Maharashtra. When
the Congress was not in office, the
Britishers brought famine with them
and in those days, we were in the habit
of criticising them and saying that this
was proof of their imperial exploita-
tion. Bengal famine was one of the
latest instances. Most of us were in
jail_then, and the Secretaries of the
Copgress on their release came out
with a report relating to the period
from 1940 to 1946. I find some of my
friends are smiling at me in a jeering
manner; I know that previous utter-
ances are not palatable to them. 1n
this report, this is what the hon.
Secretaries of the great organisation,
the Congress, said:

“If we had an efficient popular
government, rooted in the con-
sent and goodwill of the people, a
famine of such vast dimensions
\}{tzuld have been an impossibi-
i y.n

Two conditions are mentioned—one
an efficient government, and then a
government rooted in the goodwill and
consent of the people. They say that
if these conditions are fulfilled, famine
would have been impossible. 1 con-
cede that. But still, have famines
been eliminated? Along with the
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Britishers, have the famines dis-
appeared? Talking, not in a partisan
spirit, but as an objective student of
conditions in the country, I would say
that famines must have gone with
the Britishers, but no. All the legacies,
all the misfortunes, all the hardships
which the Britishers planted in India

still remain. Famine is stalking the

country. I expected that our revered,

President, coming as he does from
Bihar whxch has suffered so many
famines, would have more kind words
for the famine-stricken people. But
how many words has he actually
spared for this topic? He says on
page 6, para 12, thus:

“The general economic situation
in the country shows distinct signs
of improvement, although there
are still unfortunately areas where
owing to lack of rain, near-famine
conditions prevail.”

I believe that the Treasury Benches
must have advised the President about
the improvement in the economic con-
ditions. I do concede that there is
prosperity, but that prosperity is not
in the country outside, but that pros-
perity—the improvement of economic
conditions—we find only on the
Treasury Benches here. Some people
have been raised to the Treasury; thei-
economic conditions, I do admit, must
have shown an improvement. But what
about the common man in the coun-
try? Is he getting a square meal a
day? No. Fortunately, Mr. C. D.
Deshmukh, the Finance Minister 1{s
here. His better half is touring the
famine-stricken” areas and I am re-
minded of the great famines of Durga
Devi. I am not referring to Mrs.
Deshmukh, because she is more bene-
volent to the suffering™

I have very recently come from
Sholapur. As a matter of fact the
danger signals of famine were many,
it we read our own previous history, if
we read the several warnings that
the Congress when fighting the
Britisher has sounded. Many yard-
sticks have been provided for judging
whether a famine is coming or not.
The Famine Report of 1880, the Famine
Report of 1898, the Famine Commis-
sion’s Report of 1901 and all the pre-
sidential speeches of the Congress
supply us with ample material to find
out, to foresee, whether famines are
coming. I do not know—possibly
Mr. T. T. Krishnamacharl will be in
a position to tell me whether power
alcohol intoxicates and dims vision.
Rut the Congress are not in a position
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to see objective conditions, the dar}g
signals that nature had ot
only that but I wrote a letter to the
Bombay Government. After the first
session when I went back to my con-
stituency, I received very disquieting
reports, agonising reports, and I wrote
a le to Mr. Hirey, who happened to
be nister in charge of Revenue and
who now happens to be Minister in
charge of Famine. With your permis-
sion, Sir, I would like to read certain
ggrﬁom from that letter, dated the 7th
témber.

Mr. Deputy-Speaker: Has it got
bearing on the Central Governmen
or it;, ?relates only to the State Govern-
men

Shri 8, S. More: 1t has g bearing on
the Central Government administra-
tion. If famine was not the concern
of the Central Government, Shri
Punjab Rao Deshmukh would not have
gone to see the famine-stricken area;
the Ramamurthi Commission would
not have been asked to tour the
famine-stricken areas. Mrs. Durgabal
Deshmukh is part of the Central (iov-
ermtnent. She is also touring that
part.

Mr. Deputy-Speaker: They are no
doubt supplementing whatever in the
fitness of things, or under the Consti-
tution, the State Governments have to
do. Therefore, any letter addressed to
the State Minister or to the State Gov-
ernment may not be relevant at all.

Shri S, S, More: I would submit that
when we are dealing with the grim-
mest tragedy. and the grimmest cala-
mities, technical objections will not
have any relevance. I am prepared to
submit to your ruling. I wanted to
say that on the 7th September I wrote
a letter to the Minister concerned that
famine was coming. But what did he
do? I made some constructive sugges-
tions. Not only that, Sir. I offered
my whole-hearted cooperation. Now,
the Congress people have been saying
that we Opposition, Members only
criticise for the sake of criticism and
that we are not prepared to collaborate
with them. It is said that we are not
prepared to offer our whole-hearted
cooperation. I offered my ation,
I do not want to weary th ouse by
reading my letter. But what was
the great Minister pleased to do? I
believe, that as a Member of Parlia-
ment, though not in my individual
capacity as Mr. More, I should expect
some courtesy from hir~ But he did
not personally reply tc ¥y letter.

Mr., Deputy-Speaker: Tnere are also
representatives of the people in the
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Provincial Assemblies. Whatever a
Provincal Minister has done or has not
done, cannot certainly be the subject
matter of discussion here and no hon.
Minister can reply to that effectively.
If, on the other hand. the hon. Member
had written to any of these Ministers
here, as to what exactly the State Gov-
ernments were unable to do that is a
matter which may be legitimately
referred to.

Shri S. S. More: I bow to your deci-
sion. I say that though I warned the
Provincial Government about the
famine conditions the Minister replied
to me through his Personal Secretary
that “Government is aware of all the
conditions prevailing and is doing the
needful.” My confention is that under
the Famine Code and under our own
previous declarations we have been
saying that we must have plans pre-
pared in advance. The Deccan Plateau
in particular is chroni lable to
famine and the Famine Commissions
have recommended that as far as
part is concerned Government should
have some schernes in their possession
ready to be implemented on one
minute’s notice for giving relief. But
our Ministers only say “we are doing
all the needful”. I am reminded of
what Lord Curzon said at the end of
the last century when famines were
very acute and public opinion and
public pressure began to exert greatly.
Even Lord Curzon, who had not a grain
of sympathy for the Indian people, said
that “the Government would not sit
idle, until the next famine comes and
then bewail the mysteries of Provid-
ence”. I will be very short. The Pro-
vincial Government. acting as far as
this particular matter is concerned
under the- superintendence and guid-
ance of the Central Government, had
no schemes ready with them. With
what result? Though such warnings
were given in September, no works were
started. September and October went
and then November came, and some
works were started. The different
Famine Commissions and our own
declarations have stated that we must
undertake productive work of perman-
ent utility which will assure water
supply. But no such thing was done.
May I tell you that as far as Maha-
rashtra is concerned only 4 per cent
of the area is irrigated and about 96
per cent of the total acreage is subject
to the vagaries of the monsoon? Dry
farming has become a great gamble.
Due to periodical and oft-repeated
famines for the 1last 150 years our
economy has become a sort of famine
economy. I expected that the Con-
gress Government will have all the
machinery ready for giving relief to
the people. But, no. Metal-breaking
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has been started now at some work-
spots. About 3,000 people are working
there. But what about their medical
aid? We have passed factory legisla-
tion. There we talk about welfare,
safety and security of the people at
these works. As I said. 1,400 people
are working at one place and 1.900 at
another. But not a bottle of iodine was
available. The peasants are not
accustomed to metalsbreaking. They
came to me with their hurt hands and
bruises. I shall tell you another
grievance. Mrs Deshmukh has stated
in an interview that females are
required to walk five miles to their
place of work. But I have positive
evidence in my possession that these
miserable people have to walk more
than ten miles to reach their place of
work. And there is no medical aid or
other arrangements for them. At one
site—-my heart aches to relate that—
one unfortunate woman was in an
advanced stage of pregnancy. and she
had to deliver in the open while she
was at work. There was no hutting
arrangement. The other fellow labourers
had to improvise some sort of hut with
tattered kambals. This is what we
are doing by way of relief!

And what are the wages? Starva-
tion wages are paid. If we pay starva-
tion wages just to enable the peasant
to keep body and soul together will he
be fit for the next agricultural opera-
tions? And the cattle are dying like
flees. Thousands of them have dis-
appeared. Mr. Somani was saying that
cow slaughter should be prohibited. I
would ask all such persons to go Shola-
pur district and then they will see thou-
sands of cows actually dying with the
vultures flying over them. At Karmaia
which is the worst affected area, heef
was being sold at two pice per seer.
And wagon loads of cattle-bones are
transported for being converted into
fertilizers. Who is going to use all
those fertilizers? The Sindri Factory
is producing fertilizers and our Gov-
ernment is prod frustration all
over. Who is going to purchase ferti-
lizers, unless we export them or find
some other use for them?

My submission is that in the little
time that has heen allotted to me. I
cannot give to the Government or to
the Members of this House. the real
picture in its ugly seriousness. At the
same time I must say that when we
raised this matter on the floor of the
House by way of half an hour discus-
sion or a short notice question, Gov-
ernment have shown sufficient interest.
The Central Government have shown
sufficient promptitude. They have
deputed Mr. Deshmukh. They have
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deputed the Ramamurthy Commission.
But where was the necessity for the
Commission? What would a Commis-
sion do? The Commission told me that
they will recommend some schemes of
a permanent or semi-permanent nature.
You can have many permanent schemes

but all these schemes have been rotting-

in the pigeon holes for the last 75
years. Right from 1860. the schemes
are being prepared to meet famines
and then forgotten. Possibly the
moment the present famine is over, all
the schemes will be again relegated
back to the pigeon holes and the
moment we have another famine, we
shall start talking the same thing, the
same tune again.

I do not want to take your time. I
know that the time of the House is
very precious but I again make a
serious request: find out some per-
manent public works, execute them.
By what method? Not by preparing
the estimates and having contractual
work, but I say flx a time limit that
the 4 per cent irrigated percentage of
land should be increased to about 50
per cent of the irrigated land by the
end of one year or two years and intro-
duce compulsory labour everywhere.
I am prepared to go there. Everybody
from whatever part, every Maharash-
trian must be made to work. Mr.
Deshmukh should not say that we have
no funds. If you have no it
Government are not in a position to
liquidate this problem of famine. I
would say not in a threatening mood
but as a serious warning that this
famine in Maharashtra will liquidate
this Government. Maharashtrians are
poor but proud. They are submissive
but on occasions when they flare up,
they are worse than dynamite. Please
beware, this famine is a grave warning.
The Preventive Detention Act passed
by Dr. Katju will not be enough be-
cause people will be prepared to go te
jails I would rather say that people
will prefer to go to jagils. They will
be happier there than in breaking the
stones themselves. What I want to
submit is that Government should take
this matter not in an administrative
routine, not in a nonchalant manner
but they should apply their heart and
soul. These are the worst days for
Maharashtrians. Our economy has
already crumbled. I do not know what
is going to happen. possibly a revolu-
tion may come, We are not strong
enough to guide a revolution. Then
what will happen? Anarchica) condi-
tions will develnp in the country and
if they do so. they will be both danger-
ous to you and dangerous to us too.
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7 P.M.

ot a7z s qai: IaTend WAL,
F o1 w97 & o aww o v &
fod o W S A E 1 MR @
T f qug adi v & 1 & e
g fe ot ot weyfre mifers Wk
B EQ avm ¢ s wiaw S/
AR HEE 1 ol vy Al & Qv FwwET
g 1 wwfer & 1@ A s am
T AT g AT wgafa ¥ 3w
afrmer AN sEETRER
mﬁﬁww%m&n%m
HATETAETAT & VAT & qAHTS AT &Y
§oT 8, STt oA gw A
N AR R AT T R E ) TF
safom &, & sfon o w7 @
g, ITET, TAE F WS 7 74w §,
HfE e ade & amw ¥ adfoer
wETE | WIgEE 1 AR AT
sarTifs s dgRi W qE &
fod T o S T BT TF AW AT
ar FcaTaT 1| Y aw sl Ay,
wfar 7, 713 77 @ cfrar 7 A,
TTEERUTH | AT F FATAT qIRAT
g fs N A7 oF g ma ® Ak
oF It mar ¥ oW warfew =4
Az R W asgufy @ gar

s ¥ sfsrarae § 2 W Iy
# a9w AW ¥ Tegafa Wy grfew smga
ST FIAT § |

JUTeTw AR, 99 ® # gy o
e g fF M & A 2@ F 9y
Mg FT N Qqar g 1w A
Tt 7 &, 3aaT § §v wifw &
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e g § A< g ag e § fe
T T FB AW & T2 A, A
shafa s O &1 A 5 & o
araes P g1 wegafa & e
# mifea & sy § o 9 FAROD
a1 ey, FAAE FT oA &, @
FawaT § f Al A s
a4 & AR uxgufa & wmar fe
@t gt @ feg ag aw A
wifed fis @ wreeas & srfwr &1
frmt svgewr R Foww 3® W
HEA TG F FHAT | 3T FT AATHAT
o W tw ¥ fer faofesr <

21

Tl & WO & FFEw § &L
arfreams fedy s &1 aTen A
e, frewn gwfa &  wvaw
# ¢ quwtar A wEan, 9 & ey
¥ graey & HYE guerr G =
% AT aue wefr & arrargw & wfy
r fir gw @ v w< € f g
qZ & grm, 99 & A e TG
AT g, Gt afcfeafa & oF A
o & sfr arfer & wred w1 v o
T Wi wefs &
forvg 21 swmmw Afa & w,
mfg ® w@am oF o1 § vfa @

AEEAGTT AT FT AT T &, AT

ﬂﬁﬁ?ﬂéqﬁﬁﬁq’ﬁ,mﬁ,
FT T AEw g | wWied agl o S
Hromfwisremwg afegwd
Ter ufy 7 & R AW A=y
& fae ®1 97w oW far ar
freew & a8 oF fam faomat faem
TS gray wY A & AT

TR &Y AT FANIT FTAR & qraey
Afromes g FIgwaamgw
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fred swfadwa & e &7 & w7 9@
FAR & gy 7 fF o & 99
¥ feraroreT o ara 93X § & 9 7 wdar
frdte wrar g1 freg ow w1 o 4w
78 & fr wrofc gorR OF st
forr ®Y firdeT SoTdY w9 A | S®
3w Faree o Ao W3 & AR
%1 dfidee ( agreement ) A
e &< oo & forw o & ag
ATy faar & @ W@ & 99
aw ®Y ag = 7 w2 e fee s e
g T g A, T A e
a’ﬁt&lﬂ‘(WWMth
TG Y AT T $ TOYAF GORTAT
wifegd | & T T F T WY AW
FRIGERTERIE | TR AW
wiwe %7 faQw wT @ W s
g, QY WA § # A FA AT |
frg # g oraey wign § fr oag aw
we ww | TS Ay At o
fagrer ox o fagma ar fow
w faafaql & azmdy &, geear §,
gfifar & g @t & o< e A afe
o fagm W ofws  oRdw
(Logical extremes) 9T 9g<T
fea o, T oF @< A, g 0% fae
Y, T TF TT W, T OF A W,
g qF 93 ®7 g T AW ATH-
faotg &1 afeee fear o a1 qav
g fr oF far g2 o afar, ©
e =fe, arwfoig & aEm o
qf@E R o Rw & Fww T «@ T
ST @ o+ 7 g8 3 faegs @z &
& s | qafed wraad ) s@ar
& foq rg aramaw g fs gq Tvaw
Fgmomae Sy fir gue
afm awAr FT @ amew-favig &
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[#t a= = aui)
feg dgs aq 31w WY o
Fe-from w1 A% arfewe G
afs ag sfwse fear o ar amd
wq & foa +fr ag swfee= ey g

ITEAH WEET, §H & qW qG F
? o wrcig gfew @ o
AR g AT | o Ay § weRA
VT & §&-9 A | A9 &7 fawma
fraig ofceg 7 @ wrEad & foR
T ad ¥ =< fg=fr oy w< 37 W
froter forar ar g ommor & o 2w
i fom ad® & oo o o Q
g 9 T0% Y awEa: ffo AW F Y
& fer & agt 7t o a%9 1w
wr g ? s wyfer g5 a<g #r v o
8 e gw frax fomr deameil #t W
IMREIF Y gw o dw™ WK
NOfaaeg & arearfers g dar w7 @
¢ o ofcfeafy & g0 smon w@
t fo g g@ AT s A 0 a3t
9T N AT FT & g faurew @,
N W dfa & fag=r & o
a.1g 4, wgt faerdt & 3o four wff
ATAT 9T, ST FGT AGA MH A W
¥ FT IT HY QAT J@T qT, T AW
Rifrag fatara AT @
&1 AT AR oW1 AT FT I
&1 s T & 1 AT T A BT L TN
¥ $B ¢ a1 TF AT FA { TSy
g f& gmmafw & s9fw
( Communist ) & wWHA®
L

Q% wiAfla gren ;. qET ALY

g
§ aa s aqui ;s AT
wax 2 i dqr =l &1 ey o Fwarr
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f # ¥¥ faaeal 7 ywan §, A
# 7 quelr aret & e Ferarodi-®Y
T g1 gU @7 | 97 ¥ ol o QY
o rE oY & fis =T AT, ot ai
HEGTYH 4 I% 7 7 7@, g7 ®1 faarog
7T T AT ERIT, FOA: A ST AT AT
WH ¥ AT 8N & e faarey
worX @ T B FT FT [T 997 |
TR N AT ¥ frdy g o ok
FEEAT AW AW A AG T &

A

W & a9 a9 aqaz fafen
safa & qvaeq 7 Fgar 1gar § o e
A ®Y wnnfas fafeer oafa
g a g gfewin @@ a@Em
& oS & | gy Tagwra Wy
fadaT o @Yo o & TotwA AT
¥ g §, wfar & foad ff ¥
g @ ¢ frg amqgdz fow & &
frefed +ff 7Y oy §, A2 & ¥
FFM IS AT, ARG N A
fafec agr % wwfa & @ g, 9@
B AW aF W G T T
ATqaT A& T&H FT @ E |

JT qur A | # usgwfa &
AT A I AT HT IOW T A &
frtsg @ g wsgufa & aafwe
ot i sg e g gl &
fod oY fesifems  ( Physician)
fed o4 ®Y ¢ 97 F g Az dfea
N wim & 7 ¥ A WY w7
TF 7% AR A7 5T feay a7 i q=ady
forrmrgee  faeew o d¥w9 (Re-
cognised system of medicine)
¢ wafed gw s o sgdfer safa
TR Aot safea A 2 aFY | SR FE
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fer @1 Frgm e fitfirae www #
gl 7 &7 oo 3w 7 oF dw A
M R F FTAT & o afvew T
AT qredt 6 el frod . dfew
I § AT I W @ FT IT AT
g A s fammr | Aag@ A
fagreqi St ST £ 1 AT A qF
Wil &1 A & foar | o g
A S F FO o9Tr I gEfed
3T ® AW ¥ FY waE o omar
o=y g 7 9w ggfr & wET =W
T qIA sgg frumar wg
TS W & AT gaAT YR W o A
w71 gt § X I F g @ A gE]
qHYH #, IAX Wy § dIr @
A TG FT ZEA ATE & | T FWAwT
MEARG@EUEEHE | & agd
¥ AT I a9 77 qw § o fir o
& gy s Ffa @ 1 W I
] st wepfa w1 afcearwr w7 faar ar
AT HT T 349 SqETfHrs sTEAw
( geographical dimension )
AT NG AIA I TGN FE AT CH
T ATY & IW W TG A w o
aFar | afz fedt g & aifaes, s
fow o aiepfrs o w fe
faar sma at ag uw feffa sdwr amr
W@ W &, ag TF T A g )
I AW Y W W A AR
Wfew Ao @ ARy & A Ay Wy
oot e degl s Wi
FTATT R | AT A A ¥ frean
MLAT T% FTA KT A7 8 @ ¢ AR
78 gaia M a@ & 5 o fow
%Y AR § ST B TR TE TR )
TG o ¥ ¥ v & i gw dar Y
o & feg w1e faw w1 gr ?
wAF A wEdT 7 AW H ¢F FA ¥ @R
w17 aw frdty firar fiemg o= st o
459 PSD.
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qgT 9T G qgT AT 9T H AT X
gag wuwy ¢ 5 gw d Ay e
AT ) W@ H TG FT
gr @ wgar g fF oo @ avg swar
¥ 99 qE T ST IHY | gfg s
Iq 19 F) 9Eer & ar & qger Al
g o afz sw #1 fadw w€ &t fow
TR &1 3T 17 Ifaw qwd qw £
AT W AT qg AT § 6 St
w1 ArEedt § e i sy wqewt o7
& FAT AAT ATAAT FTEAT ATRY § |
aw g fr oafz gn s ag
afet w aow 1 afgwe af
T AT AT TS B AT ATGAT N
w1 oottt wHem ( Planning
Commission ) ¥T 7§ TF & AT
¢ fe afz g 7 fex At o1 o8
&7 srfawr 7 faar ar gark ¥ % awfa
a4 T A @ ? ST o AT AT
st § f5 Mg am @ dfew
AR Tl @ fo dgar a= A
gefr | o e & i g fig W
oo ad) Tg, aOTT wEd & i gw
IAF IAETIET | AT GATH G
#t N T sy A fea o
G F6 SN § | o a8 fgg A

W 9@ % AW a7@ 5}, gy dfew

¢ TEE faw W feg Qumaw

‘ww iR faw onfe & Aty

T wEdr & 1 ¥ qufy aaAfEs

fagat a3 feg gfewor & g 7 o

oo fgg ol & wwy A, fgg wewfy

¥ gvaew | gfg & Fur qrofy ) O
@ A R Ay g §

AT AT 7 TASTHYT FHTG AT

< s |

swafrayamnfy a0 wafy
finfemft 1)

"qo u
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[ ax w1e wwi)

@ 0 & 70 T § vfier sk
o w e a1 AR e @ A
® YA NI X HT I W/ WAG [T
e q7 | 3§ quy frew A dor §
wYE st Y feur a1 W W A
# fw gt & o 7Y, afx s o s
W sfremoraw ®w g @
I F@ qe I N S§ ]
Y wET § HR I9 W wF wWE
qearg | AR DTN @A
Frrar q¥y o g 3R a9 frg feet
¥ ¢? wwied afmm s afm
W< & & sfe = w g femiaf

14 FEBRUARY 1888

by the President 216

( Democracy ) #, @wwq
Y, gwfa ¥ AR s o gl
w1 fad Feft § I aegen wr am
T & A fom ageit & ST W
& 97 %1 e w3 )

W gRl & g § T oA N
AR AT

. Mr. Deputy-Speaker: The House will
now stand adjourned till 2 p.M. on
Monday, the 16tk February, 1953.

The House then adjourned till Two

of the Clock on Monday, the 16th

February, 1953.
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